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inal Aplecat ion No:- 	 _/o3 
petition No:  

e rrpt Pet it ion No:  

e\ .,pp1ecation.No:  

of the ppieoant(s)7r________ 

of the 

4 ca'te for the:piecant:- 

I 	-• 	 tt 

for the Resrondat:_ 

NGes of the eqistry 	date 	Oer of the Tribuna' 	- 

12.20+ 	List on 17.12.2003 for 

. 	auofl ' W 	 admission, 

on 

S. 

- V 

Heard Mr B.Choudhury, learned 

counsel for the applicant.  

Issue notice to show cause as 

to why this application shall not 

	

I 	be admitted. Returnable by four 

weeks.. 

List on 28.1.2004 for filing 

	

I - /1/bA 	 reply to show cause and admission. 
Se 	 pendency ofthis application 

-t'u ' 1 fJif"td 	shall not be a bar for the respon- 

o - 	 :dents to consider and dispose of 

42 	 Ithe representations of the appli- 

Cant. 
&&J 

I 
Member 

No11'c 
5A4 IT 

- 	 pg 
* 	s 

_____ 
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Nb 
1 - 2  

. 	25.22004 present: The Hon'ble Shri ShankerRa 
Judici al MeMber. 

N ? 	 The Hon 'ble Shri. R.V.prablac . 	
Administrative Member. 

Heard Mr .G.X.. Bhattacharjya. learne 
Sr.counsel for the applicant and also 

Mr.A..Deb Roy. learned Sr.C.G.S.C. for , 

the respondents. 

Reply has been filed by the respori-

dent Nos.l, 2 and 3 as well.. The çieskt 
'question t9 be. adjudicated as to whether1 

in case of downgrading a Govto servant 

he is required to be canmunicated the 

ACRe. This is in conSonance with the 

principles, laid down in U.P.Ja]. Nigam 
and Others vs. prabhat Chandra Jain and. 

• - Othert reported in (.1996) 2 ScC 363. 
• 	Fix the case for hearing on 24.3.04 

on that day the respondentso 

are directed to bring the DPC proceeding. 

and the ACRe of the applicant.. 

Any pranotion made to the postf 

thief ingineer shall be subject f.he 

• ouccme of this O.A. 

T) 	, c-4 

C\1&1 A4cV 40 

7 QQL4 

Member (A) 	 Member (J) 

•23.3.2004 	List before the next Divisoij Bench. 

Member (A) 
Mb 

- 	........I 
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3 1.3.2004 

nkm, 

2004 

Present: Hon'ble Shri Kuldip Singh, 
Judicial Member 

Hon'ble Shri K.V. Prahiadan, 
Administrative Member. 

Learned ounse1 for the parties 
are present. The learned counsel for 
the respondents submits that he has 
brouht tfie ACRs and not the minutes. 
He prays for some time to produce the 
minutes. Prayer allowed: List the 
matter before the next available 
Division Bench. 

Member(A) 	 fMember(J) 

Present : The Hon 1 ble Sri Mukesh Kumar 
Gupta, Judicial Member. 

The Hon'ble Sri K.V. Prahladan, 
Administrative Member. 

The matter was heard at length. Mr. 

A. Deb Roy, learned Sr. C.G.S.C. for the 

respondents produced the records of DPC which 

was held on 27.6.2003 wherein it is stated 

that DPC considered officials for fillingN;. 

vacancies for the year 2003-04. The Minutes 

of the said DPC do not indicate which years 

ACRs were considered. Similarly, we found 

gradation given to some officials, recorded 

in the ACRs which were produced before us, 

are not in consonance with the relevanQ.M* . 

on the subject of gradation to be awarded. 

In the absence of specific and clear mater!-

alsemanatirig from the concerned authorities, 

• 	it would be difficult to appreciate the 

contentions raised by the respondents that 

because of "Very Goodst  being the Bench Mark, 

not attained by the a)plicant, he could not 

• 	empanelled for promotion to the post of 

Chief Lngineer. Therefore, Respondents should 

file clear affidavit indicating the ACRs 

whici were considered by the said DPC. They 

• shall also produce the Working Sheet/Tabulat-

ion, prepared and examined by the said DPC. 

This exercise shall be completed within a 

period of six weeks from the receipt of the 

order. 

Contd/- 
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13.5.2004 	Adjourned for 5.7.200,4. 

M ember (A) 	 4, er (j) 

When the matter came up for hearing 

the learned counsel for the respondents 

submitted that an affidavit has already 

been filed in compliance with the brder 

of this Tribunal dated 13.5.2004 and 

he also subijitted that the tabulation 

sheet and the other required documents 

are available in the original file. 

The respondents counsel is directed 

to prcduce the entire proceeding in a 

sealed cover and the registry i direc-

ted to keep the records in a sealed 

cover. 

Ørrc&.r c9# 13/5-/bl 
.*D p/isec 

10  

.$e 

b01 	ejy-3ttJ) 22.7.04 

*7~ 	 List before the next availab]. e 

Divjs.on Bench.. 

' Member ( J 

24.8.04.. 	Heardjernedcounse1for the 

- 	parties. Hearing concluded. Judgment 

reserved,, 

• 	 - 	 -- 	 ' 	 Member 	 Vjce-.Chajrman 

u), 	 27.8.2004 Present: The bn&ble  Shri D.C.Verma 
Vice-Chairman (J). 

¶'\ 	rj{' 	 The Hon'ble Shri K.V,Prthladan 
Miiber (A). 

/ 	• 	 Judgment pronouiced in Opep Court, 

/ (1 	 kept in separate sheets. 

The 0.A is dinissed in terms of 

the order. No costs. 
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CENTRAL ADMINISTRATIVE TRIarJNAL, GUWH\TI BENCH. 
- 

Original Application Nos.184 & 27 of 2fl03 •  

Date of Order : This, the 	? th Day of Aigust, 2flfl4 

THE HON'BLE SHRI D. C. VERMA, ViCE CHARMN (J). 

THE HON'BLE SHRI K. V.'PRAHLADAN, ADINTSTRATT\TF MFMBER. 

1. Sri Gauri Shankar Mitta]. 
SUperintending Engineer 

• 	 Central Public Works Department 
Silchar Central Circle 
Nalugram, Mela Road 

Si1har - 788 002, Assam.. . Applicant in O.A.184/2'fln 

By Advocate Mr.A.Ahrned. 

2. Sri Jai Parkash Gupta 
SUperintendng Engineer 
Central Public Works Department 
Assam Central Circle-I 
Bamunjmajdan, Guwahatj-21 
Assam. 	

. . . lpplicant in O.A.27/7fln3 

By Sr.Advocate Mr.G.K.Bhattacharyya & Mr.B.choudhury. 

* versus - 

.1.. Unionof India 

Represented by the Secretary 
Ministry of Urban Affairs 

• 	 Nirman Bhawan 
New Delhi - 110 011. 

The Director General Woks 
Central Public Works Department 
118-A, Nirman Bhawan 
New 'Delhi -110 011. 

Sri- R.$,.Prasad 
Chief Engineer 

Valuation Income Tax Department 
Rohjt House-lith Floor 

3 To1osy Marg, Connaught Palace 
New Delhi-i. 

SniP.K.Majumdar 
Chief Engineer 
P.W.D. Andamanand.Necober 
Islands, Port Blair - 744 101. 

• 	 Contd./2 
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Sri S.S.Mandal 
Ch±ef Engineer 
SZ-1, C.P.W.D., II Flxr 
RajajiBhawan, G-Wing 
l3asant Nagar, Chennai-60009 0 . 

Sri C.S.Prasad 
Chief Engineer, Eastern Zone-2 
C..P.W.D., Pant Bhawan 

7th Floor, Baily Road 
jawarharlal Nehru Marg 
Patna-1, Bihar. 

Union Public Service Commission 
Dhal.pur House, Shahjahan Road 
New Delhi - ii. 	. . 	. Respondents in O.7\.1_8l/2003. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

Union of India 
Represented by the Secretary 
Ministry of Urban Development & 
Poverty Alleviation, Nirman Bhawan 

New Delhi 

Director General of Works 
Central Public Works Department 
101-A, Nirman Bhawan 
New Delhi - 110 011. 

Secretary 
nion Public Service Commission 
Dholpur House, New Delhi - 110 011. 

4.. Sh.P.C.rora 
Chief Engineer (NEZ) 
CPWD, Dhánkheti 
Shillong - 3. 	. . . . Respondents in O..276/2003. 

By Mr.A.DebRoy, Sr..C.G.S.C. 

\ ,ORDER 

.D.C.VERMA, v.C.(J): 

• 	 Both the Q..A.s have been heard and it has been 

• 	 noticed that the points involved in the two O.Pt.s are 

same. Hence they are being deid.ed by a common order. 

2. 	In both the O.A.s the applicants have been 

denied promotion to the post of Chief Fngineer (Civil) in 

Contd . / 2 
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•C.P.W.-D. 

. In O.A. 184/2003 the applicant G..Mittal. was 

	

considered by the DPC held on 31.7.2nn2 and 77 	20fl, 

but 	both the occasions the applicant had been found 

unfit. 

In 	O.A.276/2003 	applicant 	J.P.Gupta 	was 

considered by the DPC held on 27.'c.2003 and was found 

.unfit. 

5. 	In both the eases juniors to the applicant 

applicants have been promoted to the post of Chief 

Ehginer (CivU) (Group-A) in thp pay scale of 

Rs.18,400-22400/-. The DPC which was held on 31..7.2fl02 

considered officers for promotion against twelve vacancies 

whidhipertains to the year 2002-03. In that DPC the name 

&f applicant J.P.Gupta was not considered as sufficient 

number of officers were available. The applicant 

.G.S.Mi.ttal and many other were considered 

and assessed. 

6; 	In the DPC Meeting held on 27..2flfl3 officers 

were considered for nine vacancies for the year 2 0 03-Os. 

In this DPC Meeting both the applicants, namely, 

G.S.Mittal and J.P..Gupta were con'giered alongwith others, 

ahë. two applicants were found, unfit. some juniors were 

found fit. S  = 

learned counsel for both the applicants 

ubmit±ed that no advese remarks were ever communicated 

to anydf the two applicants and record overall has been 

	

k 	_-- 

	

ci 	
Contd./' 
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-betterod and not inferior to some of the of.ficers who 

have been promoted. Placing reliance on the decision of the 

Apex Court in the case of U.P.Jal N.igam & Others - vs - 

Prabhat Chandra Jain and Others reported in 1.9 (33) ATr 

Page, 217, it has been submitted that in case of 

dpwngring, the entry must be communicated to the 

concerned employee. It also submitted that if the 

applicants were given grading below the Bench Mark, such 

entry is required to be communicated to the applicants. in 

the case of G.S.Mittal, reliance has also been placed on a 

decision of the Allahabad Bench of the Tribunal in 

Q.A.587/1997 in the case of A.K.Goel -vs- Union of. India & 

Others decided on 24.05.2004. In the case of G..Mittal, 

reference has also been made to the 1st volume of C.P.W.D. 

Manual wherein it has been provided that in case it is 

noticed at any time that their is a fall in the standard 

of an officer in relation to his past performances as 

revealed through the assessment, his attention should be 

'drawn to this fact so that he can be alerted for improving 

his performance. 

8. 	Learned 	Sr.C.G.S.C.'11 	on' \  the 	other 	hand, 

submitted that cases of both the applicants were assessed 

.by the DPC consisting of Chairman/Member of the U.P.S.C. 

and to other Sr. officers in the light of 'selection' 

promotion revised by the D.O.P.& T. vide their O.M. dated 

8.2.2002. His submission is that as per the revised DPC 
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• being assessed for promotion with ref. erence to the 

pres,ribed 'bench-mark and accordingly grade the officers 

as !fit' or 'unfit' only. Only those who are graded fit by 

theDPC shall be included in the select panel in order' of 

theIr, inter-se-seniority in the feeder grade. Those 

officers who are. graded unfit by the DPC shall not 62 

i.ndl.ided in the select . panel. Thus after revised 

Guidelines there is no supersession in promotion among 

those who are graded fit. The bench-mark for promotion to 

the 'grade of Chief Engineer (Civil) in the C..P.W.D. which 

the scale of Rs184flO-224flO/- is very Good". After 

assessment of the ACRs the applicants were found unfit by 

the' respective DPC, hence their names were not included in 

the panel. Learned Sr.C.G'.S.C. also submitted that the 

decision in the case of U.P.Jal Nigam (upra) it is not 

applicable on the fat5 of the present case '  s in the 

present case 'there is no allegation nor any evidence to 

show 'that there has been any steep downgradation in the 

ACRS of the applicant. 

We have heard .Mr.A.Ahmed, learned counsel fot 

the applicant 	in O.A.184/2003, 	Mr.G.'I<.BhattaCharyya, 

the 'applicant in •0.A.2/2fl03 as 

well as Mr A Deb Roy, learned cr C G Cfor the 

• reèpondents in both the O.A.S. 

10. 	During the course 'of argument both the learned 

counsel for the two applicants have mainly placed reliance 

.on,'the decision in the case of, U.P.Jal Nigam (supra). Tn 

the case of U.P.Jal Nigam (Supra) the Apex, Court was 

• 	 • Contd./6 



Se  
•.dealiñg with downgrading of entry "outstanding" grade in 	'4 

one year followed by "satisfactory" in the succeeding 

year 	It was also noticed 'that U.P.Jal Nigam rules 

provided with communication of adverse entry but not of 

• 	.• down'rading of an entry. Apex Court observed that in such 
• 	, 	- 

1 

 • 'P situion reason for such change must be recorded and the 
• 	 :-- 

V.- 

emplóee must be informed about the change in the form of 

c. 

an advise. 	It 	a case of extreme variation in grading •was 
" 

so 	iri 	the light of the,' U.P.Jal Nigam Rules the aforesaid 

4.'.  . . 	..-,. 

'order& were passed. 	The Apex Court specifically observed 

withi regard to the system that prevail 	in the Jal Nigam. 

Thus the decision 	in 	the 	case 	of 	Jal 	Nigam 	is 	only 	in 

s nam and it cannot be taken as in re.m with decision of perso 
, . 

--I 	 ' 

all such matters which are not covered by such rules. 

'. The case of U.P.Jal Nigam came for consideration ;• 

by. aDivisiorj Bench of Jaipur C.A.T. 	in O..12 of 1999 	in 

I;.. . the çáse of Rajhuns tJpadhyaya, 	Member, 	Board 	of Revenue, 
• •:. . 

I  

Rajasthan -vs- Union of India & Others. The Division Bench 
• 	.• 	 .• 

observed as 	below:- 	•'. 	.. 

• 	The case of U.P.Jal Nigam (supra) 	came 
to 	be 	considered 	by 	a. Full 	Bench' of 	.this 
Tribunal., 	sitting 	at Mumbai, 	in 	the 	case of 
Manik Chand v. Union of India & Ors, 	20fl2 	(3) 

- ATJ. 269., The 	Full 	Bench, 	after 	considering 

: 	 •: - the 	judgement - in 	the 	case 	of UP Jal Nigam, 
• 

i -. 
held that' the 	upreme Court has not laid down 

- 	 5 	 ' 	. 
• ,L . the 	law 	that 	the 	communication 	of 	remarks - 

.: wh 	 w ich are belo 	the bench mark, 	but are not 
adverse are required to be communicated to an 

:. . employee. 	It 	was 	further 	held 	that 	the 
decision 	in-  t1.P.Jal Nigam's 	case was 	not 	'in 

rem' but was 	'in personam'." 

:. In another decision 	in the case 	of Mt.M.R.Nath 

-vs- tinion of India &. Others reported in 2004(1) 	SLJ Page 

Contd /7 
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' 7 a DivIs0T1' Bench 'of'tIe Chanigrh''C.A.T.' considered 

4'-' 	

a catena of decisions including the decision of 

U.P.Jal Nigam (Supra). The Chandigarh Bench also 

considered the case of B.L.Srivastava -vs- Union of India 

& Others decided by Principal Bench of C.A.T. and relied 

on behalf of G.S.Mittal. In the case of Mrs M.R.Nath it is 

observed "What flows from U.P.Jal Nigam's case is that if 

there is'any variation of change i.e. where there is a 

steep fall or downgrading in the 'remarks made by the 

Reviewing Officer or the 'Accepting Officer in relation to 

the remarksmade by the Reporting Officer in that event, 

commuication may be necessary." 

Learned counel for the applicant G.S.Mittal has 

placed reliance on the decision of A.T<.Goel (Supra) but on 

f'acts the cited case differs from the facts of the present 

case. In the cited case the applicant therein had secured 

two "outstanding" and five "very good" for the seven 

relevant years and consequently the Tribunal granted the 

reliefs. 

In the two cases before this Bench it is not the 

case of any of the two applicants that there is any steep 

fall in the grading or grading was, in any particular year 

downgraded by a Reviewing or' Accepting Z\uthority to the 

disadvantage of the applicants. 

It is' not denied that DPC fixes its own norms 

and makes an independent assessment and arrives in its 

grading taking, into account the totality of performance. 

Contd./8 
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We have, therefore, ourselves examined the gradings with 

regard to the five assessment years, for the vacancies of 

2002-03 and we have noticed that applicant G.S.Mittal was 

assessed in three years as "good" and in two years as 

"very good" and has been held unfit. In respect of those 

who were assessed in that •year those who could be 

assessed three "good'!,have been found unfit. so neither 

there is any arbitrariness nor there is any discrimination 

with regard to the assessment made in respect of applicant 

G.S.Mittal in the year 2002-2003. 

16. 	For the assessment year 2flfl3-04 applicant 

G.S.Mittal was assessed for two years as "good" and for 

three years as "very good". All those who have been 

assessed as "good" for two years have been recorded as 

unfit. In this DPC applicant J.P.Gupta was also assessed 

for three years as "good" and for two years as "very 

good". So the applicant J.P.Gupta has also been found 

unfit. On examination of the total assessment sheet it is 

noticed that those who have got "good" for two years 

have been recorded as unfit. Thus in this year also there 

is no arbitrariness nor there is any discrimination. 

Reference to the C.P.W.D. Manual is only with 

regard to the Guidelines for recording of A.CRs. The same 

cannot be made a basis to challenge a non-selection. 

Learned counsel for the applicant G..Mittal 

also relied on a decision of the Hon'ble High Court, 

Bomb4 in the case of Dr.B.Gupta -vs- Union of India & 

Others in W.P.No.3541 of 2002 decided on 27.8.2002. We 

contd./ 
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have gone through the said decision. The same differs on 

facts, from the facts of the present case. In that case, 

• 	the remarks of the Reporting Officer was downgraded by the 

I Reviewing Officer, which is not a case in the present O. A . 

In view of the discussions made above, we find 

that none of the two applicants has any case of merit to 

ha11enge the promotion  of the private respondents or for 

their non-promotion. Accordingly, both the O..s are found 

devoid of merit and are dismissed. 

There shall be no order as to costs. 

Sd/ VICE CHMRP1AN 
• 	

/ 	
FiJ/ MEII BEF (Adm) 

1~ 

 

 



N THE GAUHAT! HIGH COURT 

(High Court of Assam, Nagaland, Meghalaya, Manipur, Tripura 
Mizoram & Arunachal Pradesh) 

CIVIL APPELLATE SIDE 

ppeaifrorn ()UP(V 	No..... J1.).J ......... 200 L1 

Civil Rule 

• 	 Appellant 

Petitioner 

Versus 

Out1 a1hiôh't I- 

Appeflant 	t, C, ChoôJi 

Petitioier 
• 	 •. . 	 /t4A,6t 

• Respondent 	tj1. ,  i-f (2o..tvt6Gdt\ 
For 

Opposite Party 	, 

Respondent 

Opposite Party 

I 



v. 
'V 

Noting by Officer or 
Advocate 

Serial 
No. 

Date 
- 

Office notes, reports, orders or proceedings 
 with signature 

1 2 3 / 
.4 

WP © No. 9159/04 
BEO.RE  

TI [E HO] 'BLE Ml .JTJSTICE AH SAIKIA 
THE HON BLE MR. JUSTICE BD AGARWAL 

9.11.06 

H. SAIKIj; 

Heard 1 fr. 	C. loudhur, learned counsel for the petitioner. 
Also heard M. H. Rahman, lea ed Asstt. Solicitor General of India 
representing the Unior of India/r spondents. 

2. 	The leg ility 	ai I correcti less of the common judgment and 
order dated 2 .08.04 Passed by the Central Administrative Tribunal, 
Guwahati Ben h (for short, 'the CAT') in Original Applications No. 
184/03 and 2 6/03 h ye been luestioned by the petitioner herein 
basically on tI e grou d that the CAT committed a patent error in 
holding that t1te grad ng "Goo " recorded for three ,years in his 
ACRs of 5 as essmei t years wlien he was assessed in two years as 
"Very Good", being the ben hmark, were 	not needed to be 
communicated becauk such g ading 'Good' 	was not adverse 
remarks as clai ied by the petitio ler. 

3. 	The casE of the petitioner,  as emerged from the pleadings, is 
that while cone dering the case cf the petitioner for promotion from 
the 	post 	of Superii tending Engineer, 	Central 	Public 	Works 
Department 

( 
f r shor, 'the CP VD') under the Respondent No.2, 

Director Genen 1 of W rks, CP\ D, New Delhi to the post of Chief 
Engineer, CPV D, the Departm ntal Promotion Committee 

( 
for 

AGP.High Court-X/0 1-80,0002.1-8-2001 

['I 
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Nosing by Officer or 	 Serial 

	

Advocate 	 No. 

1 
	

2 

short, 'the Dl C'), a: 

five assessme t yeai 

assessed for t iree y 

when the ben hmar 

therefore, fot d to 

promotion. 

	

4. 	Against suci 

petitioner/app! cant 

•0  grievances wit i the p 

the hurdle in I is pror 

for promotion, being 

him and such uncon 

have been ignc ed by 

Date 	Office notes, reports, orders or proceethngS 
withsignature 

3 T 	4  

r going t irough the ACRs of the petitioner of 

from 19 8-99 to 2002-03, found that he was 

s as "G od" and "Veiy Good" for two years 

vas "Verr Good" in four years. His case was, 

'e unfit nd accordingly not considered for 

non-co isideration of promotion, the 

-oached the CAT for redressal of his 

lings th it those three "Good" which became 

n and for which he was found to be 'unfit' 

advers remarks, were not communicated to 

tiicated adverse remarks, therefore, ought to 

DPC. 

5. 	The Ci 

alongwith an 

situated with 

rejected the 

assessment yea 

two years, wen 

the petitioner a 

petitioner wa s  

downgraded w 

such promotior 

out to the petiti 

in c itertaining the application of the petitioner 

mother applicart Mr. G.S. Mittal, be3ng similarly 

e petitioner, b3 the impugned common judgment 

ntenti ns of the .  petitioner holding that for the 

200344, all tho ewho were assessed as "Good" for 

recon d as "Un t for promotion" and as such since 

ng wi i the said G.S. Mittal were found unfit as the 

asses ,dfor ttkee years as "Good" on being 

en th ibenchm "Very Good" was required for 

there Was no aritrariness and discrimination metea 

ncr. Hce this it petition. 

AGP.High Court-9/01 -O,OOO2 --2OO1 
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1~ 
Noting by Officer or 

Advocate 
Serial 

No. 
Date Office notes, reports, orders or proceedings 

Wilit signaturc 

2 3. 4 

6. 	Arguing on b half of I he petitio icr, Mr. Choudhury has drawn 

attention of this Co irt to ce-tain simi ar 	factual situation relating to 

the other applicant hamely Ar. G.S. Mittal who got relief from the 

CAT itself on later stage w th the ap royal of this High Court. It is 

stated by him that though Mr. M tal preferred a separate writ 

petition against the impugn d comm n judgment before this 	High 

Court which is still )endmg meanw i1e, during the pendency of the 

writ petition, the said Mittal came w thin the zOne of consideration 

for the second tirnt for 	p omotion I o the post of Chief Engineer, 

CPWD and again his cas was not considered as he was graded 

"Good" in the A( s of t vo years i.e., 1998-99 and 1999-2000 

instead of "Very Go ,d.". 

7. 	Against such rejectiol , Mr. Mi tal, again in his 	second rQund 

of litigation moved the C .T which primarily relying upon 	the 

decision of the Suj reme C urt in 	U.P. Jal Nigam and other --Vs- 

Prabhat Chandra J in and )thers re )orted in (1996) 2 SCC 363, 

accepted the conter ions m de on be alf Qf said Mittal holding that 

since grading of "G1  od" fo two yeas reflecting a steep fall from the 

bench mark of "Vey Good' and the by negating the promotion of 

the incumbent to t Le high r post, vas not communicated,. 	such 

uncommunicated d( wngradi rig ,  report ought 	to have been ignored. 

The said order was passed b r  CAT or 7.10.05 in O.A. No. 37/04 and 

the copy of the s iie has been plac d on record before us by the 

learned counsel for he petiti ner. 

8. 	The Union o India fi ed a writ petition before this Court being 

WP © No. 3028/0 challen ing the j Ldgment and order of the CAT 
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Noting by Officer or 
Advocate 

Serial 	Date 	Office notcs rcp 	. orders or proceedings 

No. 	 vit.: si gnadrc 

3  

d 

above 	and the Div sion B 

Hon'ble the Chief Jus Lice, by 

petition preferred by e Uni 

findings arrived at by he CA 

CAT, was in confon iity in I 

in U.P. Jal Nigam's c ise (su] 

apparent on the face of the re 

• 	9. 	In that view c f the r 

petitioner's instant ease is 

• 	decision of this Cour render 

relief may also be extpded to 

tch of t] is Court, speaking through 

rder dat(d 27.6.06 dismissed the writ 

of India affirming and upholding the 

observin ; that the view taken by the 

N as laid down by the Supreme Court 

a) and it lid not suffer from any error 

rd requir ig any interference. 

itter, it s contended that since the 

iso simil irly situated, the benefit of 

I in the E foresaid case with the same 

ie petitio er in the case at hand. 

Having regard t the al ove cited case as well as upon hearing 

the learned counselfc r the p ties, we re of the firm view that the 

above cited case i.e. G.S. Iittai's c Lse (supra) is square1y.,an4 
- 	 'i) 

• - 	I Id '- 	 1iiThthi1 a haliièf '1 this' d ;e and ac ording1y, we are incIjred t 
.. ............................ 

	

--' 	 et as'id 'the impugne judgme itar 1dord r.It is prdereI apçordjngly. 

ThéS ésondertJau 	s are 	accordingly directed to 

consider the 'case of 1 ie 	ier for Iliis promotion in question as 

( .s . IexpeditioSiylaSPt 	)le 
	he is reltiring, as stated, in the year 

2007.  

AGP. High Court-8/01-80,000 21-8-2001 
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Noting byOfflcç_F 
- 	 eria1 

No. 
Daie Office notes. repo is. orders or procecdin., 

wit.. signatrc 

4 

succeeds and stands allowed. 

2 3 

12. 	In the result, this wri petition 

However, there shall be no o der as to costs. 

I ...... 

Sc3/.BD Agarw].• 	
Sd/..AH Saikia. 

• 	 • 	

2 	
.. 	. 	JL7DGE Mano NO.HC.XXI.. t. 

 / 7J . . 

	 /.M.Dtd._________ 
Copy fo±warded for infrmtjo and necessary. action to s 

1. The Union of India, through the Secretary, Ministry of Urban Deveic 
p'nent and Pverty• Allevjatjo.. Nirman Bhawan, N.De1hj..j 2.. Director. General-of brks, Cefltral Public 
Niz 	 'brks Departifient, 101-A, 

in an Bhan,, NoDeihj..,1100ji 
30 
 The Secreta,. Union Public- Service 

Connj85j0 DIx,lpur House,. Shahj ahan Road, New Delhi,1. 

Section Officer () , Centrai. Administrative Tribun., Gawahati 
Bench, Rajgarh Road,; 	

at
Bhangagarji Guwahati..781005. He is requested ackno-wiedge the receiptofthe following recor 	This has a referp?. to, his Letter Noo .T/G/68/OVju.,494.  End9 	 DateOl7.200 111.1 	 .0  

1. O.k. 276/03. Part A' 	. 	 . 	-. 
5. Sri P.C.Arora0  Chief Engineer, (NEZ), 	

Shi1long3, 6, Sri'K.Balakrishnano  Chief Enginee, $outh Zone, C 
I 

 PlVD4v Rajaj - Bhavan8  Basant Nagar0  Chenrzj..go,  

By order 

trar  uhptj High 22urt, GuwaJgj 

11> 
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T E CENTRAL ADMThISTBAIIVFtTRIMrTJAL GW&TL1ATT FNCIT 

GUWAHATI BENCH 

O.A NO. 	 2003 

SRI T h I 
i PAI&ASII GUPTA 

APPLICANT 

UNION OF INDIA & OTHERS 
RESPONDENTS 

• 	\ii2 S7 	 : Appointed as Assita1jt Exe.c.utive. Engineer (Civil) under 
Central 	Engineering 	Service 	in 	Group -A 	and 	joined 

/ CPWD. 
cêmber'78 	:Promoted to the post of Eecuti e Engineer (Civil). 

j 312.89 :Further promoted to the post of Superintending Engineer 
(Civil)and since then the applicant is w 	king as such in 
various zones of CPWD and at present he is posted as 
Superintending Engineer, Assam Central Circle-I 

25.10.02 Respondent 	authorities 	published 	seniority 	list 	of 
Superintending Engineer (Civil) and the applicant s name 
appeared at Serial no33 and that of Respondents no 4 and 
5 at serial no 34 and 35. 

Annexure 4 Page 15 
2i.I1.03 :Impugned 	promotion 	order 	was 	issued 	promoting  

Sapermtenthng 	Engineer(Civil) 	to 	the 	Grade 	of 	Chief 
1 	 Engineer 	(Civil ) 	including 	the 	respondents 	no 	4&5 and 

officers junior to the applicant 
Annexure —H, Page 24 

As per procedure framed panel of officers for promotion to 
the post of Chief Engineer for the year 2003-2004 must be 
ready by 31.03.2003 10ut in the instant case the DPC was held 
on 27.06.03 much later than 31.03.03 
:JPU 	in 111 	year 	zuu2-20 	i.e.1.4.02 	to 	31.3.2003 
promoted officers to the post of Chief Engineer in the grade 
of Rs.18, 4002 2,400 by considering 3 Very Good and above 
Confidential Reports out of 5 CRs but from 	1.403 this 
criteria has been cnanged to 4CRs of very Goou ~and above 
out of 5 CRs, as such had this panel been ready by 31.3.03, 
the applicant's name would have appeared. 

1.9.03 On making enquiiy the applicant came to knew that the 
DPC 	was 	held 	on 	27.9.03 	and 	his 	name 	was 	not 
recommended whereas some of his juniors were included 
The applicant then submitted a representation stating the 

• 	1. above facts with the prayer that he also be promoted but there 
was no response. 

Annexure —III, Page 27 
.12.03 :The applicant thereafter submitted a representation after the 

impugned promotion order was issued but till date there has 
H been no response. 	

0 

Annexure —IV, Page 35 

- 

- 	
0• 

--..-- 	 .- 	 — h 	*-LP 	'nW 	 • 	 __________________________________ 
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IN 

IN THE CENTRAL ADMINJSTRATIVF TRjUNAL: GUWAHATIBENeH 

GUWA HA TI 

H (An application under section 19 of the Administrative Tribunals Act 
I985) 

OAN 	 OF 2003 

Sri Jal Parkash Gupta. 

Applicant 
vs 

Union of India and others 

ResDondents. 

Filed by 

i k r "am 

Choudhury) 



IN THE CENTRAL ADMINISTRA.TIVE TRIBUNAL: GUWAHATI ft 
BENCH : GUWAHATI 	 1-7 -1  

(An application under section 19, of the Central 

Administrative Tribunal Act, 1985) 

O.A NO. 2 	of 2003 

Sri Jai PjJash Gupta, 

Superintending Engineer, 

Central Public Works Department, 

Assam Central Circle-I, 

Baraunimaidan, Guwahati-21 1  Assam. 

1pplicant 

-Versus- 

Union of India, 

Represented by the Secretary, 

Ministry of Urban Development & 

Poverty Alleviation, 

Nirrnan Bhawan, New Delhi-li. 

Director General of Works, 

Central Public Works 

Department, i-A, Nirman 

Bhawan ;  New Deihi-110011 

Secretary, 

Union Public Service Commission, 

Dholpur House, New Delhi.1-1OOil 
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Sh. P.C. Arora, 

Chief Engineer (NEZ), 

CPWD, Dhankethi, Shillong-3. 

Sh. K. Bala Krishnan, 

Chief Engineer, South Zone-i, 

C.P. W.D., Rajaji Bhavan, 

Besant Nagar, Chennai-90. 

Respondents 

PARTICULARS OF TEE ORDER AGAINST WHICH THE 

APPLICAT ION I S MADE. 

The applica\is made against the impugned 

order No.. 30/29/2002 -ECl/EWI dt. 20.11.2003 by 

which junior persons to the applicant have been 

promoted to the post of Chief Engineer by 

superceding the applicant and thus praying for 

direction upon the Respondents to promote the 

applicant to the post of Chief Engineer (Civil). 

JURISDICTION OF TEE TRIBUNAL: 

The applicant declares that the subject 

matter of this application is well within the 

jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The applicant further declares that this 

application is 	filed within the limitation 

6~~ 



prescribed under Section 21 of the Administration 

Tribunal Act, 1985. 

4. FACTS OF THE CASE 

4.1 1/ 	That your humble applicant is a citizen of 

India and as such, he is entitled to all the rights 

and privileges and protection granted by the 

Constitution of India. 

4.2) 	That 	your 	applicant 	was 	initially 
ijUk C 

appointed as Assistant Executivq Engineering 

Service in Group-A and joined the Central Public 

Works Department shortly called as CPWD. 

Subsequently he was promoted to the post of 

Executive Engineer (Civil) in the month of December 

1978 and further promoted to the post of 

Superintending Engineer (Civil) on 

199iD and since then he is continuously working as 

Superintending Engineer (Civil. Presently he is 

functioning as Superintending Engineer, Assam 

Central Circle - I, CPWD, Guwahati, Assan-t, w.e.f. 

07.04.2003 by handling works in the States of 

Meghalaya, part of Assam as well as Arunachal 

Pradesh. 

4.3) 	That your applicant begs to state that as 

per seniority list of Superintending Engineer 

(Civil), issued by the Respondent No.2 vide Office 

Memorandum No. 37/8/2002-ECI dated 25th  October, 

2002 your applicant's seniority was fixed at Serial 



No.33 and the other seniority of Respondents No.4 & 

5 who are juniors to the applicant are fixed at 

SerialNumber 34 & 35 respectively. 

A photocopy of the seniority 

list dated 25.10.2002 is 

annexed herewith and marked 

as Annexure-I. 

	

4.4) 	That the applicant begs to state that the 

Respondents vide Office Order No.30/29/2002- 

ECl/E.W.I. dt. 20.11.2003 issued promotion orders 

of Superintending Engineer (Civil) (Paj Scale Rs. 

14300 - 18300), to the Grade of Chief Engineer 

(Civil) (in the pay scale of Rs. 18400 - 22400). 

But most surprisingly applicant's name did not 

appear in the said promotion list and junior to the 

applicant have been promoted to the post of Chief 

Engineer. 

A photocopy of the Office 

Order 	No.30/29/2002-ECu 

E.W.I. 	dt. 	20.11.2003 	is 

annexed herewith and marked 

II 	 as Annexure-Il. 

	

4.5) 	That your applicant begs to state that the 

promotions are denied to the central government 

servants on the ground if any vigilance case is 

contemplated against the officer or charge sheet 

issued to the concerned officer or on any adverse 
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performance reports against the concerned officer. 

But in the case of applicant neither such case 

pending nor any adverse performance communicated 

ever during the service rendered so fo..r. Your 

applicant has rendered an unblemished record of 

service with outstanding performance so far and 

never reported any shortcoming in his performance 

by the superior officers of the department. 

	

4.6) 	That your applicant begs to state that he 

has rendered remarkable performance when he worked 

as Superintending Engineer, Food Zone, CPWD, as SE 

(HQ), at IIPA in 17" AAAPA Course, at Indo Bangla 

Desh Border Zone as SE BFR Circle EColkata, SSW 

(BFZ), R.K. Puram DelhL Administration as SE, 

DTTDC, 4t Project & Planning Zone as SE (P & P) 
1LL, 

Delhi, as SE, DCC -VIIL Delhi CSQ as SE (C&M) and 

presently as SE, ACC-I, Guwahati and these facts 

can be seen from the self appraisal written by the 

applicant which have been agreed by the reporting 

officers in t h e Confidential Reports of the 

applicant for the Years 1990-91, 
199192 '11993-94 ' 

1994-95 1  1995-96, 1996-97, 1997-98, 1998-99, 1999- 

2000, 2000-01, 2001-02 & 2002-03. Never the 

superior officers of the department have pointed 

out any short fall in the performance of applicant. 

4.7) 	That your applicant begs to state that as 

per the procedures framed for paneling officers for 

promotion to the grade of Chief Engineer in the 



-6- 

H 

year 2003-2004 must be ready by 31.03.2003 but in 

the instant case the DPC has been held on 27.06.03 

much later than the end of financial year (i.e.) 

'31.03.2003 which is irregular and arbitrary. In 

addition to this it is reliably learnt that tJPSC in 

the year 2002-2003 i.e. 01.04.2002 to 31.03.2003 

has cleared the officers for promotion to the post 

:of Chief Engineer in the grade of Rs. 18400 - 22400 

y considering three V. Good and above CRs out of 

Five CRs but this year i.e. w.e.f. 01.04.2003 

criteria has been changed to four CRs of Very Good 

and above out of Five CRs, as such, had this panel 

for promotion of Superintending Engineer to the 

post of Chief Engineer been framed and ready by 

31. 03. 2003, the applicant's name would have 

appeared in the panel as well as in promotion order 

issued an 20.11.2003 vido 0/0 No. 30/29/2002-EC 

I/E.W.I dated 20.11.2003. Hence it is a clear 

Ii 
 irregularity. 

4.8) 	That your applicant also begs to state 

that it is reliably learnt that CRs of the 

applicant are not inferior to some of the officers 

promoted by the Respondent in the impugned order 

which can be verified by calling the records from 

the Respondents. 

4.9) 	That the applicant begs to state that the 

applicant came to know that the selection was held 

on 27.06.03 and on making enquiries the applicant 
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also came to know that his name was not recommended 

whereas some of his juniors were included. The 

applicant had submitted a representation to the 

Respondent No.1 stating the above facts with the 

prayer that he be also promoted in due turn but 

there was no response from the authorities. After 

the impugned order dated 20.11.2003 promoting 8 

officers including private respondents 4 and 5 who 

were junior to the applicant was issued, the 

applicant again on 4.12.2003 submitted a 

representation/appeal to the Respondent No.1 and 

till date he has not received any response and the 

applicant is convinced that no useful purpose will 

be served by waiting any longer and as such he is 

approaching this Hon'ble Tribunal for relief due to 

him. 

Copies of the aforesaid 

representations dated 

12.9.2003 and 4.12.2003 are 

annexed herewith and marked 

as Annexure-Ill and IV 

respectively. 

4.10) 	That your applicant also begs to state 

that the applicant is aged about 56 years and part 

and he is at the verge of retirement. Moreover, he 

is serving presently at North Eastern region since 

7.4.2003 as such he is entitled for weightage for 
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promotion in cadre posts as per Govt. of India O.M. 

No.20014/3/83-D P1. 

411) 	That your applicant begs to state that 

being aggrieved by the action of the Respondents by 

issuing the impugned order as there is no vigilance 

case contemplated or any charge sheet issued 

against applicant and no shortcoming pointed out in 

the performance of the applicant ever, the 

applicant has no other alternative except to 

approach this Hon'ble Tribunal and thus this 

applicak. is made bonafide and for the ends of 

justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

5.1) For that, the actions of the Respondents 

in not promoting the applicant but 

promoting the juniors to the applicant to 

the post of Chief Engineer (Civil) 

superceding the applicant is illegal, 

arbitrary and violative of laid down 

procedures and as such the impugned order 

is bad in law and liable to be set aside. 

5.2) For that, the action of the Respondents by 

not showing any reason or causes for 

issuing the impugned order dated 

20.11.2003 to the applicant is illegal, 

arbitrary and hence the impugned order is 

bad in law and is liable to be set aside. 

=6 



5.3) For that, in spite of the out-standing 

performance rendered by the applicant all 

along the service, leaving the, applicant 

in lurch and promoting the applicant's 

juniors with out giving any opportunity to 

applicant for that reason and never 

pointed, out any shortfall in the 

performance of the applicant and under 

such circumstances the action of 

respondent is illegal, arbitrary and 

violation of laid down legal procedures by 

Hon'ble Supreme Court, High Courts and 

Tribunals. The Hon'ble Supreme Court has 

• categorica]ly stated in the case of UP Jal 

Nigam & Others Vs Prabash Chandra Jain & 

Others in Special Leave Petition (Civil) 

No.16988 of 1995, Judgment dated 

31.01.1996 that unless otherwise the 

performance of the officer whose 

• 	 performance has been graded below the 

• 	 required level of prescribed Bench Mark, 

has not been communicated to explain the 

• shortfall in his performance, one can not 

come to the conclusion that he is unfit 

for promotion and it is a violation of 

natural justice. Under such circumstances 

the action of the respondents by not 

• 

	

	 promoting the applicant with out any valid 

reason and promoting the applicant's 
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juniors is in total violation of legal 

procedures laid down by Hon'ble Supreme 

Court, High Courts & Tribunals and also 

violation of natural justice under article 

14 & 16 of the Constitution. 

5.4) The applicant further submits that being a 

model employer t h e Respondent cannot 

deprive the promotion of the applicant 

without any reason. 

5.5) For that, no adverse remark in the ACR of 

the applicant was ever communicated to him 

throughout his service career and as such 

there can be no justification whatsoever 

in denying promotion to the applicant and 

superceding him by at least two of his 

juniors and as such the impugned orders 

are bad in law and the applicant is 

entitled to be promoted from the date his 

juniors were so promoted. 

5.6) For that, in the event that the applicant 

was not promoted on the ground of not 

making the benchmark of "Very Good" which 

is essential for promotion to the grades, 

the applicant ought to have been 

communicated the same as in such a case 

even a "Good" entry will be adverse and 
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non 	communicating 	the 	same 	has 

prejudicially affected the applicant. 

DETAILS OF REdEDIES EXHMJSTED: 

That there is no other alternative and 

efficacious remedy available to the applicants 

except invoking the jurisdiction of this Hon'ble 

Tribuna.l under Section 19 of the Administrative 

Tribunal Acts 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH 

ANY OTHER COUB 

The applicant further declares that he has 

not filed any application, writ petition or suit in 

respect of the subject matter of the instant 

application before any other Court authority, nor 

any such application, Writ petition or suit is 

pending before any of them. 

RELIEF SOUGHT FOR 

Under the facts and circumstances stated 

above the applicants most respectfully prayed that 

your Lordships may be pleased to admit this 

application call for the entire records of the case 

including the ACRs of the applicant and others and 

also the minutes of the DPC and after hearing the 

parties on the cause or causes that may be shown 

and on perusal of the records grant the following 

relief to the applicant. 
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8.1) To direct the Respondents to set aside or 

quash the Impugned/office order No. 

30/29/2002-ECl/E.W.I. dt. 20.11.2003 at 

(Anriexure- ) issued by the 

Respondents. 

8.2) To direct the Respondents to promote your 

applicant to the Post of Chief Engineer 

from the date on which his juniors have 

been promoted to the post of Chief 

Engineer with all consequential service 

benefits entitled by applicant. 

8.3) To grant such further or,  otherrelief or 

relieves as deemed fit to which the 

applicant may he entitled having regard to 

the facts and. circumstances of the case. 

8.4) Grant the cost of this application to the 

applicant. 

11 
	9. INTERIM ORDER PRAYED FOR 

Pending 	disposal 	of 	the 	original 

application the applicant most respectfully prays 

for an interim order directing the Respondents to 

maintain status-quo in regard of promotion of 

Superintending Engineer to the post of Chief 

Engineer, till final disposal of this instant 

original application. 
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10. DOES NOT MUSE: 

11. PARTICULARS OF BANK DRAFT! POSTAL ORDER IN 

RESPECT OF THE APPLICATION FEE. 

(1) 	I.P.ONo. 	: 

(II) 	Date 	 : 	tO 

Issued by Guwahati Post Office. 

Payable at Guwahati. 

12. 	LIST OF ENCLOSURES 

As stated in the INDEX 



VERIFICATION 

I, Sri Jal Pkash Gupta, S/a late S.M. 

Gupta, aged about 56 years, Superintending 

Engineer, Central Public Works Department, Assam 

the applicant of the instant case do hereby 

solemnly verify that the statements made in 

Paragraphs No. .4.41... are true 
to my personal knowledge and the statements made in 

paragraphs No . ............ ................... are being matter 

of records which are true to my information derived 

therefrom and are believe to be true t' legal 

advice and rest are my humble submissions before 

this Hon'ble Tribunal I have not suppressed any 

material facts. 

And I sign Lhis verification on this the 

day of December, 2003 at Guwahati. 

Declarant 
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- 	 No.37I8I2062ECI I  
Govt of Indta 

	

' 	 Dii ectorate Genera! of Works 	
I 

(,PWD, Nirman Bhawafl 

' 	
liiDated. t1iq 

- New DeI 	
October 2002 

-. 	 I 	

I 

- 	
I 	 I 

- 	 I 	
Q!FIcJ MMQANiM 	I 

Civ 
l e 

I 	
'IV 1J. 

1 

The last seniority list of SEs (C ivi l)t was circulated vide 0 M 

No 30144197-ECI dated 25/9/98 TSe up to date seniority list in the &rade of 

SEs (Civil) as on 10/10/2002 is circulated hciew1th for information of all 

concerned. rlie seniority 11S% is bubject to readjusufleflt, if necessarY, on 

OpCPifl ofn1ed covers coitukhi DPC rcCOflCdfltiO1S1 Factual errois, 

, ifuny,nlY bc biought to the noUâo oftlil' DhcCtOLttC withLn a month. 

2. 	ThI cn1'i1ty Lt i 5U*L to 	 CW1' N,53/99 (A P. 

', GupUt & Oihr W. UOI 	Qthurt) i1l 	thu 1oflWG ])lII .1 1 

IL 	Cotii'11 	I 	- 	 ' 	
I 

I 	
- 	 I I .  

i t I 	 I 	 7 	f 	L 

•.i 	', 	 , 	, 	: 	1 	: 
JP.AO) 

- 	
I 	I 	t 	• 	IIIi t. I 	7, 	'III j))p,Jft$S 

'- 	,• 	 Y ,- 	.... 	'• 	:' 	' 	" 	' 	'-'t" 

 

I 	I 	
I 	I 

Copy.to: 	
I 	• 

	

' 1) 	All Chief )ngincCi (Civil) in CPWD/PWP, Govt. of Dclbi/I,T 
Deptt , Appropriate AuthorltleS/ Miiistr of Environment & 

	

, 	Forest, New Delhi 

	

z 	1 2) 	Engincer_lnCh1ef(PWD) Govt of Delhi, New DeI7hi 

, 3) . All SE (Civil), CP\VD/PWD Govt pf teihi, IT. 
Dcptt /Appropriate AuthdritY/ Minist1 of E&F. 

	

'4) 	SE(VigilanCo) I & II, CPWD 
7 	5) PS to DG(W) and PS to all ADG(Worl(S), CPWD 

CES 'Class I (DR) Association 
CP\VD CES& CEMES Class II (DRy AsoCiatiOfl 
Section Officers, EC Il/CR Cell, CPWD 

	

7 	 nypB1TQlC1) 
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' 	 T 	
sEiioJu'rv LIST 0F2Q02 	I  

JN (C1 )L 1  CPWjIk 

	

S,No. I/Il Nnme(S/S1i1) 	Exam 	D.013. , Date of 	Dute of 	Rcnuu k 

	

: Citory 	 1 	r % Applt.as . Apptt1 
•:• 	

'': 	 . 	 . 	
: 	,' 	

: 	 • 	l(()  

, 	
I 	 I 	.1 	 • 	I 	' 	

' 	
I 	 i 	' 	I ' 	 iLt 	I 	

i):i' 	i.ii 	I i 	I 

' I 	 I I I 	 II 	
:

110 	f  I 

	

• 	

H• 

	

. 	
1" 	

• I, • 	II 	I 	, 	• 	 • 	 l 	 • 	
II 	I. 	I 	, 	

I 	 . 

I 	

) 	

I 	f 	E.liA)IUI( Agnrw 	•. '1972 • 	2$I1J/44 	•: ' 7/12/78 ':'. 	31/12/86 	. 	. 	

.1 

	

I•, 	. 	I 	. 	. 	. 	I 	g 	., 	i  
' 2) 	I - :' S.P.' SIñ1iI' 	. 	. 1972,   • 	' 	'1/1/49 • 	"Y.7/12/78 '' 	31/12/86 PEWUO(td ii ci:  

lot 
. 	.' 	i. II 	I. 	. 	I. • 	• I 	i 	•• 	• 	t.i ••' •! •, 	• 	•I 	T 	' 

" 3) 	I : , Pã'ndI(uinar 	1972 	, 15/2/45 	?' 1112/78 	31/12/86 	-do- 

	

1i1'c 	- T 	ii 	• 	 I 
•• 4) 	Sriva1ava : - 197 	' , 31t3149 	•'? 7/12118 	f r 31/12/86 	-do- 

1 	' iii 	I 	. 	I 	I 	 • 	I% 

	

• 5)' 	1 f iO P. Gadhhyan 1 	i1972 • 	14/3/49 'v'. ,7/12170 	31/12/86 Arbitrator Cacutt 
! 	 •• 	' 	' .-• 2 	. 	i , 	• 	A 	i i 	• 	I 	 A 	• •,J 	p 	 I  

'V,K1 4Ghumre 	1972 ' 	11/10/45 , 7/1218 I' ' 31/12/86 

	

( I 	'• 	' 	•I• 	r 	' 	. 	I 	a I J')1l 	I 	• 	•' • 

7) 	I • 	'Stht. j)  Vcruia 	1972 ,' 	13/12/47 - 	7112fl8 I 	31/12/86 
; 	I_% 	' 	• 	•I 	i 	III 	1 1 ' 	I 	et' 	i )t 	• 	' 	•• 	 I 

•' L C. 112ih ' 	' 	1972 	•' 	2/1/43 	f7I12178 	31/12/86 , 	 • 
} 	•;I.1 	1 h 	t 	•. ;• .-'- .•— 	IA 	p 	• 	J 	' , 	t • 	• . . 	

•1::ipiuiy 	... 1972.: 	i1.'?' 	:'.••• • . 7Ii2/78:;: . 31112/87 	: 	• • 	
:•• 	• 

	

l • • 	) 	)t - 	• 	t 	I 	• 	I 	 II • 	• 	I 	• 	 d 	Lt 
' ; 	Ahok K MlttLII • 1972 	5/10/49 " 7/12/78 	, 31/12/87 	 I  

	

A 	I 	•.i 	I 	
V 	't 	i  " 	•'& i 	l • 	, • 	' I ' 	I 	 I 

• ' 
I •'f iR: Krishnauitirthy 1972 • 	, . 4/1/46 • 	1i 7/12/78 	1 '31/12/87  

I 	pf 411;! • • 	a 	i 	. 	 111,1 U  

I 	12) 	B NGibta ' '151972 , ,' I 3/5/44 	7/12fl8 	31/12/87 	 ' 	" j 

	

J); 	 !972 	4 1? 9/11/45 1 	1/1/78 ', 	31/12/87 	 ")I 
!• 	• 	14) . I •: • }•• Prasad .. • 	1972 : 	• . 	15/11/49 :: ,.,7/12178 .. 	31j12/87 : • :: ' 	 • 

	

,J 	 i 	' 	I 	I 	 I 	
I 	I 

	

I 15) 	1 	' PK. ThLurndr(SC) 1972 	' I' 2/3/47 	7/12/78 	i  31/12/87 	 I 	•I 

	

1 	I' 	• 	I 
1S S Moda1(SC) 	1972 	12/12/50 • 7112/78 - 	31112/87 	 'i J 1 ,_ 	' 	, 	' 	1 	 •q 	• 	1, 	 II 	I 

. 	
• •i ••!)•• .I•..:..D.ljaxmauafla(sc)i972 	 •;7f12fl8 	 .. 	. .. 	. •; I. 	

' j 
I 	

18) 	1 	'1rrilokchaudra(sc) 1972 	¼ 20/3/45 , '- 7/12/78 	31/12/87 	 1 • I 

I 	' 
19) ' 1 '  ;KVLN R.ao 	1973 , 	20/9/40 	31/12/78 , 31/12/87 	Retired 

1 	'I 1) Agg.trwal 	1973 	, 	13/3/41 	17/1/79 	31/12/87 	Rctircd 

I 	, C.S Prasad 	1973 	3/4/52 	1711/79 	31/12/87 	 I 
-. 	 1 

11 	0 N Mathur 	0 	2/6'32 	712/79 	31/12/87 	RetirLd 
' 

1 	V.K. Sliaura-I ,1973 	20/11/38 	31/2178 	1/12/88 4Ct1IC(I 	 r 
II 	Itl\'LMata 	0 	' 14/9/3l1I317 	/31/12/88 	Rcfircd 

r 
I 	N.Riwi 	1973 'i"  8/1OI51 •' 16/4/79 	302/88' 

	

: 	.T 	i•.•:. 	.. . :. 	•. 	 .. 	
. 	. - 	 I  

UN- 71 

rn 
• 	• 	• 	• 	. 	• 	..... 	 .•• 	•.. 	• • 	• 	. 	.. 	 :•. 	 • 	 .. 

I- 	•. 	...j: I 	I 	 1ç 	j 

• 	2 	
•' 	

,. 	•. 	• 	

p.. , 	• 	• 	

. 
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a IN 

f . 	
J 	' ' 	

j 
 -: 	

I 	 • 	' 	

\;' 

i. 	
•.••: 	 • 	

: 	• . 	
.:.•• 	

•.' 	 ••• .. 	 .. 	 . 	.. 	

: 	.•, 	 :', 	 • 	• 	
:::. 	 : 	. 	• 

1 	 2 	' 	3. 	 — 
5 	6.  

. 	 . . ----. 	 . . .. 	 . . 	 . . .. . . S  • •• • • • • . . 	 ., 

I  

	

26) I 	G.0 Khatter 	1973 	14/7/47 	1614179 	31/12/88 

ii 27) I 

	

	IC '. Sambandhan 173 
I 	

22/12/41 	16/I79 	31/12/88 	Rlrcd 

k 	 i 	

: 	

I 	 4 

( 	28) 14. Bhai teudu Bhushan 1973 	25/8/39 . 16/4/79 	31/12/88 	Rétircd 

. Lalit Moban 	1968 	9111144 	513/74 	- 31/12/89 

D. Ilore 	1971 	' 1 2/8/49 

	

L28I4/77 	31112189 
I., 	• 	• 	

t; 	

.j(_ 	
II 	

t 	, 	
I 

	

- 	31) I .. MK.GoeI r 	1973 	11/11/43 	16/4179 	31/12/89 

. 	32) 1 	Suich Kum4r 1973 	21/4/48 	16/4/79 	31/12/89 

: 	• 	 .. 1973. • .. '.1/9/47 • • :.16/4/79 . . 31/12/89 	', I 

	• 

- 	
34) I 	Cr'ra ' ' 

I 1973 	,! 10/8/45 	. 1614179 	31/12/89 " 

(1 	 ••• 	
:.;.. 	

!•.••.:•..• 	•; 	!.. 	

• 55• 	 • 	 • 

	

35) ' I '.I.'Ba1akrisbifan '1973 ' ' 1/1/45 	1614/79 	31/12/89 

I; 	
•.. 	• 	 '.• IS• 	

•II 	 ' 	

• 	
•••.:••.•. 	 . 	 '• 	 • 	

i, 1 .. 	. 	,. 	. 	.. 	.. 	t, 

	

) 1 	Vii enth a liai ma 1973 
I 	

' 8/8/50 
I  36 	 S 

	

' 16/4/79 	31/12/89 
' 	•. dl 	iiI 	_  

	

.- 	37) 	itcish Choudhuri.1973 	13/2/47 r' 16/4179 •' 31/12/89 	. 4 
' 

	

S 	38) 1 	A L'Gaig 'i 1973 	18I8/45 i16I4/79 ' 31/12/89 

	

a 	5 	, 	34I 	S 	q t 	I I 	%I  

	

[ 	
39) I ? RaniSiiigh (SC) '1973 , cI ?7"7'41 	i6/4/79 , 31/12/89 	Rctfrcd 

	

( 	40) i: T 	P N. Singli 	1973 	i I 20/7/49 	' 7/12/98 	918/95 	Expired 
17/8/98 

	

: L 
	

41) Chinnaswarny,  1973 	518/48 	1614/79 	31/3/91 

, (St) 

I 	K.L. Bhulania (SC) 1973 	30/7/42 	1614/79 	31/3191 	Rctircd 

1 / S.K. Mittal 	1974 	22/10/52 	29/2/80 	3113/91 

II 	Abi aham Jseph 0 	19/9/34 	2/4/80 	31/3/91 Vol,Retrtl,6/92 

1 	A.1. Trweth 	1974 	1/7/51 	29/9/80 	31i3/91 	I 

	

PtadipKGupta 1974 	19/12/51 , 29/9/80 	3II3/9 

I 	V. Subrainanlall 1974 	8/1/49 	29/9/80 	31/3/91 

I 	, .J C. Wason 	1974 	10/1/50 	29/9180 	31/3/91 

I 	Rakesh Mishra 1974 	1/1/53 	29/9/80 	31/3/91 

5Q) I 	V.. Gupta-I 	1974 	24/10/51 	29/9/80 	31/3191 

LI q 

	

4.j 	
( 

INA  

-.- 	 I 



:. 	 • 	.• 	• 	• 	• 

; 	 : 	 ' 	 -•-••- 	

1 	' 

jf 	 l 	 • j 	• 	 • 	
/ 	 ' 

;/ 	
: 	 ; 	

: 	

ft 	
jI : 

	 " : 	 :, : : 	

k 	 • 	
C 

C 	 • 	• 	' • 	 ' • 0 
	

•• 
,t 	 • •• ••• 	 • . • 	 I 	

' 	 ' 	
i 	 • 	 f• . • 	 • 	 , 	 . 	 • 	

A. k. • 	
C • 

6 
' 	 • 	' 	' C , 

7 	' . 	• 	 . 

It  

I, 	. 
j 

I 	 • 	 . •• 	 . 	•: 	 • • •• 	• ' • : 
	 ,, ' 	 ':, 	 • 	 •'•' 	

C 	• 	• • 	 • 	, 	. ,- 	
E 	I ' ' • i. 	• •• 	' :;, 	• 	: 	

•• 	• 	 • 	• 	. • • 

F 	

J 	
• 1t ' 	• '. 	' I 

• • 	t /• 

Sn I 	A KBajaj 	' 1974 	5/8/50 	29/9I8O31/3I91 	' 

1• 	 I 	 ' 	
C 	

C 	
• 	

4 - 
i 	t

, I 	• . 

I 	it. Sircar 	' 
1974 C 	19/10/46 	29/9/80 	31/3/91 

C 	
? 	 d 	

C 	

•i( 	
./ 	,. 

C 	B,:Sugh 4 	1974 	29l8 	' " 31/3/91 

I 	
• 	 ' 	, 	

i 
I 	

re' 	ii JC 	
• •C 	

C 	; 

I , 
C 	BaIga : 	•'' d1974 	26/6/51 	CC 

 113/ 29(/80 r,, C 	 P1 
•C C 

	
r 

	

I 
! 	r 	' 	' 	C 	 I 	, 	, 	

j 	
F 	

• ' , 	I  

I 	BtpinChad , 	1974 , , 7/3/52 	29I9I89C 	3113/9t 	, 

N.K. Sinha 	197 	' 	/4148  

C 	 I 	 , 	C 	 jC 	C 	• 	, 

C 
 57) I C  S.C.Padh1 	1974 ' 	1/7/50 	•' C 2Il9I8O ,, 313/91 	I , 

C 	• • 	? 

I 	4bijendra Prasad 1974 
C h  11/10/48 	29/9/80 	3113191 

C 	 y 	• 	CI 	I 

I 	A.ICI S1uhaU 	
\j974 	24/4/51 	29/9/80;, ; 31/3/9k C •• 

	

¶ 	41 	C 	(C% 	Z4C• 

, 60Y..I 	Lek1raj Singh(SC)1974 ' 1/11/45 	29/9/80 	31f3/91 i , 

	

C 	 • 	 ! 	 ç 

t 	61) 4 I ; 	'C 'I$ 
	C 	' 	• C 	• 	, 	:• •. , 	• 	, 

I 	
(SC) 1974,: . ' 

C 
 3p13141 	 r  : lIIZI??4C 	

1 

	

I 	
1C1 	• 	! 	C 	1 	:, 	C 	:' 	• 	%'( 

	

62) i: 	Kcya1 Chand(SC) 
	16/4/,7 	31319 

' 	
litC 	\ • 	, 	'( 	4 	' 	C 	•, 

; 	63) I 	0.?. Purohit 	1973 	25I9I5O1 	1614179 	31/3192 ', C 

I 	64) II 	•C 

	

L.N.L N. Shama 0 	
j 30/7/34 ' ' 13/10/80 31/3/92 	Rettred 

r 	' 	
; 

IshwarSingh 	2313I8 - ,3113/9Z 	Retired 

/66) II , K A Nankani 	0 	' ,. 	27/10/34 C 24
/3/SiC 	3j/3192 	Retired 

- 	 I 	- 	 -• 	C 	C 	4 

	

67 I 
	P.G. Kavi 	' 1975 	22/8142 	31/3/92 C C 

5 

	

63) I 	S.D. Prasad 	197 	1O/31$2 ' 	3113192 

I 	AsliokKhurafla 1975 	3/2/53 	'10/3/82 
C 
 ,3113194 •.•, 

1 	Kishori piasad 1975 	20/2148 	10/3/82 • 3113194 
- 	-• - 	•. 

I 	V.K. Gupta-il 	1975 	22/8/54 	10/3/82 	3113/94 

12) I 	A.K.Stiri 	1975 	617/43 	82 C 
C 

75) I 	BP. Aggarwal 	197 	17/7/41 	10/3/82 	31/3/94 	Itetired 

rr 	-i 

C 	
C 	

: 

• 	• 	•..0 	• • 	.. 	• 	- 	.,• 	 • 	• 	• • 

	

C 	 j• 0 	- / 

f 

IF 

tl 

MA tW 

•.J• 	-',- 	k 



' 	• 	• . 	. ,, 	 . 	

Iy 

..-'4f• 	 I 	 t 
• 

, 	.. 	. 	 . 	. 	 . 	 . 	 I . 	• 	•.•. 	•. 	•• 	. 	. 	 •,,S 	• 
' 

!___.:::  3. 	7. 

76) 1 ' 	

13.N.Na9araja 	1975 	10/1/51 	10/3/82 	' 	31/3194 

. I. 	
77) 1 S.C. Malliotra 	1975 	20/2/45 	10/3/82 	31/3/9 Expired 2819/94 ,, 

 I R.S. Siteoran'' 	1975 	1/7/52 	10/3182 	31/3/94 41 
 1 B.B. Gupta 	1975 	10/5/52 	15/12/76 	31/3194 	' 

t 	80) I B.B. Bhatia 	1975 	6/1/55 	' 11/4/82 	31/3/94 

81) 
I 1i.L.Pidbanabhan 1975 	17111/49 	11/4/82 	'31/3/94 

A.K. Sharnia 	1973 	t8/6/52 	17/1/79 	31/3194 	' 	
£ 

 1 ?,P. Singh ' 	1974 ' 	 1/2/51 	29/6/80 	31/3194 	' 
 1ltamvcer Singh 	1974 ' 	 2/6/46 	9/9/80 	31/3/94 (NBR) 

83) I P K. MathLfr 	1975 	29/1/48 	20/8/82 	3113/94 
 1 M.S.Saluja 	1975 	18/7/51 	20/8/82 	31/3/94 	VoLRetired 
 I ILIC. Govil 	1975 	1/1/53 	3/3/83 	31/3/94 
 I Neeraj Mishra 	1976. 	23/9/54 	3/3/83 	31/3/94 (NBR) 
 1 II?. Kukicty 	1976 	' 	23/8/50 	3/3/83 	31/3194 
 I Stish K. Sharma 1976 	8/1/52 	3/3/83 	31/3/94  
 I Vmay Knrn4r 	1976 	1615154 	313/83 	3 1/3/94 
 I R.I(. Ghosh 	1976 	17/1/51 	3/3/83 	3113194 
 I Dharam Pal 	1976 	919148 	1514/77 	26/11/99 
 I S..A Khan 	, 	1974 	1516/52 	25/1/80 	20/11/97 

 I A.N.Prasad 	' 	1975 	1//48 	11/4182 	i113/95 
 I S.M.Vcrzna 	1975 	6/8/51 	11/4/82 	31/3/95 
 I Shyamal Stuha 	1976 	14/11/49 	3/3/83 	31/3/95 - 

 I V.K.Motwani 	1976 	28/6/54 	3/3/83 	8/9/95 

 I 
/ 	

S.N. Kale 	1977 	13/9/53 	8/9/95 

 1 Diwakr, Garg 	1977 	9/7/56 	1/12/83 5/9195 on. 

 1 Dincsh Kumar 	1977 	23/1/55 	18/12/83 	519195 
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11. 	Sunny Kuruvilla 1977 	4/3/5 	18/12/82 . 519/95 

1 	Sunder Jethwafli 1977 	414/53 	18/12/83 	5/9/95 

	

I 	104) I 	AnI Kurnar Vernia 1977 	26/3/55 	21112/83 	7/9/95 

	

.10411 	AnilKuinar 	
L 

	

.. 	S4arma-I1 	1977 	22/9/55 	30/12/83 	8/9195 	 5. 

I 	106) I 	V. Ramakrishnan 1977 	112/O 	3Q/12183 	8/9/95 

	

\ 	
.5 

1 	RC1 Gupta 	1971 	30/11/47 	28III77 , 19/9/9S 

1 	]3,N,Laha 	1974 	25/2/46 	29/9/80 	j9/9/95 

1 	V1IC.Sharma-I 	1977 	8/4/56 	3O/12/83 	519195 ' 

I -  M. Annamalai(SC) 1977 	1/1/55 	t30112183  

ITejinder Singb(SC) 1977 	29/6/54 '4 "d/12(86 	10/9/95 

i: 	V.1 RoIUç(SC) 1977 	29/1/54 	30/12/86 ' 1q,/9/95 
% 	I? 	(I 

I ' 	• 113) I 	S ILGondana(SC) 1977 	30/7/52 • 10/1/84 	8/9/95 1 

I _ 	
114) i: 	V. Muinckarn(Sc) 1977 	1Q/4/54 	1O/1/84 	6/9/95 	••• 

I 	Adesh Kuniar (SC) 1977 ' 	21/1/55 	10/1/84 	6/9/95 

I 	Suraj P al(SC) 	1977 	5/7/42 	 I9(95 _4) Retrcd 

1 	S.K. Singhal 	1978 	, 25/5/56 j9/6/86, 	/9I95 

, 	 .. 	* 	4 	 .. 
1 	R.P. Mathur 	178 	4/1/53 ' 9/6/86 	8/9/95 

I 	B N. MaIhotra 	1978 	2211/56 	916/86 	819195 	- 

I 	Mukund Joshz 	1978 	30/7/56 	9/6186 	'8/9/25 

I 	Abhay Sinha I' 1978 

1' Tipcndra Mailk ,•, 1978 	12/4/57 1 	9b6/86 '' 	9/9195 
1 ) 	 1 

I 	M.Thangamutbu 1978 	3/11/55 	916186 	3113/97 ' 

1.... Rajeev Kuinar,., 1978 	19I56 	9/W85 	' 2912197 

I 	ItP Golgonda(ST) 1978 ' 	2/9/56 	9/6186 r 214/97 

I 	D.S. Kapoar 	1979' 	2V12156 ' 9I616 	31/3/97 ,  

I Y. Srivastava 1979 	118/2158 	9/6/86 	3113/97 

- 	- 	 - 	
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- LU 	 ' IS 	 L]1rr1--t-un- 	 r _*w , 	128) 	NLfld La! Singh 1979 	25/7/57 	'?/6/864 , 31/3/97 
4 	 I i 	 I 	 Zt 	e1 I 	And Kr. Caig 	1979 	19/6/S . 9/6/8 	31/3197 

I 	Sukhdey Siugh(SC) 1977 	23/i/sq 	:3 ' 283 	8/9195 
13 1) 1 	Jai Prakash(SC) 1977 	5/9/51 	10/1/84 	8/9/95 

I 	Surrndei ICurnar i975 	13/10/40 	1Ol3/82 c' 3143197 	Retired 
I • Ad'arsh ICumar 1977 	' 22/9/55 	30/12/83 t3113/97 

%

c 	 i v 	IJ 	
4 3 	 SIiarna 	(' 	' 	j  1 	

rt 	
J'1 it 

!( 	
, 	 • 	 - : 	134) 1 	P.K.lCulsbrcshthn' 1979 	

II' 	28/4/97 r 
I. •. P.P,Srnjyasan 	1979 	iOig/5 	c9//86 	?31/3/97 Ic  

	

I 	 I 	 I :i 	N 1 ranjansingl1(sc)1979 , 6' , 2/7/52 ')18/7/86  t31/3/g7 

1 	Ramesh Chandra(SC) 19791/1/53 

1 	MC.T. Pareva(SC) 1979" p16/7/55 	i8/7/86. 31/3/97 
1 	l3aliaj Chadha 1980 	' 2/10/58 t4/3/87, 	31/3/97 
I 	A. Manicavasgam 1980 	9/i2/49 	7I3f87.', 3113/97 ' 

1 	NarcndcrKu 41) 1 	 marl9gO 	P2O/2/57(19/4/87 	16/5I97 
I 	142) I 

j 
s.. Koh!i 	1980 	2/3/59 	19/4/87 	19/5/57(N) 

, 	143) 1 / SL.Jain 	1980 	1ti\27/1/S3 '1/7/87 	19/5I97 
144) I I V.K.Shaima-JJ 1980 	14/12/56 	1/7/87 	19/5I97 

-••-- 
 

14S).1./ 	S.K. Rastogi 	1980 	\ 4/9/57 ' 1/7/87 	" 26/5/97 	' 
1d6) I' 	Deepak Gupta 	1980 	r  16/4/57 	1/7/87 	19/5/97 

1 	B,13.Dhar 	1980 	25/6/55 	16/S/87 	'30/6I97 
I 	K.P. Ab 	 3OI6/9 raham 1980 " 	27/11/54 16/8/87 	7(NBR) 	

r S.P.Siugh 	1980 '312/3/56 	l6/8I87 ' 3O6/97 

V.K, Malik 	1980 	7/1/58 	1/1/88 	'7I7/97 

R.S.flawat(ST) 1979 	20/10/57 	18/7I86'4'30/7/97 
d 	A.K. Silckar(ST) - 1979 	1/7/56 	18/7/86 	7/7/97 

1 	3 M. Swarup 	1971 	t 
 15/1148 	28/4/77 	2,1/2:00 

•• 
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154) L. ltK.Aggarwal 	1980 	20/9/58 
I 
 3O8 	18/11/2000 

f 
I 

155).1 
	K. S 'Garg ' ! 
	1980 	4/1/60 ,'5I7I88 ' 	7/11/2000 

I 	A.K. Garg 	1981 	27/3/59 	517/88 	9/i112O00(NT3R) 
'' 	 .t- 	 I • ' 	 ' 	( 

I 	MC. Bansal 	1981 	21/4/58 	\ 5fl/88 ' 9/1112000 
tp 1 	 '• 	 - 

I 	A.P. Matbur' , 1981 	21/3158 t 5/7/88 	8/11/2000 

.,. 
 

I 	DepakT!iakUrt 1981 , 	2/6159 	
t5/7/g 

; 	8/11/2ö0D 

1 	AkhileshKumal' 1981 	, 1O/2/59f 

I 	P.K. Vats ' " " 1981 , 	27/5/60 ' L12/8/88 	7/11/00& 
S 	

( 	

I 	ç 	
q 

152) I 	N.K. Gupta 	1981 	17/12/54 ' 12/8/88 	9/11/20O ? 
, 	

'I 	 I•i 	
( 

I 	SudhirSuigh 	1981 	7/6/58 	12/8/88 	8/11/2000 

I 	P.1<. Singh 	1981 	3/3/60 	22/9/88 	8/1/2000 

I 	Mesh lCuniar4l 1981 	7/4/59 ' 22/9/88 Ipt 	 2oOQ 
Pl( 	 1 	II 	 j4 	 \ 

1 	Jaycsh ICuinar 	1981 . 	1/6/59 7/l1/2000(413P) 

1 	P.1(. Agarw 	 001 a1 1981 	22/7/59' 22/9/88 	7/ll/200Ô0t0') 

è 	

2  7/6/2 	(Actual)  
pf 	 t 

1 	HN.JI Singh 	1981 	7/12158 r 	
22/9/88 	7/11/2000,' 

' 	
, 	.. 

i: 	R.K. Duggal 	1981 , 	30/6/59 	' 22I9/88' ' 7/11/2000 

/ 
1 	V K. Jaiswal 	1931 	16/7/61: 	22/9/88 	7/11/2000 

- 	 a 

I 	KM S4nrn 	1931 	8/7/59 	2219/88 	8/11/2000 

1 	ILK Soni 	1981 	6/11/59 	22/9/88 	23/11/2000 

I 	P..ajcsli MttaI 	1981 	4/4/61 	22/9/88 	28/2/2001 

1 	S.K. Roy 	1981 	1/6/59 	22/9188 	28/2/2001 

I 	A.S.S. Khul:amk 11 	23/10/59,22/9t88 . 	8/2/200l NoUonal) 
27/12/2001 (Actual) 

1 	Deepak Panwar(SC) 1981 	ii/6157. 	28/4/89 	28/2/2001 

1 	A K. Sharnia 	1982 	8/7/60 	28/4/89 	9/4/2001 

I 	M P. Jacci 	1976 	22/4/53 	3/3/83 	25/10/2001 
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C 	 119) I 	pJ3. Popli 	1916 	1919151 	3/3183 	31/I0400 
'

f  

Jaurker(SC) 1981 	21/4/59 	24111/88 	29/10I2OO1 

1 	V T. Arasu(SC) 1981 	26/3155 	24/11/88 	29/10/2001 

1 	Umesh C. Mishra 1982 	:1/7159 	17/8/89 	9(11I2001 . 
t .' 4. 

1 	R 	 1982 	23/12/56 	1718/89 	9/1OI2001 

I 	Rajendra Kalla 1982 	1/12/59 	17/8/89 	29/10/2001 ' 

13 IA.K Pandit 	182 	22/8/60 	17/8/89 	29/10/2001 

	

16) I 	G. Rad1iak ishn 1982 	12/6152 	17/8/89 	2/10I2O01 

	

187) 1 	Yect Sam (SC) 1982 	jul59 	17/8/89 	29/10/2001 

AAuudeShWaafl(SC)l982 25/51S6 	17/80 , 99/2002 

	

hagwafl Singh(SC) 1982 	l5/3/5 	17/8/89 	6/9/2002 
1 	B  

I 	SIud1cndra Sharma 1983 , 21/5/63 	
6/9/202 

I 	A K jastogL 	1983 	613160 	25/7196 	9/9/2002 
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ANMX\tT[iI. 

No,30/29/2002-EC,j/EW.1 	... 
'int of lndit' 

• 	MInisry 
 

of Urban Dey op'ien; & PoverLy iylatlo 
•,, 	 (Works DivIsion) 

,,:. 	 •. 	 4 

New Delhi, dated tho ,20 	November, 2003 

OFFICE ORDFR 

The President is pleased to promote the following Supenntending Engineers 
(Civil) (pay scale R: 14300-18300) to the' grade of thid Engineers (Civil) in the pay 
scale of R& 1 840O22400 in the CPWD froiñ the data hèy assume chargo of the post 
and until further orders , 

3 - 	 ,• 	' 	1 	'I. 
S/Shri s' 	 , 

I 	Shri A.shok K. Ivittal I 	r 	 , 

2 	N R.avi 	 t&I 
4 

3 	0 C 1  Khatter,  
4 	Laht Mohan' 	 p ' • 

IV 5 	M K Goel4  
6 	Suresh 1<.uxr1arLI  
7 	PC A.rra 
8. 	K. Baiakrishnan' 

1' 	 . 	 • 

2. 	Cónsequcht .ipon promotion of th above mcntincdofficers, the Competent 
Authorit> hasordered the following pbstingthransfers in the grade of Chief Engineer 
(Civil) with immediate effct,untiI further orders.  

I•• 

fi 

• : 	: i 
S..N.. Name of the officer Present place of V/here posted Remarks •' 

S/Shri posting .'-.: •' 

. V.K. 	Ghumre, CE (IBBR)(M), CE 	:..(AA), Nice 	Shii t.' 	A.K. 
Chief 	Engineer Siliguri Mumbat 	,t Saxena, promoted 

 Ashok K. M,ittal 	.. SE'(trg.)' 11, CE, 	(IBBR) Vice- Shri' 	-V:K. 
On promotion. 	... Gliaziabad.",  '(M), Siiiguri.. Ghumre, transferred. 

3 N. Ravi 	. 

On promotion. 
SE I:  "(SR), 
Chennai 

CE 
(Valuation), 

'On q proceeding 'on 
deputation 	by 	Shri  

Che nna L ,  H K. Srivastava 
4 G,C Khattcr SE (VI3C), New Chief  Shri 

On promotion.. 	. Delhi. Engineer , 	,. A.K.Majumdar, 
(Civil). 	1 ,1:.,, transferred 

• . 	, 
APWD 	' 

 A.K.Majumdar, Chief 	Engineer Chief 	.; 	 , Against 	a 	vacant 
Chief 	Engineer (Civil), APWD, Engineer .. ..... '  post 
(Civil) 	, • Port Blair." (AA),. 

• 

Lalit Mohan 	• 

. Chennai'  
, SE (P&A) SZ- CE 	• '(AA), Against 	a 	vacant 

On promotion. III, Bangalore. Bangalore. post. 

"p 
('. 

I 	 We  
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0 	Oro,  INDIA!: 	I 

DG(W01l) CPWD (Shri K N Agarwal) 	 I I 1 All Add. Directors General working in CPWD. 
 Chief Engineer (P&S) (Shri S.K. Singhal), CPWD 	 k ) S/Shrj V.K. Ghumre/Op Bhatja/p.K MaJumdar,.ChJefEflgineer(C,il); 

S/Shrj Ashok MittaVN,Ravj/QC Khatter/Laljt Mohanfj( 1ôpl/Sudsft.. Kumar/pC 	 v1 

	

Arora/K, Balakrishnm, Superintending Engineers 
(Civil) 	I' Chief Engineer,  Appropriate Authority  

KolkattMumbauC11eayLuco\v/BaJlgalo rC 
 

Office of the Pay & ACCuts officers, DG(Works),.Ne De)h44okhérJf Region,: New DcthVEasten 	Region, 	Kolkatta/Southem .  4Rëjâij Cheimaj/ Western Region, Mumbal. 
 

Secretary, UPSC, Dholpur House, ShaJijahan Road, New 
Dé1hi(S}ui.p.0 	( Bhatt 3  Deputy Secretary) with rcfcrcnce to  AP.2 dated 1.7.2003. 	

their letter No.F.1/!](14)/2O3 	' 

.,...; 	 I 
0111cc of the Estb1ishrnent Officer, (Ms. R. Jayu, UndrjjSccrct)c 
Departmcj of Personnel and Training, North Block, Nw;. PLhi . 	

: reference to their letter No. 26/13/2003E0 (SM II) dated 11.1 1.2003:f 	. 	

I 
, 	 .• 	

-: 

c Iuj• I ' 

	

14 	
, 7~ li 

• 	 I 

I LNCW J.)cIi)J, . 	vac .c 
: of  I 	Auint Rath W. Suresh K.una 	SE 	

va O 	rornotion. 	Ncw Dethi. 	Kolkata. 	St., .'C. Arora 	PM (SE), SJFP, CE 	(NEZ) 1  V1c 7' On  promotion. 	PWD, 	New Shiliong, 	Sri V51LVa, 	, 

10- 	
Delhi. 	

red, ..  • 	I Shrj 0.1)7l3hatja 	Ojrjatjo 	CE 	(AA), Vice Cr. Civil 
. 	 from do utntioii. Lucknow. 	June retired, 

j 

11. 	 SE, 	Cailcut CE 	(SZ-I), Against a vacant On romoijon. 	Central Circle. 	Chcnnaj, 
.1  I 

The Posting/tranfc orders in respect of Shri O.P.  Bhatia 	In 'jarUa1 modification of ear lier Office Order No. 30/8/2 003/Ec1/EW_I dated ?6.J12Qo3 1  st M.K. Cool will retire on superannuation on 30.11,2003 and, thercfDr Shzint ? Rain, on return from leave, will report back as Chief Engineer (BFZ), New Dàthi 

H ' 

- 	 - 	 . 	 . 	

. 	 • 1 	' 	 ., 	, 	ii 	•1 
The transfer of Shri V.K. Ghumse, Chief Engnecr (Civil) frou SliurI Mumbaj has been made on his request. Therefore, he will 

no get anJrIyL/ri 1b. this purpose, The 
remaining transfers mentioned are made in pubilé intcrt.;i 

H 
((D.x. .t1WA UNDER S1'(1)1?TA fli - 	 ..L, 

 iTlT 	TTT 

- 	 • 	.. 	 . . 
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• No.15(790)IACC-11E1i20031 

Govt. of India : 
Office of the Superintending Engineer 

• Assam Central Circle No.1 	S 

Central Public Works Department 
Baniuniivaidan , Guwahati 781 021 

	

• 	 • 	 •.. 

Dated, Guwahati the, I 2.. Sept.,2003. 

To 

1. he Chief Engineer(NEZ) 
CPWD, Dhankheti, 
Shillong 3 

Subject -Promotion ofJP Gupta, SE(Civil) to the post of Chief Engineer.  

Dear Sir, 

'S 	KindIy find enclosed herewith foqr èopies of the representation addressed to 
Secretary, Ministry of Urban Developmeht & Poverty Alleviation , Govt. of India. I 
would request your honour to kindly forward three copies ofhe represe!tationto DGW) 
with your comments and recommendation for fa'ourable action pleae. • • 

	

Enclo.: As stated. 	 • 	 S  •• 

Yours faith.fully, 

5 	
•. 	 .5 	 5 	 • 	4. \-cJ./\ 

• J.P. Gunta\\O. 



Secretary,.. 
Ministry ofUD&PA, 

7.. 	-Nirñan Bhawan, 

/ 	
\e Delhi-100 011 

(Tin ough Proper Chnne1) 
Sub 	Piomotion of J P Gupt SE (Ciil) to Chief Engineer.  

SII- , 

I bcg to submit the lollo ing te\\ lines  for \ our kind consideration and ta ourable action 
please:  

I. I joined the department on 2.1.1975 as AEE and consequeit1romoted as EE on 
18.1.1979/16.4.1979 and S.E on 24.10.1990 with deemed.dtó'óf- promotion as 31.12.1989. 
\Mv. scniorlt\ \o is 33 as per the seniorlt\ list of Superintending Engineer (Cix ii) issued 
\idc 0 \l \o 37/8/2002 III dated 25.10.2002.  

1 have been working as Suprimending Engineer since 24.10.1990 with unblemished record 
handlint..,  all sorts of works i.e. !eld. Planning and Adiiinistration besides having done a 

• course of: Masters Diploma in Public Administration under 'Indian Institute of Public 
Adniinisration. New Delhi securing Distinction marks i.e. more than 70% marks (mark 
shet ncloed) (Anneure - I) 

During my, tenure as Superintending Engiieer in De1hi Tourism & Transportation 
• Development Coporation on deputation m performance was highly preciated .by Smt. 
P.M..Singh. lAS. Chairman -& Managing'Director.'DTTDC.Ltd..frtime1yand excellent 
duality of construction of Musical Fountain at.Ajmal Khan Park. Karol Bagh. New Delhi. 

• ( Copy of appreciation letter D.O. No.S0/CMD/DUDC/95 dated 20.12..9,95 issued j by 

Smt. P.M. Sinth. lAS. Chairman & Managin2 Director of DTTDC Ltd is enclosed for 
perusal please. (Annexure - 11) 	 . 	. 	.'. ... 	. 	

0' 

I put in tremendous etloris to achieve targets vhei I ái\drking as S.E DCC-V1I since 
• 12.4.99 by vav of achieving actual workload of Rs. 31.08 crores during 1999-2000 and 

Rs. 31.78 crores during'2000-2001 against the workload norin of Rs. 22.76 crores (Rs. 
5.69 x 4 Divisions). Copies of actual workload as achieved are enclosed for refcrcncc 
( Annexure —III, & IV) . . 

During the period of my' postingas SE DCC-VII till 9.4.2001.certain works under my Circle 
were- being closely monitored by Shri Jag Mohan . ( first, as Honble Minister of 
Communication and therealer as l-loifble Minister of UD&PA) by way 'of frequent visits 
to the sites of works. All such works were timely and satisfactorily completed to the entire 
satisfaction of the l-lon"le Minister, who conveyed his appreciation for speed and quality 
during the inauguration function. Of .Ahuja Park near NI3CC Place, 'Lodhi Road. 

• 	
• • (t"'. -• 



6 Ho\\e\ er nO\\ 	it is undcrstood 	hen the DPC 	for forming panel of officers for promotion 

to Chict Engineer during 2003-04 has been held but 	m 	name has not been reconimcnded 

for promotion whereas the names 	f my juniors i.e.. Shri P.C. Arora and otheçs are there in 

the panel under consid 	 ineer might ha e eration 	It appears 	that in 	Reporting Chief Eng 
tinder rated ivie during my tenure in Delhi Central Circle VII during the year 1999-2000 and 
2000-2001 although works were handled efficiently. timel 	and satisfactorily under difficult 

conditions. 	Many such of works 	were being closely monitored by Honble Minister. 	I 

• have all along been rated before and after b 	various reporting/higher officers 	as very 

good!outstanding which may kindly be verified from my:C.R. dossier. 

7. \Vithmy performance all along I have never been given to inderstand by my superiors that 
• my performance at any time was less than very good/outstanding i.e. the grade as required 

for promotion 	to 	th 	post 	of 	Chief 	Engineer since 	beginning 	of 	in 	orking 	as 

Superintending Engineer. 	There has also never been any communication regarding down 

• 	 of C.R. from outstandinJvery good to the level of Good. 	Although 	Good itself grading 
is not an ad erse entry but down grading en 	ry try from ve 	good to good is a step down and 

should have been communicated to me as per Supreme Courruling 	T 1996(1)SC 641] in 

the case of UP Jal Nigam and others \'s Prabhat Chandra Jam 	and Others (Downgrading 

tntaniounts to Adverse Entry). ENtract enclosed for pertial ( Annexure - V). 	Since 
• 

such 	down grading of reports for the years 	1999-2000 & 2000-2001 	have not been 

communicated 	as sucl 	it is requested 	that these two reports should nQt form the basis of 

grading my performance. 

S. 	It is very unfortunate that having an unblemished record in my service and achieving work 
• load much more than the prescribed norms in Delhi Central Circle - \'lI and worked 	in 

• important places 	under difficult 	wQrking 	conditions 	i.e. 	BFR Circle. 	Kolkata. 	Border 

• 	Fencing Zone Delhi. 	Delhi Touri'siii & Transportation Development Corporation Ltd.. 
• DCC-VlI. SE (C&M) and presently as S.E ACC-I. Guwahati in. North East 	my name has 

not been recoimended in the panel of promotion to the post of Chef Engineer. 

9. 	Sir. 	it 	is once again submitted that I hae served the departmeit fdr 28 	years with 
. 

unblemished record 	and served hard & difficult areas like Agartala. Tripura. Road & 

Fencing \Vorks on Indo-Bangladesh Border & presently a Guwahati with full devotion to 
0 duty.. It is therefore requested that my due and genuine promotion may kindly not be denied , 

to me and I may kii)dly be promoted to the post of Chief Engineer on my turn. 

Thanking you. 
Yours faithfully, 

	

End: As above. 	• 	 •• 	 . 	I 	L. 
p 

• 	 • 	 • 	• •• 	Supc.rintending Engineer 
Assani Central Circle No.-I, 

• 	 : 	CP\VD, Bamuni Maidan, 
Guwaha ti-7S 1 02 1. 

Copy to :- 	 • 
Dircctor General of \\ orks  CP\\ D \irman Bhaan New Delhi - 110011 for inlormation 

and neccssar\ action please 

• 	 ' S 	 - 

• 	 • 	 0 	 •. 	 . 	 •• 	 • 

0 	 • 	

• 0 	 . 	 S 	 . 	 S .  • S 



I 
INDIAN Thi31flhi. C1' PuBLIC ADMII1I.TRATI0N 

• 	 HE\1 DELHI 

7 	Seventeenth Mvant.:ei.'l. PrQf 	iorial Pr rimie in Public Aifli6trttiQfl 
(1.e .Ju 	 sr ly, 1991 to 31 	Wü'clt, 1992) 	 •: 

iiuinrnow AW1D 
Rull flo 	1713 	 IJI 	J P. I.1krA 

Subjec L 	 NighLtg 	Wtx. Wirkc' 

	

NO. 	 (Credits) 	WrkS Aw~xded Grade 

	

01: 	Ecou1Ics; 	 1.0 

	

02 	POLITICAL cCIFJ'ucc 	 1 0 	25 0 13 0 B 

	

03 	OCIOLOY 	 1 0 	25.0 13.5 B 

	

04 	PUBLIC AD1IINISr1PATIOr 	 1 0 	25.0 17.0 B+ 

OP1J1IOi' RCtRi 	 1 0 	25,0 	23,5 A+ 

AL11IIuITruATIV LAH 	 0 	25 0 	16 0 B+ 

07 	FINNCThL 11AilT(LUCNT 	 1.0 	25 ..0 .  17.0 B+ 

03 	PEPSOHL1LL I iN1ACI ttrfl 	 1 0 	25 0 	16.5 B+ 

09 	INDIAN At)uINIcTruM'Ivs'IcruI 	0 5 	• 12 5 	9 0 A- 

10 	INDIAN ECQNOIIIC PFVFLOPIIINP 	1) 5 	12.5 	8 5 B 

11OCThL (lIi\NCL 	 0 5 	12.5 	8 5 B+ 

12 	flL.ETR1l I1CflI0DoLcX3Y 	 0 5 	12.5 	10 0 A 

13 	,criTirIc 	 0 5 	12 5 1 0 A+ 

14 	(IOIIPflrER APFLICI\rIoNs 	 1) 5 	12 5 	9 5 A- 

15 	I1CD.4UU2 IIaQrnjTIcri ScTt.M 	0 5 	12.5 	10.5 A 

16 	OICANIZATIOt'TL BflitVIOu1R 	1.0 	25.0 	17.0 B+ 

17 	PROJECT cIIJDY 	 1 0 	25.0 	21.5 A 

lb 	VILLJ\cT SlljDY 	 1. 5 	37,5 	30.5 A 

19 	DISERThTION 	 610 	15010 101.5 B+ 

20 	VIVA VOCE 	 1.5 	37.5. 22. 	B+ 

21 	OVER1LL AES11CflT 	 1 5 	37.5 34 0 A+ 

'101i\L 	 24 0 	600.0 42 0 A- 

Division IPT ITii DIrIl1(TION 
- •' (BRIJ BHUSHAN) 

Dated ; 31ST .W.RCiI, 1992 	' 	
Regitrr 

(YIRIJ BUUSU ~ ) 

	

(C ) 	 Rcgcur 
Ixdi3n In.titutc' of Public Admin 'r 

	

iJW D 	 IIthj ah.. I ru't, I ir P 	i 

	

¼/ 	 • 	

I t'li Jt 

1(~~ 
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S.t. 	:,..•.. 	 S  
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L_I L..L I1 1I UI\I)l\I 	JKA IN')lUK1Ajj(jN 	 - 
b EV ELO PM ENT CoRPO RATION LTD' 

/ 	
li\ (Ol R\MI I UNDI RIAKIG) 

j
I 	

18 A SCO Complcx 

	

-S-  Smt 1' M. Siiigh lAS 	
DLfcnLc Colony,  

Po Bo No 36 I 
.110024 5 	 . 	 S 	

I'hun 	4611712 rd 	
91-011-4610.500  

/ 	 D O.NO.S0/CMD/DTTDC/95 
Dated 20.12 1995 

T5 . 

 

I have noLed with deepsatjsfaction the 
dedicated services rendered by you de to which the 
work of Construction of Musical Fountath at Ajmal Khan 
Park could be coulpleLed wiLhin the time target and with 
CxCC11CflL quality of consLruction 

I am sure LhaL you will continue to 
function in such exemplary manner in the future also 
and uphold and enhance the good fiame of this CorporaLion 

lxl 
Yours sincerely, 

I  

Sine P.M. Singh 
Shri J P GupLa, 
SupLdg Engineer, 
DI1DC 

S . 	 '. 	

.• 	 .:•• 	
. 	 S .  

1' 

'I 
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P&WA I/li 

ANNUAL WJRK LOAD REV IEW  
• 	- 	tACT OF ACTUAL WJRF( LOAD FOR THE YEAR 1999-2000 	 . 	 S 	 tAll figures in lakhs of rupees) 

..TT.Y..  
• - 	 of 	Division wise nuzther • 	hxpdr. dg. the year 	Iintenance & Minor In financial In e4uivalerlt terms 

jrcle/Divn. of Sub-Divn. 	V • 	construction i/c Deposit Works i/c Deposit 	terms Col.6 Col.. &2.25x Col.8 
works 	• 	- + Col . 8 	 . 	 • 

Payment Purchase All other Payment to All 	 - 
to local of land exdr 	local 	other 
bodies 	 bodies 	exidr 

. 2 	 3 	 - 	 4 	5. 	6 	 7. 	 8. 	 9 	 10 

ai Central 	 - 
TeV1I 

[iiivn. 	1 3/1) Kidvi Ngr(East) - 	- 	67 14 	25.47 	292.79 	359.93 	725 92 

	

-V 	 New Deli 

	

• 	2. 4/D,Laxrnibai.Ngr, 	 • 	 . 	 V 	 V 	 . 	 . 	 . 

New Deli 	. 	 V 	

V 	 . 	 V 	 - 	

•V 	 . 	 V 

3 5/D Lodhi. Road 	 1 - 

- 	.. 	. 	New Delni. 	• 	 V 	
-: . 	.. 	

V 	 • 	 . -. 	 . 	 V 	 V  • 	 V V 

Divn 	1' l/T Lodhi Road, 	- 	- - 	126 72 	48 ...19 	403 77 	530.49 	1035 20ç- 
• 	New Delhi  

2 2 IT Lodhi Roaa 
Ne Delhi 	 —1 ax- 

	

• 	 V 	3 31T,Lcdhi Road 	 . 	 . 	 . 	 . . V. 	
( 	

V 

!i•4 
Al 

V 	 Ccoplc,N.Delhi. 	 . 	. 	. 	. 	. 	 .• 	. 	. 	V 	 V 

Div 	1 1/J,Sarojxnx 1gr. - 	 - 	14 89 	5 31 	310 82 	325 71 	71 41.24 
New Delhi 	 1 	11 -13 	--'--, 

2 2/J ---Go-- 	 - 

3 3/J --- do--- 

	

Eu1 va 	1. 1/U 030 Corrlex, 	- 	- 	22.68 	236 98 	271 21 	293 89 	632 90 
New Delhi 

	

/ 	2 2/U ---do--- 	 - - - 	
- 	 t 	 - 

VVV'

'Ho 	 V.: 	
-. 	 .. 	 . 	

V• 	

\ 

But  
Delii 	 - 	 - 

. 	 V 	
- 	 - ;•c-t 	 r-------.. 

otal 	 - 	- 	231.43 	315.95 	1273 59 	1510.02 	3108 

	

- 	

- 	 . 
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I July, 2001 	 G 	 ___ SwnxnysncwS 
. 	 : 	/. 	 --- 	 . 	 0 	

• 	 .• 	 -. 	 ... ... 

I 	•-- 	2 2 Such msuucuons Iiavc been tLpeaed1y 1SSC(1 'froii time to 
I 	.jmic CLflpllasI7Iflg the urgult ULCd to observe the probedure prescribed 

: j • • : . 
	 through various OtYlS, Cliculars, executiveinstrdctidus \vhich, though 	, 

: / 	• 	 ' ' irnt 1)1csCribd b any .statuc, or rules friiitcd iindr \rti1e3O9 of the 	• . . 

Coiistiititioii of liidut rc dilCCt()ry in uature. . Accordingly ;Lhc:circulnr 	. 
S 	

\vhich holds the fleld at a particular point of time is 'to be •fp1o'vcd in 
( 	Its enUrety. 	

0 	 :' 	,,.s; •,'':' 

DO\Y11 grading (nutni u a a tils to A (IV cre En I ry:  

	

• '0 ..: 	
•, 	 In tile ease of UP Jcil Nigw: & Othe:r v.. prabhat Chandra 

Jaiii oiid Oth 	 m ei Iii 1996 (1) SC 641], the floii'be Supre çoih 
• 	 UJ)hCld the view taker by the High CoJt'Uitti d owngihdh!ig (0 o Lo'th S  

standing' report 'iii a particular year, whith inn suceedin1gtyear  and S 	
viUiout his knowledge is iiddcdU t5'U't 

•couiuuunication td him is certainly an ndvcre rcmirk a 11,yOUId affect 

	

• 	the career prospect of the' Subordinate Officc at ;di ic .stde of his 
career. It was lurthici observed l)y. the Supreme Coii Li )\ç such, o.vn 

• 	I 	gUndi)g, 1 should be cot l\luIiicn(cd to the officSI' eon dr d ' nsadyersé : 

j 	 i emat k riO (ii at l ic ,I ,U1t1 	not den id an 01)1)01  ii nl(y to rcpesO ' 

agaln 	'ç 
 

It ',v 	lot t11 	hclçl iii ,it I vcii i 1j d,ovigr 1i 
~~ c

d 1 eitry l ii 	I 
down ,lILc from vu y goad' (0 ''oOd' ih,ii nhy' not 	ttd.vcp t ci Lryç 
both being po'tIive, but '. vut then it IS dcsir,lblc that hd offlc,ç 1i 6 i1d 

I 	be. tnt ut tbcd of 'wit down' i adn1' 	Reasons for the cbane houl.t be 
S recorded lii the CR. It was ciiiphasii.ed that even it )0SitIVe'COflf 1dCtl 

tial cnuy iii a givcn case might be pci ilously advci se and to 'say thSI an 
ad verse entry should always be quahiuitively (ha nagin''. may hot 

	

• 	:, 	be correct, 	Instructions contained in G.I. DP S AR," O'.M iNO. 
21011/1/ 774-sit., dated 30 -j - 1978 did en1j)hinsh7, the; uccessity of • 	

1 	COlninunicalioti o f all adverse entries in the CR of all office 1r 11  both  on  
• 

0 	 his performance as v.el1 as on his basic qualities, a d 1 po(ñtiaIong . 

• • with t mention 	good poillis , c'ithiin One WOU IL of...tho1,behig. 
t ecot de.d 	I he. Coin mit it teat tOil IS ighitly dit cetcd to be In wrdlng , and 

0 	 : acknowledgement 'should invariably be left on (he CL 	
.• 

•'; 	S 	 S 

Proceilure v1ieue ReportIng Officer Is nlo the Rehew1ng Ot1ccr.:, . 
S 	

• 	

• •. 	 4, lii it situation where the Reporting Officer, is tic sanicas Rc'icw- 
• • 	 • 	

• tag 0 Lflcer, there exists nit nrrnuigciiiciit iii thai, Ih,e second officer to — 
• 	 0 	 verily die cutrien iii:ide by the Repottwg Officer is 1 111cr,   the acccpting

ofliccr or the custodian of (he Cits who is t itrolling'authorily 1  
• 	

, 	 • 	 • 	

• 

 
who has been .spcci Really. made tespoitsible to ensure that die dine schcd 

• 	ole. br \vriliiig and aettihitig the CRs to (he concerned jiuthority.is, strictly 
• 	: • 	 • adhered to and 'the ad verse rem miiks have bccti duly coirununicatcd to (Ito 

• 	 • 	 • • • officer concerned and representations against such adverse remarks .arc • 

S 	 I( . 
5 	

• • properly (leak with, 
 

and 0 1, l)P & AR, 0 M No 51/3/74 Lsit (A), ' 

S 	

• • • 	 • • 
•vilie.rein it has be.e.n c.tte.got icalhy ctnphlasI7.Cd that en1rme 

5 	 • 	 •'• 	 Sj 	 • 

0 	

' 

• 	1 ';mt 
• 	

'• 	 :. iY 
1 !1' 	•.. 	 '; 

• 	
• 	 •. 

• 	 • •tS•I 
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No.15(790)/ACC-I/E112003/ I I 
Govt. of India 

Office of the Superintending Engineer 
• 	Assam Central Circle No.! 

Central Public Works Department 
Bamunimaidan , Guwahati 781 021 

Dated, Guwahati the, )JPL.. Dec.,2003: 

To 

The Chief Engineer(NEZ) 
CPWD, Dhankheti, 
Shillong 3. 

Subject:- Promotion of J.P. Gupta, SE(Civil) to the post of Chief Engineer. 

Dear Sir, 

Kindly find enclosed herewith four copies of the representation addressed to 
Secretary, Ministry of Urban Development & Pove'rty Alleviation , Govt. of India. I 
would request your honour to kindly forward three copies of the representation to DG(W) 
with your comments and recommendation for favourable action please. 

Enclo.: As stated. 
(Four copies) 

Yours faithfully, 

• 

J.P. Gupta)L\ 

s 	Superintending Engineer 

I 



From 
Sh. J. P. Gupta, 
Superintending Engineer (Civil), 
Assam Central Circle-I, CPWD, 
Guwahati - 21. 

e-r 

Guwahati-2 1 
04.12.2003 

To 
The Secretary, 
Ministry of Urban Development and Poverty Alleviation, 
Governnient of India, Nirman Bhavan, New Delhi-il 

(Through proper Channel) 

Sub: Representation for promotion to the post of Chief Engineer (Civil)-reg. 
Ref: 1. My Representation dated 12.09.2003 (Cppy enclosed) 

2. Order No. . 3012912002-ECIIE.W.I dt. 20.1 1.2003 

Respected Sir, 

In continuation to my earlier representation dated 12.09.2003 sent through proper 
channel, I beg to state the following for your kind information and favourable consideration. 

It is very much surprised to see the above order in which my name has not been 
included in list of officers promoted to the post of Chief Engineer (Civil) but my 
juniors' names Sh P.C. Arora & Sb. K. Balakrishnan have been included in the list 
and they have been promoted to the post of Chief Engineer (Civil). 

Inspite of out-standing performances rendered by me as Superintending Engineer 
(Civil) in various capacities at different places in country including service rendered 
in remote places of North Eastern Region, i.e. earlier as Executive Engineer, Agartala 
w.e.f. 16.01.1979 to 29.01.1983 & presently as Superintending Engineer, Assam 
Central Circle-I, CPWD, Guwahati since 07.04.2003, it is very much regret to note 
that I have not been issued with my due promotion but my juniors have been issued 
with promotion orders. 

Under these circumstances I hereby request your honour to issue promotion orders to 
me, which is due at the earliest with consequential benefits. 

An early action of issuing my promotion is solicited please. 

End: My Representation Dated 12.09.2003 
Yours faithfully, 

- 

Superintending Engineer, 
Assam Central Circle —I, 

CPWD, Guwahati. 
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IN O.A.NO.276/2003 

Shri Jäi Parkash Gupta 
	 Applicant 

Versus 

Union of India & Others ......... 	 Respondents 

COUNTER REPLY ON BEHALF OF RESPONDENTS 

1&2 

MOST RESPECTFULLY SHOWETH: 

That I, Shailendra Sharma working as Superintending Engineer(Admn.) in the office 

of Chief Engineer (NEZ), CPWD, Shillong under the Directorate General of Works, 

CPWD of the Ministry of Urban Development & Poverty Alleviation, Nirman 

Bhavan, New Delhi, do hereby solenmly affirm and state as under :- 

That I am well conversant with the facts and circumstamces of the case and 

I am fuily competent to swear this counter reply against the OA. I have 

been authorized to file the counter reply on behalf of Respondents 1 & 2 

That the deponent has read and. understood the contents of the OA filed by 

the Applicant 

That the averments of the Applicant, in the aforesaid application which are 

not specifically admitted, are denied. 

That in order to have proper appreciation of the facts of the case, the 

answering Respondents crave leave to submit the following preliminary 

objections and brief facts of the case before giving the para-wise reply to 

the application. 

Preliminary Objections. 

This OA seeks to quash the office order dated 20-11-2003, issued by the 

Respondents pursuant to the acceptance by the Competent Authority the 

recommendations of the Departmental Promotion Committee (DPC) held 

in Union Public Service Commission (UPSC) on 27-6-2003 for selection of 

officers for regular promotion to the grade of Chief Engineer (Civil) ( a 

Group 'A' post in the Scale of pay Rs. 18,400 - 22,400) in Central Public 



2 

Works Department (CPWD).. By seeking directions to quash the office 

order mentioned above, the Applicant is actually challenging the 

recommendations of the duly constituted DPC which was chaired by 

Chairman, UPSC and was vested with full mandate in terms of the rules 

and instructions of the Government regarding holding of DPC, issued 

under Department of Personnel and Training (DP&T)' s O.M. 

No.2201t'5/86-Estt.(D) dated 10-4-89 to devise its own method and 

procedure for objective assessment of the suitability of the candidate to 

consider them for regular promotion from the grade of Superintending 

Engineer (Civil) to the grade of Chief Engineer (Civil) on the basis of their 

service records. The Applicant cannot be permitted to sit in judgment over 

the DPC in assessing his suitability for promotion to the grade of Chief 

Engineer (Civil). 

The Applicant has no cause of action because it is well settled that in 

promotion by selection one has no right to promotion but only the right to 

be considered for promotion on one's turn along with other eligible 

officers. The Appliant was considered for pçotion by the DPC but on 

the basis of his service record, he could not be recommended for promotion 

to the grade of Chief Engineer (Civil) whereas his juniors with 

iij5.ratively better record of service and conforming to the prescribed 

benchmark of 'Very Good' were recommended and promoted. 

Non-selection for promotion is not a matter of judicial relief unless such 

determination is malafide. The Applicant has not brought out a case of 

malafide either against the DPC or the Respondents. 

The application is bad in law for non-ft pleading of all proper and 

necessary parties who have been promoted as Chief Engineer (Civil) on 
- 

regular basis vide the impugned office order dated 2041-2003 

Brief Facts of the Case 

(i) 	The post of Chef Engineer (Civil) in CPWD in the pay scale of 

Rs. 18,400-5 00-22,400 (Revised) is filled on the basis of "Selection" 

from amongst Superintending Engineer (Civil) with 8 years regular 

service in the grade (including service, if any, rendered in the non-

functional selection grade) or 17 years regular service in Group 'A' 

posts of the service out of which 4 years regular service should be 

in the grade of Superintending Engineer (Civil). A copy of the 

I r_1__11 	 I 	 ,-_--. 	------ 	.-.----------.. 	- 
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relevant Recruitment Rules notified on 29-10-96 is at Annexure R-

1. 

In terms of the revised guidelines on procedure to be followed by 

the DPCs issued under Department of Personnel and Training OM 

No.35034/7/97-Estt.(D) dated 8-2-2002 (Para 3.3) the bench mark 

prescribed for promotion to the posts in revised pay scale (grade) of 

Rs. 12,000— 16,500 and above (which includes the posts at the level 

of Chief Engineer (Civil) in CPWD where the mode of promotion is 

by 'selection' shall continue to be "Very Good" and that the DPC 

shall, for promotion, grade officers as 'fit or unfit' only with 

reference to the bench mark of 'Very Good'. Only those who are 

graded as 'fit' shall be included in the select panel prepared by the 

DPC in order of their inter-se-seniority in the feeder grade. A copy 

of the OM dated 8-2-2002 is placed at Annexure R-2. 

A meeting of the DPC was held in UPSC on 27-6-2003 for 

selection of officers for promotion to the grade of Chief Engineer 

(Civil) in CPWD, against 09 vacancies of the year 2003-2004. The 

DPC after considering the character rolls of the senior most eligible 

officers including the Applicant, recommended 9 officers in the 

normal panel and 1 officer in the extended panel who was 

empanelled in place of Shri M.K. Goel (Si.No. 5 in the panel) who 

was to retired on superannuation with effect from 30.11.2003 . The 

applicant was assessed as 'unfit' by the DPC. However a number of 

his juniors were assessed as 'fit' and included in the panel. The 

recommendations of the DPC was approved by the, Appointments 

Committee of the Cabinet (ACC) and promotion orders in respect 

of 8n officers included in the panel were issued vide the impugned 

orders dated 20.11.2003. 

The applicant was considered for promotion by the DPC but was 

assessed as 'unfit' for promotion on the basis of his service record 

with reference to the prescribed benchmark and has therefore not 

been promoted. On the other hand, his juniors on I account of their 

comparatively better service record, have been assessed as fit for 

promotion by the DPC with reference to the prescribed benchmark 

and have been promoted with the approval of the competent 

authority. In view of the factual position explained above the 

applicant has no case to approach this Hon'ble Tribunal and this 

- 
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k~i 
	 application is non maintainable and is therefore liable to be 

dismissed with costs in favour of the respondents. 

PARA-WISE REPLY 

The impugned office order dated 20.11.2003 has been issued 

pursuant to the acceptance and implementation by the competent 

authority, the recommendations of the duly constituted DPC held in 

the UPSC on 27.6.2003 to draw panels for regular promotion to the 

grade of CE(Civil), in accordance with the relevant rules and 

instructions of the Govt. The order does not suffer from any legal 

infirmity that would justify legal intervention of this Hon'ble 

Tribunal. Law is well settled that the Applicant cannot substitute 

his self-assessment for that of a regularly ôonstituted DPC. 

Jurisdiction of this Tribunal is not disputed. 

This is a matter for arguments. 

Facts of the case. 

(4.1) The contents of this paragraph are matter of recordc 

(4.2) The contents of this paragraph are matter of record. 

(4.3) The seniority list of SE(Civil) issued under OM dated 25.10.2002 

and the position of the applicant vis-à-vis the Respondents No. 4 

and 5 in the said seniority list is a matter of record. 

(4.4) The contents of this Para are matter of record. In reply, it is 

submitted that in promotion by 'selection' the applicant has no 

right to promotion but only the right to be considered for promotion 

in his term along with other eligible officers. The applicant was 

considered by the DPC held on 276.2003 for promotion to the 

grade of Chief Engineer (Civil) but on the basis of his service 

record he was assessed as 'unfit' for promotion by the DPC. 

However, a number of his juniors (Respondents 4 and 5) were 

assessed as 'fit' for promotion by the DPC, with reference to the 

benchmark of 'very good' on basis of their service records and 

were therefore promoted with the approval of competent authority 

by the impugned office orders. 

(4.5) In reply to this paragraph it is submitted that the applicant has not 

been promoted to the grade of Chief Engineer (Civil) not on 

account of some vigilance case pending against him or due to any 

adverse performance report, but the duly constituted DPC held in 

1 
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UPSC on the basis of his record of service. The Applicant was 

assessed by the duly constituted. DPC held in UPSC as 'unfit' for 

promotion with reference to the prescribed benchmark, during the 

Year 2003-04. Law is well sell settled that absence of 'adverse 

remarks against an officer does not entitle him to be selected for 

appointment to a 'selection' post [M. Gururaja Vs GOl (1976) 1 

Si. R 161 (174-177) Knt]. It is respectfully submitted that the 

assessment of the officer for promotion is the fuñctkrn of the DPC 

which is makes on the basis of his Annual Confidential Reports 

(ACRs). The officer should meet the requirement of benchmark 

prescribed for promotion to the higher post. Hence averments are 

denied. 

(4.6) The contents of this paragraph except matter of record are wrong 

and denied. In reply, it is submitted that the existing 

rules/instructions and guidelines for DPC, issued under OM dated 

10-4-89, lay down that the duly constituted DPC is fully 

competent to devise its own method and procedure for carrying out 

objective assessment of the suitability of the candidates considered 

for promotion. The DPC is not bound by the overall grading given 

in the ACRs. but it has to make its own assessment of the work of 

the officer to be considered for promotion based on his ACRs. 

Hence, averments are denied. 

(4.7) The contents of this paragraph are wrong and denied. The DPC for 

promotion to the grade of Chief Engineer (Civil) for the vacancies 

of the year 2003-04 was held in UPSC on 27th  June, 2003 and it 

would not have made any difference if the said DPC, as averted by 

the Applicant, had met or some other date and prepared the panel 

by 3 1-3-2003. Under the existing rules, the DPC is fully competent 

to devise its own method and procedure for carrying out objective 

assessment of the suitability of the candidate considered for 

promotion. There is no reason to believe that the DPC had not 

followed the existing instructions and had not applied them 

uniformly while making assessment of the officers in the present 

case for promotion to the grade of Chief Engineer (Civil) in CPWD 

for the year 2003-04. 

(4.8) The contents of this paragraph are wrong, and denied. The 

Applicant cannot be permitted to adjudge the working of the DPC 

and substitute his own assessment over that of the DPC in matter of 
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promotion. The DPC in question was held in UPSC which is a 

highly experienced authority in the matter of selection of personnel 

for Group 'A" posts under the Government of India and it was 

presided over by a member of the UPSC. 

(4.9) The representations submitted by the Applicant dated 12.9.2003 

and 4-12-2003 are matter of record In reply, it is submitted that on 

the basis of his service record (Character Rolls) which was assessed 

by the duly constituted DPC held in UPSC, the Applicant has not 

been able to quality for selection for promotion to the grade of 

Chief Engineer (Civil) in the year 2003-04. 

(4.10) The Govt. of India's instructions of 1983 regarding allowances and 

facilities of Central Govt. civilian employees posted in North 

Eastern Region is matter of record. The Applicant has been posted 

in North Eastern Region (Guwahati) in 2003 only.. The case of the 

Applicant for promotion to the grade of Chief Engineer (Civil) has 

been considered by the duly constituted DPC held in UPSC on the 

basis of the existing instructions on the subject. Hence, averments 

are denied. 

(4.11) In reply to this paragraph, it is submitted that the non-promotion of 

the applicant is not on account of any vigilance case pending 

against him or any adverse remarks in his ACRs. The Applicant 

could not be promoted against the vacancies of the year 2003-04 on 

the basis of his service records which was considered by trhe duly 

constituted DPC, who assessed him as "unfit" for promotion with 

reference to the prescribed benchmark. In view of the factual 

position explained above, the Applicant has no case to approach 

this Hon' ble Tribunal and this application is non maintainable and 

is, therefore, liable to be dismissed with costs in favour of the 

Respondents. 

5. 	GROUNDS. 

In view of the submissions made herein above, none of the grounds 

mentioned by the Applicant in sub-paragraph 5.1 to 5.6. is 

maintainable. The citation quoted by the Applicant in sub-para 5.3 

is misconceived and misplaced and do not advance the claim of the 

Applicant who was not a party in that case. It is, respectfully, 

submitted that the Hon'ble Supreme Court judgment in the case of 
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UP Jal Nigam pertains to the regulation of the system of writing 

ACRs prevailing in UP Jal Nigam. It is not a judgernent in rem but 

is applicable only to the employees parties concerned and not to 

the Applicant who is an employee of Central P.WD under Central 

Government and is governed by different set of Service Rules and 

rules for writing and maintenance of Annual Confidential Reports. 

It is, further, submitted that any grding below the bench mark 

prescribed for promotion to the grade of Chief Engineer in the 

ACR of the Applicant is not an 'adverse' entry and therefore, as per 

the existing instructions of the Central Government on the 

communication of adverse entries in the ACR, there is no legal 

requirement that the said grading should have also been 

communicated to the Applicant before considering his case for 

promotion to the next higher grade. Besides, the grading of the 

Applicant in the ACR is given by his superior officers on the basis 

of his performance during a particular year whereas the assessment 

of the DPC is based on the overall performance of the officer as 

reflected in his ACRs over the period considered by the DPC and is 

for the purpose of deciding his suitability for proniotion. Thus, the 

present application is devoid of any merit and is liable to be 

dismissed with costs in favour of the Respondents. 

6. 	This pam needs no reply in view of the submissions made in the 

preceding paragraphs. 

T. The averments made in this paragraph are deniçd for want of 

knowledge. 

8&9 In view of the factual position and reply on merits furnished herein 

above with legal submissions made• therein, none of the reliefs 

prayed for by the applicant is legally admissible to him. The 

present OA being devoid of any merit is liable to be dismissed with 

costs in favour of the Respondents. It is prayed accordingly. 

10tol2 The contents of these paragraphs need no reply being formal in 

nature. 

DEPONENT. 

Iti F 
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VERIFICATION. 

I, Shailendra Sharma working as Superintending Engineer (Admn.) in 

the office of Chief Engineer(NEZ), CPWD, Shillong, under the 

Directorate General of Works, CPWD, of Ministry of Urban 

Development and Poverty Alleviation, Nirman Bhavan, New Delhi, do 

hereby verifr that the contents of the above counter reply are true and 

correct to my knowledge which is derived from the office records and 

upon information contained therein. Nothing material has been 

concealed there from 

Verified at Guwahati on this 	 day of January, 2004. 

DEVPOII~E-NT 

---- -----
. 
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MINISTRY OF URBAN AFFAIRS AND EMPLOYMENT 	 (b) in consultation with theCommission, Inqudc In the Service such 
(Department of Urban Development) 	 posts as can be deemed to he equivalent in status, grade or pay 

scale to the posts included in Schedule-I or exclude from the NOTIFICATION 	
Service a duty post included in the said Schedule: 

New Delhi, the 28th October, 1996 

G. S. R. SOO(E).—In exercise of the powers conferred by the pro. 
viso to article 309 of the Constitution and in supersession of the Central 
Engineering Services Group 'A' Recruitment Rules, 1954 (No. SRO-1 841, 
dated the 21st May, 1954), and the Central Engineering Services Class-I 
Recruitment Rules, 1961 (No. GSR-233, dated the 10th February, 1961), 
except as respects things done or omitted to be done before such superses-
sion, the President hereby makes the following rules, namely :- 

I. Short title and commencement :—(l)These rules may be called 
the Ministry of Urban Affairs and Employment (Department of Urban De-
velopment) Central Engineering (Civil) Group 'A' Service Rules, 1996. 

(2) They shall come into force on the date of their publication in the 
Official Gazette. 

2. DefinItions c—In these rules, unless the context otherwise re- 
quire 

"appointed day" means the date on which these rules comes 
into force; 

"commission" means the'Union Public Service Commission; 

"controlling authority" means the Government of India in the 
Ministry of Urban Affairs and Employment; 

"departmental promotion committee" means a Committee con-
stituted to consider promotion or confirmation in any Grade; 

"duty post" means a post included in Schedule-I; 

(0 "Government" means the Govenmment of India; 

"grade" means a grade of the service; 

"regular service" in relation to any grade means the period or 
periods of service in that grade rendered after selection and ap-
pointed thereto under the rules according tothe prescribed pro- 
cedure for regular appointment to that grade and includes any 
period or periods 

(I) taken into account for the purpose of seniority in case of 
those appointed under rule 6 

(2) during which an officer would have held a duty post in that 
grade but for being on leave or otherwise not being avail. 
able for holding such post; 

"Schedule" means a Schedule appended to these rules; 

"Scheduled Castes and Scheduled Tribes" have the same mean-
ing as assigned to them in clauses (24) and (25) respectively of 
article 366 of the Constitution of India, and "OBC" means Other 
Backward Classes haying the same meaning and applicability 
as laid down in Department of Personnel and Training O.M. 
No. 36012/22/93-Estt (Sd), dated the, 8th September, 1993; 
and 

"service" means the Central Engineering (Civil) Group "A" 
Service constituted under rule 3, 

Constitution of the Servlce.—All the duty posts included in the 
Service as specified in Schedule-I shall constitute the Central Engineering 
(Civil) Group 'A' Service. 

Grade, strength and its revlew._—(l) The duty posts included 
in the various grades of the service, their numbers and scales of pay, on the 
date of commencement of these rules, shall be as specified in Schedule-I. 

(2) Notwithstanding anything contained in sub-rule (I), the Gov-
ernment may, 

(a) from time to time, by order make temporary additions or alter- 
ations to the strength of the duty posts in various grades, for 
such period as may be specified therein; 

(c) in consultation with the Commission, appoint aif officer to a 
duty pt included in the Service under clause (I,) to the appro-
printé trade In a temporary capacity or in a substantive cnpn-
cit), and fix his seniority in the grade after taking Into account 
continuous regular service in the analogous grade. 

S. Members of the Service.--(l) The following shall be the mem-
bers of the Servièe :- 

(a) persons appointed to duty posts under rule 6; and 

(b) persons appointed to duty posts under rule 7. 

A person appointed under clause (a) of sub-rule (I) shall, on 
such appointment, be deemed to be a member of the Service in the appro-
priate grade applicable to hint under Schedule-I. 

A person appointed under clause (h) of sub-nile (I) shall he a 
member of the Service in the appropriate grade applicable to him under 
Schedule-I from the date of such appointment, 

6. Initial constitution of the service..—(l) All existing officers 
holding Group 'A' duty posts on regular basis in the Central Engineering 
Service, Group 'A' on the date of commencement of these rules shall be 
the members of the Service in the respective grades. 

The regular continuous service of Officers referred to in sub-
rule (I) before the commencement of these rules shall count for (he pur-
pose of probation, senibrity, qualifying service for promotion, confirma-
tion and pension in the service. 

To the extent the controlling authority is not able to fill up the 
posts in authorised regular strength of various grades in the service In ac-
cordance with the provisions of this rule, the same shall be filled in accor-
dance with the provisions of rules 7 and 8. 

7. Future maintenance Ofthe servlce,—The vacant duty posts in 
any of the grades referred to in Schedu!e-I, after the initial constitution 
under rule 6, shall be filled in (he following manner, namely 

all the vacancies in the, grade of Assistant Executive Engineer 
shall be filled by dkect recuitment on the basis of the results of 

• the Combined Engineering Services Examination conducted by 
the Commission on the basis of educationalualificatjon and 
age limits specified in Schedule-Ill; • 

all the vacancies in the grades of Executive Engineer and above 
shall be filled by promotion from amongst the officers in the 
next lower grade with minimum qualifying service as specified 
in Schedule-Il, 

(a) The selection of officer for promotion shall be made by the 
departmental promotion committee as specified in Schedule-
lv, by selection on merit except in the case of promOtion of the 
Assistant Executive Engineer to the post of the Executive ngi-
fleer and of the Superinlending Engineer (Junior Administra-
tive Grade) for appointment to the post of the (Superiitending 
Engineer selection grade); 

(b) selection of the Assistant Executive Engineer for promotion to 
the post of the Executive Engineer shall be in the order of their 
seniority subject-to rejection of the unfit; 

(c) placement of the Superntending Engineer (Junior Administra-
tive Grade) in the post of Superintending Engineer (selection 
grade) shall be made in the -order of seniority based on their 
suitability taking into accOunt their overall performance, expe-
rience and other related matters as per Guidelines issued by the 
Government from time to time; 

(iv) if any officer appointed to any post in the service is considered 
for the purpose of promotion to the-higher post, all persona se-
nior to him in the gradc•shail also he considered flotwithstnnd-
ing that they do not fulfil the prcscribcd eligibility service, If 

'-I.' 
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i the shortfall s not more than one year and they have success- 
fully completed their probation 	ifprescribed. period, 

Provided that such Officers.— 

(v) 	
the post ofChiefEngineer and Superintending Engineer borne 

( 
shall not be required to serve as aforesaid afler the expiiy\.. 

on the Common Cadre ofCentral Engineering Service (Civil) ten years from the date of appointment to the Service or 
Grou p 

'A' and Central Engineering Service (Electrical and Me- 
from the date ofhisjoining the Service; 

chanical) Group A' shall be filled byapointmcnt of011icers shall not ordinarily be required to serve as aforesaid if he 

empanelled by the respective departmenIal promotion commit- has attained the age offorty years. 

tee for th e posts of Chief Engineer and Superintending Engi- a 14. Disquljflcatjon..0 person- 
neer. . • 	

(a) 	who has entered into or contracted a marriage with a person 

8. Filling Ofduty posts by dePlltation._Notwithstafldjng anything . having a spouse living, or 

contained in rule 7, where the Government is ofibe opinion that it is neces- . 
(b) 	who having a spouse living, has entered into or contracted 

sary or expedient so to do, it may for reasons to be recorded in writing and marriage with any person, 
in consultation with Commission, fill-up a duty post in any grade by trans- 
icr on deputation for a 

shall be eligible for appointmcnt to ( he service 

period not exceeding three years, which may 	in 
special circumstances be extended upto five years, as the Government may 
think fit. The qualifications, experience 

Provided that the Central Government may, if satisfied that such 
marriage is permissible under the personal law applicable to such 

and the qualifying service for 
appointment to any grade ofthe Service under this rule shall be decided by 
the Government in 

person 
and the other patty to the marriage and that there are other grounds for so 
doing, exempt any person from (he operation ofthis rule. consultation with the Commission on each occasion. 

9. Scniority.) The relative seniority of members of the service 
appointed to a duty post tinder rule 6, shall be as obtaining on the date of 

Is. Other conditions of the service—The conditions ofscrvice of 
members of the service in respect of matters for which no specific provi- 

commencement of these rules sion has been made in these rules, shall be the same as are applicable, from 

Provided that if the seniority of any such member had not been time to time, to officers of equivalent rank of the Central Government. 

specifically determined on the said date, the same shall be determined on 
the basis of the rules governing fixation of seniority as applicable to the 

Power to relax.—where the Gwernment is of the opinion that 
it 	is 

members of the service prior to the commencement of these rules, 
(2) The 

necessary or expedient so to do, it may, by order, for reasons to be 
recorded in writing, and in consultation with the Commission, 

seniority of persons recruited to the Service, other than those 
appointed under rule 6, shall be determined in accordance with the general 

relax any of 
the provisions of these rules with respect to any class or category of per-
sons. 

instructions issued by the government in this behalf from time to time. 

(3)lntllecasesnotcovcredufldcrsubrule(l)dbl(2)b 
the seniority shall be determined by the Government in consultation with 

Saving..No1hing in these rules shall affect reservations, relax-
ation in age limit and other concessions requiredto be provided for the 

(he Commissioti Scheduled Castes, the Scheduled Tribes, Other Backward Classes, Ex-Ser- 

10. Probation......(l) Every Officer on appointment to the Service 
cithcr by direct recruitment or by 

vicemen and oilier special categories of persons in accordance with the 
orders issued by the Government from time to time in this regard. 

promotion shall be on probation for a 
period of two years 

Provided that the controlling authority may extend the period of 
probation in accordance with the instructions issued by the Government in SCHEDULE._...I 

this behalf from time to time:  (See rule 3) 

Provided further that any decision for extension of a probation pe- 

nod shall be taken within eight weeks atler the expify of initial 

Posts indicated in column (3) also include posts sanctioned in some depart- 

ments such as Income Tax etc. and are encadered in the Central Engineer- period of 
probation and Communicated in writing to the concerned Officer together ing (Civil) Group 'A' Service 

with reasons for so doing within the said period. 
SI. 

(2) On completion of the period of probation or any extension 
thereof, officer shalt, if considered fit for 

Name of the duty 	No. of 	Scale of pay 
No. 	post and grade 	 pOstS 

permanent appointment be con- 
sidered for confirmation in terms of the orders of the Government issued (I) 	(2) 	 (3) 	 (4) from time to time. 

(3) II', during the period of probation or any extension thereof, as 
the case may be, Government is of the 

I. 	Chief Engineer 	. 	40 	5900-200-6700 
(Civil) 

opinion that an officer is not fit for 
perrnaneiit appointment Government may discharge the officer or revert 

2. 	Superintending Engineer 	 4500-150-5700 

him to the post held by him prior to his appointment in the Service, as the (Civil) Non-functional_ 
Selection Grade case may be, 

(4) During the period of probation or any extension thereof, an 
ofliccr may be required by Government 

3. 	Superintendg Engineer 	130@ 3700-1257001505000 
(Civil) (Junior Admi- 

to undergo such courses of train- 
ing or to pass such examinations or tests (including examination in Ilindi) 

nistrative Grade) 

as the Government may deem lit, as condition for satisfactory completion 
4, 	Executive Engineer (Civil) 	494@ 3000-100-3500.1254500 

of probation. 5. 	Assistant Executive Engineer 	60 	2200-75-2800_EB_1004000 
 

(5) As regards other matters relating to probation, the members of 

the Service shall be governed by the orders or instructions issued by th e 

(civil)
6. 	Assistant Executive Engineer 	20 	22O0-75_28OOE j3JO..4 

Government in this behalf from time to time. (Civil) (Leave Reserve) 

ii. Appointment to the scrvice.—All appointments to the Service 
shall he made by the conirblling authority for all the duty posts in various * 	In 1996, subject to variation dependent on workload. 
grades of the Service, @ 	Includes non-functional selection grade posts also in the pay scale 

12. l'osting.-...Officers appointed to the Service shall be liable to 
serve anywhere in India or abroad. 

of 	•Rs. 4500-150-5700/- 

 The junior administrative grade (grade selection) is non-functional 

13. Liability to serve defence services or posts connected with 
dcfencc.—Any Officer appointed to the 

and the maximum number of posts in this grade shall be equal to 
fiflecn per cent 	of the senior duty posts (i e. all duty posts at the 

Service, if so required, shall be 
liable to serve in any defence service or post connected with the defence of level of senior time scale and above in the Service) and the maxi-

mum number of posts in the selection 
India, for a period of not less than four years including the period spent on 
training, if an y : 

grade (non-functional) shall 
be limited to the number of posts sanctioned in junior administra- 
tive grade 

3.S 

4. F 

'l.......... 



SI. Name of duty post Method of 	Field of selection, minimum 
No. and grade 	recruitment qualifying service and educa- 

tional qualification for pro-
__________________ 	 motion 

(I) 	(2) 	- 	(3) 	 (4) 

I. Chief Engineer 	By 
(Civil) 	 promotion 

2. Superintending 	By 
Engineer appointment 
(Civil) on the basis 
(Non-functional) of seniority 
(Selection Grade) and suitabilit) 

taking into 
account the 
overall per. 
formance 
and other 
related 
matters. 

Superintcnding 	By 

	

Engineer 	promotion 
(Civil) 

(Junior 

Administrative 
Grade) 
Executive 	By 

	

Engineer 	promotion 
(Civil) 

Assistant By 
Executive direct 
Engineer recruitment 
(Civil) . 	through 

Superintending Engineer (Civil) 
with eight years 	regular 

service in the grade (including ser-

vice, if any rendered in the non-

functional selection grade) or sev-

enteen years regular service in 
gruop A posts of the service out 

of which fourycars regular service 

should be in the grade ófSuperin-

tending Engineer (Civil). 
Superintending 	Engineer 
(Civil) (Junior administrative 
grade) 	who 	have entered 
fourteenth year of Group A 

service on the first oIJuly of the 
year calculated from the year fol-
lowing the year of examination on 
the basis of which the Officer 

was recuited or who have rendered 
nine years Group A service calcu-

lated from the date of promotion 
to the senior time scale in the case 

of officers promoted from Assis-
tant Engineer, 

Executive Engineer (Civil) 

with five years regular 

service in the grade and 

possessing degree in Engineer-

ing from a recognised Univer-
sity or equivalent. 

33'/ per cent from Assistant 
Executive 	Engineer 	(Civil) 
with four years regular ser-
vice in the grade. 

33 1/i  per cent from Assistant 
Engineers (Civil) with eight years 
regular service in (he grade and 

possessing degree in Civil 
Engineering or any other equiva-
lent qualification. 

33V, per cent from Assistant 
Engineer (Civil) with ten years 
regular service in the grade and 
possessing 	Diploma in or 
Engineering from a recognised 
University or Institution or any 
other equivalent qualification. 

-he eXpi,y(_ 

Service or 

-res(j if he 

a person 

Contracted 

o(e : Three posts ofChief Engineer and six posts of uperintcndngEngi. 	(I) 	(2) 	(3) 	(4) 
neers are common cadre posts for the Central Engineering (Civil) 

Group 'A' Service and the Central Engineering Electrical and Me- 	 Engineering 
chanical Group 'A' Service. 	

, 	 Services 

Examination , SCHEDULE—Il 	
'conducted by 

[See rule 7(u)] 	
' 	 the Commission. 

Method of recuitment, field of promotion and minimum qualifying service 

in the immediate'lower grade for appointment of ot'flcers on promotion to 
duty posts included, in the various grades of the Central Engineering (Civil) 
Group 'A' Service 

SCHEDULE—HE 
[See rule 1(i)) 

-part- 
leer- 

Minimum, educational qualification and age limit for direct recruit-
ment to posts in Central Engineering Service (Civil) Group 'A' on the 

basis of competitive Examination to be conducted by the Union Public 
Service Commission. 

(A) A candidate shall possess 

(I) a degree in Civil Engincering from; 
R University incorporated by an Act of the Central or State 
Legislature in India; or 

an educational Institution established by an Act of PArlia' 
ment or declared to be deemed as University under section 
3 of the University Grant Commission Act, 1956, or 

Such other equivalent qualification as have been or may be 
recognised by the Govemment for the purpose of admission to the said 
examination; or 

A degree/diploma in Engineering from such foreign Iiniversity/ 

Collegeflnstitution 'and under such conditions as may be recognised by the 
Government for the purpose from time to time: 

NOTES: 

(I) In exceptional cases, the Commission may treat a candIdate, not 
possessing any of the above qualifications, as educationally qualified pro-' 
vided that the Commission is satisfied that he has passed examinations 
conducted by olher Institutions the standard of which in the opinion of tlf 
Commission, justified his admission, to the examination....,.. 

(2) A candidate who is otherwise qualified by vktue of his having 
taken a Degree from a foreign University which is not recognised by Gov-

ernment may also apply to the Commission And may be admitted to the 
examination at the discretion of the Commission; 

(8) A candidate shall have attained the age of 20 years but not have 
attained the age of 28 years on the 1st day of August of the year in which 
the examination is held. 

SCHEDULE—tV 
[See rule 7(iii)] 

Cornposilion of Group 'A' departmental promotion comnuitlee for cohsid. 

ering cases ofprom'otion and confinnation in.the Central Engineering (Civil) 
Group 'A' Service 

SI. Name of the duty Group 'A' Departmental 	. 	Group 'A' Depart- 
No. post & grade 	, Promotional Cbfflrnice 	mental 	Promo- 

(for considering promo- 	tional Committee 
1.  

tion) 	 . 	.. 	(for considering 
confirmation) 

(I) 	(2) 	' (3) 	, 	, 	 (4). 

I. 	Chief Engineer I. Chairman/Member Union 	Not applicable 
(Civil). Public Service Corn- 

mission—Chairman 
Director General of 
Works—Member 
Secrctany/Spcial'Secrctary/ 
Additional 'Secretary, 
Ministry of Urban Affairs 

and Employment—Member 

that such 
h person 

-ids for so 

Crv,ce  of 
tC prj-

lie, from 
-flent. 

IOn that 
-is to be 

any of 

of per. 

relax-

for the 
:x-ser_ 
(II the 



8 	 THE GAZETtE OF INDIA EXTRAORDINARy 	 [Pm H—SEC. 3(i)] 
(I) 	(2) 	 (3) 	 (4) 

2. Superintending 	I. Director General of 	Not applicable 
•1ft, 28 aT, 1996 

Engineer 	 Works—Chairman TLfk. 501(4—qftt, 	3Tk 309 
(Civil) 	 2. Additional Secretary/ 3fR 
(Non-functional) 	Joint Secretary, Ministry "" tff 1Tm, 1954 (!iT.fkalt. 	4. 1843, ITtt 21 R, 1954) (Selection Grade) 	of Urban Affairs and 

Employment—Member 'T 	"" 'Tff 	1958 (W.T.Ik 	f. 36, Tft 
31 1Pt, 1958), 3 	 {UkztLt aft 

3. Superintending 	I. ChairmanlMember 	Not applicable 
tW 	1976  

Engineer 	 Union Public Service 892, 	8 	, 1976) 	 3 	fT 
(Civil) 	 Commission- fT 	 •g 	, fIRIfiaY fkqi 
(Junior Adminis- 	Chairman 

7qim
*, 

trative Grade) 	2. Director General of 
Works/Additional i 	ifwn 	3*vrt' — (i) 	1rzP( 	i 'Urt nq it 	4 
Director General of 
Works—Member 1IJ "v" 	T fN, 1996*, 

3, Additional Secretazy/ 
Joint Secretary, (2) 

Ministry of Urban 2 	T*Tt fkPiY 	 aii 	fic 
Affairs and Employ- 
ment—Member 

() 	"" 	 1firt 

4. Executive 	I. ChairmanlMember 	Not applicable "1" t () 	 T 	TT ajf%TT 
Engineer 	 Union Public Service ()ft4w vftwt" ' 	ITI IR 	T Tt 	i4 	PTT (Civil) 	 Commission—Chairman **KqiPt t, 

Director General of 
Works/Additional *, 
Director General of ftii l 
Works—Member 

71T 	, 
Joint Secretary 
Ministry of Urban () 	 jIii1jn !t 	aTf'1T t, 
Affairs and Employ- () l' rg" 	'Imt ig .dit t, 
ment—Member. 

cø) 	"utt" 	'4t if'it t, 
5. Assistant Execu- 	1. Director 	 Not applicable. 

(5T) 

cutive Engineer 	General of Works/ j_  qj 

(Civil) 	 Additional Director fkjft 	T1BI 	u,ft 	Fft nf ft !ft aTqfq V 3f'tt 
General of Works— 31f"TT *, 	f9 	3TTTftt 	-iIiIct amry in .3T954Tt 'ft Chairman 

Joint Secretary, 
Ministry of Urban (i) 
Affairs and Em- T T 	f'~R 1Ufl 4 ftTU TM, ployment-
Member (2) 	f 

Director/Deputy 
Secretary —Mem- i 	tm It %TR'T 	flT I ber. 

() 

() 	'9f1T 
Note: 'TT1 i 	9k 366 	 (24) * 49  
I. The absence of a Member, other than the Chairman or a Member (25) 	ftT1 Wjle t 	$f 

 "aIjq 	" 	31 	i 	if 
of the Union Public Service Commission shall not invalidate the proceed- * 	Wt 3t'f ft M 	 T1t 71T 
ings of the Departmental Promotion Committee if more than half the mem- 1T ?4i 	TM 	3* 	1ap'T fuTt 	c,jgig n bers of the Committee had attended its meetings. 

36012/22I93 -prJ' 	(Lft..) Mft 8 ft1Tr, 1993 
1fTiDi *, 

2. The proceedings of the Departmental Promotion Committee relating 
to confirmation shall be sent to (he Commission for 

() 	"ftT"t fkqt 3 k aiftr TTfT itt tzftN qflft (i aft approval. If, however, 
these are not approved by the Commission, a fresh meeting of the depart- '•" 	aif1 t * t 
mental promotional committee to be presided over by the Chairman or a 
Member of the Union Public Service Commission, shall be held. 

3 	 rr1r 
t'K kt4 jAh '44 (1 	lffW ) 	'" 	i 

[F. No. 8/5/95/ECl/EWI] ' 	 , 	 T 3fI9T 	tfbIr. 	(1) 	9 	j to 

l 	, 	 ti 	wtri B.S. MINI-lAS, it. Secy. 
fIli iit-i 	*rqfftz * I 



fTT 

() 	 (iv) 
qp3mu, *ci 	4 Ag Tit 

TT ft*TTftI 

(li) 

	

uiiflii 	 clf'iL 	i4ftti 
1ft 	 (v) 	 OhFqu  

	

t 	fti 	 1 ( 	a 

	

ifi 	1T T Tf1t4 	 dTff1fkm 	fkfm 'ini 
wr 	

8. 	 r1r1r 	tr-7 

1Tg f 	n Tmm t 	 , 

fqf 

RT 14114 q fT nWn I. 

Ci) 

Vq1ii mfT an 3 T9 flt 	 — ru 
rig 	T Tftafl 	Tft'TTq 

31Pi 1T 	 311iT9f1 	tO *ft, 
tiq,i4' 

39-2 f1i1 	TTT 	 fr% 3Tft jft ft 

	

fu191ft 	Tffi m ' 

() 	41IV1 	 q.i4giji 

mlftm 	( TF-m wii1-i 	ft) 	aii  jAhq 
(i9 ft) 

	

	 % 
3T-4 4 grrir f'wfli thft 

(lu) qi4g 

BT 	'1 

(11) aTtft  tA1 (ft q _i4 t ftftm 
( 	) 

, WT7 T1 	1fl 

31R 	TPj 4 	q 

() 

34hwl (1) l) i 	 T91( 
ft14 ft w Trm ITM MM 

3 1014 11 (1) % 	() T 31ftT ?9I 	ft 

6. 	T TT  3Tkf 	1T —(1) T fT1 t wtv 

	

if 	fl1tg 	i, w 	ft4ftm 5MR 
'ft f'ni if"i 	-aiqft fb1 

30 	 ftq (i)  4  ff 	itIdt 

	

mfim ftm ft 	i 11 wqo TfT 

i fteR Tut9i ft-ii 

14W TRM f~M  TrW ?t'i rRTMft  

7. 

9. 

itt 	 Tft: 

1Tt fT Trm qft 'i Ic1r 	3NftT 

Irr 	 3TUt( ' 

(2) ftT6ThYfka 

fTftfl 19R ru 

uftifti 

'T 	TT T1 	 ift 	nv'ft i 

10. fti—( 1) 	afqWrft, ,M tft 	n 	m 

; fifim Trft  affw 
ftT amft v 

fttu 
tftiift 311tfW 

74 
 

W1JfTTW,1 I 

 

31fuiTt 	uft fkt, 	
r
Min t 	q 

iif1i, TtkT ff acren m ZTA fft fftj  mfu 
R 	 t f 	lI*ft i4 fj 	 1 t ir 

wi 19ficft 	 ift 	4 1kfi 
3•;1m 

Tfkt3T 	31D11T 	ft f 	Iifk ilii 
fft 
(?R 	TI*1 lt 	T 'ft 

lIggTT*I 

 

3 	 nf 	I 

11. 	 Wim 4" 
ftztqw 3HFTft im 	I 

(1) 
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12. 9 t—i 	3fTt 	 6. 	 fl14( 	05 	220075-2800- : i) 
1Titiui 	 (3if) 	 E-100-4000 	I 

13. 

aiII 	n 3ifm 14, 	 aifii 	fr 
TI Mril titt Iftt, 	U1ll t 

(I) 

gq1 3Tu 
itmftI 

(ii) 

14, 	W4PRI- 

(T) f'r kit 	lmi tf qT TA Wmt fi fi t 
1T, 

() 	 Lit 

fqqm 

i fit avzimm tt 1it 
ftI 

 

fT1II 
 

91 	 i4l'i t, 	 sit mm t 
1T Mtn rq1, 	4tfif 

it aT.RVT aq ftTI 
ftiii 	 fi 	ritzi 	1 

aig 	iif, 31JlT 3N-1Tf* 

3Tf 

(1zm3ft) 

flui1 (tf)  

i:t 	 ftiq T<i ftj • * RN 

jT 	It4 	(t 06 5900-200-6700 

MfqAM OPM (r 4500-150-5700 

3TftI4IV! j4fkql (*T  a. 36@ 
*ftw) 	 ft) 150-5000 
'*iI4M11i 	f11iq 	(*T 156 3000-100-3500- 
qifi) 1254500 

S. 15 2200-75-2800- 

dt-100-4000 

(iifm) 

	

@ 4500-150-5700 . 	t1LT1 	IcW 	it'ft 	'it_ 

[f 

(1i) 	ft 311IW fi 	 vft 
fift)) 

	

i11tO (ftTf) 	 T T1T 	fl1igI 

[fkiq 7(u) tftwfl 

tN1g 	 itfumf 

itft aTriti] 

11ff 	9 qm, 9ft 	f 
MR .t 

(1) 	(2) (3) (4) 

WT if 	m it"ft 
0hp  

ftitftt 

I Tj 	eft 	 TT) 
' 	i"  

TfTT 	it 
f0mT*4T aovm 	ft- 

itft 	TfI 
 1T4 3PfiUT 	( 
(y 	if) a il) (Tfm 	itlt) 
() v4tm mqigff si 
(9ituft) 

aimii 4*ft 
9 lI 1 

nr 	'it 
Rq 

ljfi m 
T"T" 

;'i 	 i ti 
34tNM fl1Ig( 	)9ftFm 	it 1kfzii 
( 	il) 	 fT qI4MI1, . 
(citi _iiiI 	itoft) 	(pjf) fft 1T- 

ft 
*NT lzftNqt fft i 

wfl __ 
, i4'iici 	i19ftrm 	(i) 

tf;) 	 q,I4MIclh 

'4 



1OO-.4OOO 
	'1). 	(2) 	 (3) 	(4) 

'flFig (Y 3 

33'IftT1cs 

i 

(* 	tf) 

33'i VFffM 

www 1i ftiJ  T 
• 	 —I  

i) 

	

	 fvifii 

T If 

( • T) 	33 t/f 
'1fr1lIMI't 

ft*i 

	

S. VFW 144I01 	TT11 gm 

ura 
(7 31t) 	TwTq 

TffmI 

3T-3 

tfUR 

13TZm 	 I 31 

r1 3w) 

() 3PI4t%fl1:- 

 

(I) 

(ii) 	iTh1q, m ifm ffi *i 

aj mrthq alit, 1956 Ift W 3 

 

t fft rr 
fwlftTtmk 	% ii 

mii 

 

fq?f 4TM #Waff gm Tiiftlai; 

1 i'ff 	Mft 	 i"i f4IT RT 1T 

3rmrf t ffi vri 	i 

() f;m zo 'ii 	 1 WTT 	31 1 fi  

f 	7(iv) c'I 

(t 	( 	ifi) W7 "" T 

Ift i 	 "" f'mfi 	ffi 

TIT4 Wj "" 1ITTftI  

3 	ft 	fiftt (ffi 'n 1it 	fI 

f) 

(1) 	(2) 	. 	(3) 	 (4) 

1. 	fig(  

(31) 11_1 

 

f. 

2. 	1'Thfl fWil t# 
(d) 2. 

) m •  •• 3 

3. 31'T ttf4M  

(47 3 	if) ft 	141PT 

(f 	• *4i1iifi'4 
iii1i 	ft) 

3.aT 

4. wftmh tApim t4 

• 4 MtPI1fW44 

Tq 	'iIijq,- 

 

5. 	4'!4MI'1 1. #T4 	 4 1PI1 	T 

i111( 31 	i146-31 

OhP 2. W4 

3, 

(1) 	 1i4i 	 1ft 

j'i1fct, fPftI..' f11fT 	 iuf 

(t) 	......... 	.. 	...'.: 
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(2) jflñ #EWtm f4Tftijfj RfttFd zO i 	f - ' aji' 	 (k) "service" means the Central Engineering Service (Electrical 

	

i'tt .iiiim 	 I 	 Mechanical) Group "A" Service constitute1 under rule 3. C. " 
	"! 	ion ga. 

	

ft 	ifp 	Tflf( 	f - 	 3. Constitution of the Servke.—AIl the duty posts included in the 	
t

(b) seit' Service as specifed in Schedule-I shall constitute the Central Engineering 
(Electrical and Mechanical) Group A Service. 	 a 	 - -• 

[tm. . 8/5/95--1f Tij-11 

• 	 NOTIFICATION 

New Delhi, the 28th October, 1996 

G.S.R. 501(E).—In exercise of the powers conferred by the pro-
viso to article 309 of the Constitution and in supersession of the Central 

Electrical and Mechanical Engineering Services Group 'A' Recruitment 

Rules, 1954 (No. S.R.O.-I 843, dated the 21St May, 1954), the Central Eke-

(neal Engineering Services Group 'A' Recruitment Rules, 1958 (No. GSR-

36, dated the 31st December, 1958), and the Executive Engineers, Central 

Engineering and Central Electrical Engineering Service (Group 'A') (Regu-

lation of Seniority) Rules, 1976 (No. G.S.11-892, dated the 8th June, 1976), 
except as respects things done or omitted to be done before such superses-
sion, the President hereby makes the following rules, namely :- 

I. Short title and commencement :—(l ) These rules may be called 
the Ministry of Urban Affairs and Employment (Department of Urban De-
velopment) Central Engineering (Electrical and Mechanical) Group 'A' 
Service Rules, 1996. 

(2) They shall conic into force on the date of their publication in the 
Official Gazette. 

2. Definitions :—In these rules, unless the context otherwise re-
quire :- 

"appointed day" means the date on which these rules comes 
into force; 

"commission" means the Union Public Service Commission; 

"controlling authority" means the Government of India in the 
Ministry of Urban Afthirs and Employment; 

"departmental promotion committee" means a Committee con-

stituted to consider promotion or confirmation in any Grade; 

"duty post" means a post included in Schedule-I; 

(1) "Government" means the Govenmment of India; 

"grade" means a grade of the service; 

"regular service" in relation to any grade means the period or 
periods of service in that grade rendered ifter selection and ap- 

pointed (hereto under the rules according to the prescribed pro-
cedure for regular appointment to that grade and includes any 
period or periods :- 

(I) taken into account for the purpose of seniority in case of 
those appointed under rule 6; 

(2) during which an officer would have held a duty post in that 

grade but for being on leave or otherwise not being avail-
able for holding such post; 

(i), "Schedule" means a Schedule appended to these rules; 

(j) "Scheduled Castes and Scheduled Tribes" have the same mean- 

ing as assigned to them in clauses (24) and (25) respectively of 

article 366 ofthe Constitution of India, and "OBC" means Other 
Backward Classes having the same meaning and applicability 
as laid down in Department of Personnel and Training O.M. 
No. 36012/22/93-Estt. (SCT), dated the, 8th September, 1993; 
and 

4. Grade, strength and its review..—(l) The duty posts included 
in the various grades of the service their numbers and scales of pay, on the 
date of commencement of these rules, shall be as specified in Schedule-I. 

(2) Notwithstanding anything contained in sub-rük (I), the Gov-
ernment may, 

from time to time, by order make temporary additions or alter- 
ations to the strength of (lie duty posts in various grades, for 
such period as may be specified therein; 

in consultation with the Commission, include in the Service such 

posts as can be deemed to be equivalent in status, grade or pay 

scale to the posts included in Schedule-I or exclude from the 
Service a duty post included in the said Schedule; 

in consultation with the Commission, appoint an officer to a 

duty post included in the Service under clause (b) to the appro-

priate grade in a temporary capacity or in a substantive capa- 

city, and fix his seniority in the grade after taking intd account 
continuous regular service in the analogous grade. 

5. Members of the Servlce_—(l) The following persons shall be 
the members of the Service :- 

persons appointed to duty posts under rule 6; and 

persons appointed to duty posts under rule 7. 

A person appointed under clause (a) of sub-rule (I) shall, on 
such appointment, be deemed to be a member of the Service in the appro-
priate grade applicable to him under Schedule-I. 

A person appointed under clause (b) of sub-rule (I) shall be a 
member of the Service in the appropriate grade applicable to him under 
Schedule-I from the date of such appointnient. 

6. Initial Constitution of the service.-_-(l) All existing officers 
holding Group 'A' duty posts on regular basis in the Central Electrical and 

Mechanical Engineering Services, Group 'A' on the date of commence 

ment of these rules shall be the members of the Service in the respective 
grades. 

The regular continuous service of Officers referred to in sub-

rule (I) before the commencement of these rules shall count for the pur- 
pose of probation, seniority, qualil'ing service for promotion, 'confirma-
(ion and pension in the service. 

To the extent the controlling authority is not able to fill up the 
posts in authorised regular strength of various grades in the service in ac- 

cordance with the provisions of this rule, the same shall be filled in accor-
dance with (lie provisions of rules 7 and 8. 

7. Future maintenance of the serviCe.—Tlle vacant duty posts in 
any of the grades referred to in Schedule-I, after the initial constitution 
under rule 6, shall be filled in the following manner, namely 

all the vacancies in thp grade of Assistant Executive Engineer 
shall be filled by direct recuitment on the basis of the results of 

the Combined Engineering Services Examination conducted by 

the Commission on the basis of educational qualifications and 
age limits specified in Schedule-Ill; 

all the vacancies in the grades of Executive Engineer and above 
of the service shall be filled by promotion from amongst the 

officers in the next lower grade with minimum quahil'ing ser -
vice as specified in Schedule-I;. 

(a) The selection of officer for promotion shall be made by the 
departmental promotion committee as specified in Schedule-
IV, by selection on merit except in the case of promotion of 
Assistant Executive Engineer to the post of Executive Engineer 
and of Superintending Engineer (Junior Administrative Grade) 
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for appointment to the post of (Superintending Engineer elec-
tion grade); 	- 

selection of the Assistant Executive Engineer for promo. 

tion to the post of the Executive Engineer shall be in the order 

of their seniority subject to rejection of the unfit; 

placement of the Superintending Engineer (Junior Admin-
istrative Grade) in the post of Superintending Enginccr (sclec-
tion grade)shall be made in the order of seniority based on-their 
suitability tking into account their overall performance, expe-
rience-and tther related matters as per Guidelines issued by the 
Government from time to time; 

if any officer-appointed to any post in the service is considered, 
for the purpose of promotion to the higher post, all persons se-
nior to him in the grade shall also be considered notwithstand-
ing that they do not fulfil the prescribed eligibility service, if 
the shortfall is not more than one year and they have success- - 
fully completed their probation period, if prescribed. - 

the post- of Chief Engineer and Superintending Engineer borne 

on the Coñ,mon Cadre of Central Engineering Service (Civil) 

Group A' and Central Engineering Service (Electrical and Me-

chanical) Group 'A' shall be filled by appointment of Officers 

empanelled by the respective departmental promotion commit-

tee for the posts of Chief Engineer and Superintending Engi-
neer. 

8. Filling of duty posts by dcpnitation.—Notwithstanding anything 
-contained in rule 7, where the Government is of the opinion that it is neces-
sary or expedient so to do,.it may for reasons to be recorded in writing and 
in consultation with the Commission, fillup a duty post in any grade by 
transfer on deputation for a period not exceeding three years, which may 
in special circumstances be extended upto five years, as the Government 

may think fit. The qualifications, experience and the qualifying service for 
appointment to any grade of the Service under this rule shall be decided by 
the Government in consultation with the Commission on each occasion. 

9. Seniority;—(l) The relative seniority of members of the service 
appointed to a duty post under rule 6, shall be as obtaining on the date of 
commencement of these rules , - - 

Proyidcd that if the seniority of any such.mcmber had not been 
specifically determined on the said date, the same'shalFbe determined on 

the basis of the rules governing fixation of seniority as applicable to the 

members of the service prior to the commencement of these rules. 

The seniority ofpersons recruited to the Service, other than those 
appointed under rule 6, shall be determined in accordance with the general 

instructions issued by the government in this behalf from time to time. 

In the cases not covered under sub-rOle (I) and sub-rule (2) above, 
the seniority shall be determined by the Government in consultation with 
the Commission. 

10. Probation.-_(l) Every Officer on appointment to the Service 
either by direct recruitment or by promotion shall be on probation for a 
period of two years - 

Provided that the controlling authority may extend the period of 
probation in accordance with the instructions issued by the Government in 
this behalf from time to time - 

Provided further that any decision for extension of a probation pe-
riod shall be taken within eight weeks after the expiry of initial period of 
probation and communicated in writing to the concerned Officer together 
with reasons for so doing within the said period. 

On completion of the period of probation or any extension 
thereof, officer shall, if considered fit for permanent appointment, be con-

sidered for confirmation in terms of the orders ofthe Government, issued 
from time to time. 

If, during the period of probation or any extension thereof, as 
the case may be, Government is of the opinion-that an officer is not fit for 
permanent appointment, Government may discharge -the officer or revert  

him to the post held by him prior to his appointment in the Service, as the 

case may be. 	 - 	 , 	- 	- 	- 	 - - 

During the period of probation or any extension thereof, anof-

fleer-may be required by-Government to undçrgo such courses of training 

otto pass such examinations or tests (including examination In Ihindi) as 

the Government may deem fit, as condition for satisfactory completiob of 
- probation. 

As regards other matters relating to probation; the members of 
the Service shall be governed by the orders or instructions issued' by the 
Government in this behalf from time to time. 	- 

II. Appointment to the servlce.—All appointments to the Service 
shall be made by the' controlling authority for all the duty posts in various 
grades of the Service. - - 

Posting.—Officers appointed to the Service shalt be liable to 
serve anywhere in India or abroad.  

Liability to serve defence services or posts connected with 

defence—Any Officer appointed to the Service, if so required, shalt be 
liable to serve in any defence service or post connected with the Defence of 

India, for a period of not less than four years including the period spent on 
training, if any 

Provided that such Officers.- 

(I) shall not be required to serve as aforesaid after the expiry often 

years from the date of appointment to the Service or from the date of his 
joining the Service;  

(ii) shall not ordinarily be required,to serve as aforesaid if he-has 
attained the age of forty years. 	 - 

Disqualification—No person— 	 - 

(a) who has enteredinto or contracted a marriage with a person 
having a spouse living, or 	 - - 

- (b)who having a spouse living, has -entered into or contracted a 
marriage with any person, 

shall be eligible for appointment to the service ------------ 

- 	Provided that the Central Governnientmay,- if satisfied that such 

marriage is permissibleunder the personal 'law applicable to such person 
and the other party to the marriage andthattherc are other groursds for so 
doing, exempt any peison from the operation of this rule. - - 

IS. Other conditions of the service.—The conditions of service of 

members of the service in respect of matters for which no specific provi-
sion has been made in these rules, shall he the same as are applicable, from 
time to time, to officers of equivalent rank of the Central Government. 
- - 
	16. Power to rclax.—Where the Goverhment is ofthe opinion that 

it is necessary or expedient so to do, it may, by,order, for reasons to be 
recorded in writing, and in consultation with the Commission, - rclax any of 
the provisions of these rules with respect to any class or category of per -
sons. - 

- 	17. Saving.—'Nothing in these rulCs shall aflect reservations, relax- 
ation in age limit and other conccssions'rcqttired to he provided for the 
Scheduled Castes, the Scheduled Trit,cs. -Other Inckward Classes. Ex-Scr-
vicemen and other special categories of persons in accordance with (lie 
orders issued by the Government from time to time in this regard. 

SCIIEDIILE—1 - 

(Se?4uIc 3) 

Posts indicated in column (3) also in dc posts sanctioned in some depart-
ments such as Income Tax etc. and are encadered in the Central 
Engineering (Electrical and Mechanical)'Group 'A' Service -  - 

SI. 	Name of the duty 	No. of Scale of pay 
No. 	Post and grade 	- 	posts 

-(I) - 	(2) 	 (3) 	 (4)- 	- 

I. 	Chief Engineer (Electrical 	06 - - 59007200-67001- 	- - 
-- 	and Mechanical) 	 - 

1Tp111-1° 30)] 

•!J, on 
'pro. 
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NOTE 2' 
A candit- 

a Degree fcori' 
mcnt may a&c 

amination at tF- 
(B)AC 

attained the a. 
the  eXamtth 

CompOSt1 

ering cases' 

s. 4an 

No. post 

5. Assistant 

Executive 
Engineer 
(Electrical and 

Mechanical) 

(I) 	(2) 	 (3) 	(4) 

Superintending Engineer 	 4500-150-5700/. 
(Electrical and Mechanical) 

Non- functiOnal_Selection 
Grade 

Superintending Engineer 	36@ 3700-125-4700.1 50-5000/- 
(Electrical and Mcchanical) 

(Junior Administrative Grade) 
ExecutiveEngineer . 	156 	3000-100.35001254500/. 
(Electrical and Mechanical) 

Assistant Executive Engineer 15 	220075-2800.EB.10040001. 
(Elcctrical and Mechanical) 

AssistantExecutive Engineer 05 	2200-75-2800.EB.1004000,. 
(Electrical and Mechanical) 

(Leave Reserve) 
* 	

In 1996, subject to Variation dependent on workload. 

@ 	Includes non-functional selection grade posts also in the pay scale 
of Rs. 4500-150-5700/-. 

The junior administrative grade (grade selection) is non-functional 

and the maximum number of posts in this grade shall be equal to 
fifteen per cent of the senior duty posts (i.e. all duty posts at the 

level of senior time scale and above in the Service) and the maxi- 
mum number of posts in the selection grade (non-functional) shall 
be limited to the number of posts sanctioned in junior administra-
tive grade. 

Note Three posts ofChief Engineer and six posts ofSuperintending Engi-
ncers are common cadre posts for the Central Engineering (Civil) 

Group 'A' Service and the Central Engineering Electrical and Me-
chanical Group 'A' Service. 

SCHEDULE—fl 
[See rule 7(u)] 

Method of recruitment, field of promotion and minimum qualifying ser- 
vice in the immediate lower grade for appointment of officers on promo- 

tion to duty posts included in the various grades of the Central Engineering 
(Electrical and Mechanical) Group 'A' Service. 

(4) 

lated from the date of promotion 
to the senior time scale in the case 

of officers promoted from Assis-
tant Engineer. 

Executive Engineer (Electrical 

and Mechanical) with five years 
regular service in the grade and 
possessing degree in Electrical or 

Mechanical Engineering from a 
recognised University or equiva-
lent. 

33/ per cent from Assistant 
Executive Engineer (Electrical and 

Mechanical) with four years regu-
lar service in the grade. 

335' per cent from Assistant 
Engineers (Electrical) with eight 

years regular service in ihe grade 

and possessing degree in Electri-
cal or Mechanical Engineering or 
any other equivalent qualification. 

33'/ percent. from Assistant 
Engineer (Electrical) with ten 
years regular service in the grade 

and possessing Diploma in Elec-
trical or Mechanical Engineering 

from a recognised University Or 
Institution or any other equiva-
lent qualification. 

By 

direct 

recruitment 
through 

Combined 
Engineering 

Services 

Examination 
conducted by 

the Commission. 

(I) 	(2) 	 (3) 

related 

matters. 

Superintending 	By 
Engineer (Electri- promotion 
cal and Mechani- 
cal) (Junior 
Administrative 
Grade) 

Executive 	By 
Engineer 	promotion 
(Electrical and 

Mechanical) 

i. Chic 
(Ele 
Mec 

2. 

SI. Name of duty Post Method of Field of selection, minimum 
No. and grade 	recruitment qualifying service and educa- 

tional qualification for pro- 
motion 

(I) 	(2) 	 (3) (4) 

I. Chief Engineer 	By Superintending Engineer (Elect- 
(Electrical and 	promotion neal and Mechanical) with eight 
Mechanical) 

years regular service in the grade 
(including service, if any rendered 

in the non-functional selection 

grade) or seventeen years regular 

service in group A posts of the ser- 
vice out of which four years regu- 

lar service should be in the grade 

ofSuperintending Engineer (Elec- 

trical and Mechanical). 
2. Superintending 	By Supenintending Engineer (Elect. 

Engineer 	appointment rica! and Mechanical) 	(Junior 
(Electrical and 	on the basis administrative grade) who have en- 
Mechanical) 	of seniority tered fourteenth year of Group A 
(Non-functional) 	and suitability service on the first of July of the 
(Selection Grade) 	taking into year calculated from the year fol- 

account the lowing the year of examination 
overall per- on the basis of which the Officer 
formance was recruited or who have.rendercd 
and other nine years Group A service catcu- 

SCHEDULE—Ill 
[See rule 7(i)] 

Minimum educational qualification and age limit for direct recruit-
ment to posts in Central Engineering Service Electrical and Mechanical 
Group-'A' on the basis of Competitive Examination to be conducted by 
the Union Public Service Commission. 

(A) A candidate shall possess :- 

(I) a degree in Electrical or Mechanical Engineering from; 

(I) a University incorporated by an Act of the Central or State 
Legislature in India; or 

(u) an educational Institution established by an Act of Parlia-
ment or declared to be deemed as University under section 
3 of the University Grants Commission Act, 1956, or 

Such other equivalent qualification as have been or may be 
recognised by the Government for the purpose of admission to the said 
examination; or 

A degree/diploma in Engineering from such foreign University/ 

College/Institution and under such conditions as may be recognised by the 
Government for the purpose from time to time. 
NOTE 1: 

In exceptional cases, the Commission may treat a candidate, not 
possessing any of the above qualifications, as educationally qualified pro-
vided that the Commission is satisfied that he has passed examinatiOns 
conducted by other Institutions the standard of which in the opinion of the 
Commission, justified his admission to the examination. 
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NOTE 2: 	

r  
(I) 	() 

romotjon . 	A candidate who is otherwise qualified by virtue of his having taken 3. Additional Secrctary/ 

Case a Degree from a foreign University which is not recognised by Govern- joint Secretary, 

rm Assis. merit, may also apply to the Commission and may be admitted to the cx- Ministry of Urban 
amination at the discretion of the Commission; Affairs and Employ- 

ctrjcaI (II) A candidate shall have attained the age of 20 years but not have merit—Member 
VC Years attained the age of 28 years on the 1st day of August of the year in which 4. 	Executive I. Chairman/Member 	Not applicable 
de and 

the examination is held. Engineer (Elec- Union Public Service 
-(ricaf Or  trical and Commission—Chairman 
from a Mechanical) Director General of 
quiva. Works/Additional 

SCHEDULE—tv 
Director General of 

Sistanf 
[See rule 7(4)] 

Works—Member 
A? and Joint Secretary 
regu. Composition of Group 'A' departmental promotion committee for consid- - Ministry of Urban 

ering cases of promotion and confirmation in the Central Engineering - Allairs and Employ- 
slant (Electrical and Mechanical) Group 'A' Service merit—Member. 
eight 

SI. Name ofdutv 	(irn,,n 'A' flnnn*,I 	 'A' 
5. 	Assistant Execu- 

- 	.. 
Not applicable. 	 I. Director 

-Ta cie 
Ctrj. 

•g Or 
iOn, 

ant 
en 
de 
C- 

g 

.,. .. -.... 	 '.' pI- 	cutive Ingineer 
No. post 	 Promotional Committee 	mental Promo- 	 (Electrical and 

(for considering promo- 	tional Committee 	 Mechanical) 
tion) 	 (for considering 

promotion) 

(I) 	(2) 	 (3) 	 (4) 

1. Chief Engineer I. Chairman/Member Union Not applicable 
(Electrical and Public Service Corn- 
Mechanical) mission—Chairman 

Director General of 

Works—Member 

Secretary/Special Secretary/ 

Additional Secretary, 
Ministry of Urban AfThirs 

and Employment—Member 
2. 	Superintending I. Director General of 	Not applicable 

Engineer (Elec- Works—Chairman 
trical and 2. Additional Secretasy/ 
Mechanical) Joint Secretary, Ministry 
(Non-functional) of Urban Affairs and 
(Selection Grade) Employment—Member 

3. Superintending 1. ChairmaniMembcr 	/ 	Not applicable - 
Engineer (Elec. Union Public Service 
trical and Commission- 
Mechanical) 	- Chairman 

- 	(Junior Adminis- - 2. Director General of 
trative Grade) Works/Additional 

Director -General of 

Works—Member 

General of Wdrks/ 
Additional Direc-
tor General of 
Works- 
Chairman 

Joint Secretary, 

Ministry of Urban 
Affairs and Em-
ployment—
Member 

Director/Deputy 
Secretary Ministry 

of Urban Affairs 

and Employ-

ment—Member. 

Note: 	 - 

l.The absence of a Member, other than the Chairman or a Member of the 
Union Public Service Commission shall nOtinvalidate the proceedings of 
the Departmental Promotion Committceif more than half the members of, 
the Committee had attended its meetings. 

2. The proceedings of the Departmental Promotion Committee relating 
to confirmation shall be sent to the Commission for approval. If, however, 
these are not approved by the CommissiOn, a fresh meeting of the depart-. 
mental promotion committee to be presided over by the Chairman or a 
Member, of the Union Public Service Commission, shall be held. 

- [F. No. 8/5/95/ECt/EWIJ 

- 	B.S. MINHAS, it. Secy. 
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MINISTRY OF UllRAN AFFAmS AND EMPLOYMjT 
Departmenj ofUrhan AffaIrs and Employment) 

NOTIFICATION 
New Delhi, the 3rd March. 1998 

G.S.R. 117 (E).— In cercise of the powet: conferred bythe proviso to article 309 of the Ccnsthution, the President hereby 
makes the following rules to amend the Mirt•stiy of Urban Affairs and Employment (Departn3en: of Urban Develop-ment) Central Engineering (Electrical and Mechanic al) (?ioup A Service Rules 1996 namely - 

(I) These rules may be called the Miiuiry of Urban Affairs and Employment (Deparunv. of Urban Develop-. 
merit) Central Engineering (Electri al arid Mechanical) Group 'A' Service (Ainendineni ) Rules, 1998. (2) The% shall come into force on the date of their publication in the Oflicral Gazette 

2. In the Ministry of Urban Affairs and Emp: ct (Departnient of Urban Development) Central Engineering (Elec-ujcal and Mechanical) Group 'A :iervice Rides; 1996, 
in Schedule 11,- 

(a) against serial number 4, in colurut 4, in item (I) the words 	non-sekxtiorc method'4. hail be added at the end. . 

(ii) against serial number 4, in oolunn 4, in item (ii) and (iii) the words 'bynon-selectjcn method' shall, be added at the end. 

In Schedule ill, in clause (B), for tiw woicl and figures "20 years" the word and figures '21 years" shall be substituted. 	.• 

(i) In Schedule IV, in the column he ding of the colurti.n 4, for the word 'promotion' aipeaxing in braJct. the 
word "confirmation" shall be subsiiiuted. 

(ii) In Schedule TV. the word and figtres against serial number 4. for the entries, the fol1oiing entries shall be 
substituted, namely 

	

(1) 	(2) 	 (4) 

	

4. 	Executive Engineer 	 (i) Form Asi!;(aJfl Executive Engineer Group 	 Not applicable (Electrical & Mechanical) 	 'A' (1v N(ln.!.j :z.th4; 
I. Dire(Ior General of Works/Additional Director 

(jencaJ of Works—Chajrman 

2. Joini Secretai', Ministry of Urban Affairs and 	. 

00 Fmnl Assiiafll Engineeri Group 'B' (By  
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() 	(2) (3) 	 (4) 

2. Diri:ctor Gencrfl of works/Additional Director 
Genw-aJ of Works. —Membcr 

3 Join: Secretary, Ministr' of Urban Affairs and 
Emptoyrrnmt--Mmner . 

1F,to 3'S/95/EC-IJEW4) 
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?OTLflCATION 

New Lltii, the 3rct March, 1998 

G.S.R. 118(E).—lfl exercise of the 1nwers ooi fezied by the proviso to anicle 309 of the Co,jtutit., 

hereby makes the following rules to amend b MialsITy of lirbafl Affairs and Employment (Departm(flt of U Piesi dent 

meat) Central Engineering (Civil) Group '1.' Sersce Rules. 1996,, namely:— 	
evelop- 

1. (1) These rules may be called U Ministry Fe Urban Affairs and Employment (Department of Urban I) ve1opth 

Central Engineer ag (Civ Group 'A' Seivic (Ainencllflent) Rules, 1998. 

(2) They shall come into fye on the dale of their publication in the Official (3a7etic. 

2 In the Ministry of Urban pairs and Employineót :Departlrieflt of Urban Development) Central Engincering (Civil) 

Group A' Service Rules, 1996. 

(a) In Schedule U- 

(I) against 	.umber 3, in column 4, the i ,ord 'CMI' shall be inserted between words In" and 'Engineer- 

ing". 
against st, number 4, in cluznn 4, in ilem (I') the words 'by non-selection method' shall be added at the 

end. 

ag3inr 	
number 4, in column 4, in it em (ii) and (iii) the words 'by selection method shall be added at 

the e 

for sword or" appear 	against sr 1n'unbet4,m column4in item (iii) the. wórd"Civil",shallbe 

(b) 	
j1e III, n clause (B), for the iord tad (igurns "2Oyears' the word and figaits 121 years" shall be 

éd. 

(C) 
In F..jdule IV, the word and figures against seial ;runts 4 and 5, for the cntries,the following cuttits shall be 

substituted, namely :- 

(2) 	 -  

Executive Engineer 	(i) From Assijan!: Exx lye Engner 	 4: applicable 

(Civil) 	 Group 'A' (Ely Non-selection method) 
Dinx.torGmelul of Worksl 
Adiitiona. Director General of 
W—Chaaii 
Joint Secritary, Ministry of 
Urban Malts and 

Ewploymtnt--MetclbeT 
 

From Aisiatt Eugiucca 
Group '0' (Ely selection 
mat rL) 



..... .. ... 

/ 
[?rrr ll—N3(i)1 
	 p... 

ssanxuuve 	Not Applicab1eTr. 	1.Dircctor'3cnciaiofWorks/ 
Engineer(ckviI) 	 AddidovaircctorGcnraiof 

Works— Cbáimian 
Joint Secetary, Ministry of 
Urban Affaix; and Emp1ovxnett 
—Menikr 

Director/Deputy Secreta,'. 
Ministiy of Urban Affairs and 
Employment—Member" 

• 	 No. 8/5195C- il jr 	
13. S. ?1IF1iiAS, Jt. Secy. 

'-' 
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MINISThY OF URBAN VEVELOFMNTAND POVERIY ALLEVIATION 

(Department o(Urban Developincffl) -- 	- 	 .i 
New Delhi. the 24th January. 2002 

G.S.R. 107(E).—In exercise of the power conferred by the proviso article 309 of the Constitution. the President 
hereby makes the following amendment to the Mlnlstzy of Vrban Affairs and Employment (Department of tJEban Develop.. 
ment) Central Engineering (Civil) Group 'A' Services Rules 1996, namely 

1. 	(1) These rules may be called the Ministry of Urban Affairs and Employment (Department of Urban 
Development) Central Engineering (Civil) Group 'A' Service (Amendment) Rules, 2002. 

- 	 .- 

(2)Thcy ihali come into force on the date of their.publicaiion in the Oflicial Gazette. 
i ) .; _22i., , Ii lnlbeMinistzy of Urban Affairs and Employment (Department of Urban Dcvelopnnt) Cvntial Engineering (CiviI)Qroup 'A' Servios Rules, 1966 (hercinancr refcd toss the said ru leá) ,inle.7In douse (iii): 

OY for sub-clause (a), th e  following sub-çliiuse shall be substituted, namely 	 - 
'"(a)' The selection of offi. 	 zn cr for promotion shall be made by the departmental ptootión committee as 

specifIed in Shcdule-j V, bysdoction,on nicrit except in the àse of pràmotionif the Assistant Executive 
Engineer to the post of the Executjy Engineer and of the Executive Engineer for appointment to the 
post of the Executive Engineer (Non-functional Junior Administrative Grade);". -. 

00 .  for sub-claue (,the following sub-clause shall be substituted, namely 
"(C) placement of Executive Engineer in the post of Executive Engineer (Non-Functional Junior 

AdministrativeQradc) shall be in the order of senionty based on their suitability taking into account 
their over all performance, expei icrice and other related matters as per guidelines issued by the 

4 GOVCfl'JflcnL from time to time;", 

3. For Schedule Ito the said niles thc'f'ohlowing Schedule shall be substituted namely :--;. 

&hedWI  
• 	

(Seerulc3) 

No. MPosts indicated in column (3) also includes posts sanctioned in some departments such as income tax, 
• - .. . etc nd are encadered in the Central Engineering (Civil) Group 'A" Service 

- SI. No. 	Name of duty Post & Grade 	No. of posts* 	Scaleof4'ay 
(1) 	

- (2) (3) - 	 (4) 
1. ChiefEngineet(Civjl) 	•. 40 Rs.18400-500-22400/- 
2 Supenntcnth ng Engineer (Cis ii) 130 Rs. 14300-400-18300/- 

 Executive Engineer 200** -..R5l2k-3-16500(- 
Junior Administrative Grade) . 

 Executive Engineer (Civil) 
' 

294 ,Rs. 10000-325-15200/- 
 Assistant Executive Engineer (Civil) 60 Rs.8tJ00-275-13500/- 

6.....Assistant Executive Engineer (Civil) 	 20 	. 	R80O0-2713500/- 
(Leave Reserve)  

* Subject to variation dependent on workload. 	 - 

$ ,bcr ofposts in Non-nctional Junior Adnii,tistmtive Grade shall be limited to 30% of the Senior duty post 
... 	 .•. 	- 

Note: Three posts of Chief Engineer and Six posts of Si iperintending Engineers are common Cadreposts for the Central 
Engineering (Civil) Group 'A' service and Central Engineering Electrical and Mechnicil Group 'A' service. 

IN 
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4, In Schodu4 11 to the said nilet, forS!; Nog, 2 and 3,and the nu3 reLating there tle folthving entries shall be sUbstitui,d namely: 

"2. 	 (Civil) 	
By Promot on (Selection-cum Ment) :' E\utive Engineers (Ch>iJyj1 nine 

years' regular serWce iritht scale of 
Rs. 10000.325.15200 lficluding 

ce any rendered in the non- 
functional (Junlo Administra(ive S 	

Gde) in the pay scale of Rs, I 2X- 

	

37S-J600 :nnd 

	POSsessing 
cducationjj clualificatlon as 
prcscribed in thc 

v I C cutj c Engineer (Civil) (Non 	131 Promotion
(Civil) E'ecu jve Engineers 	with iivcJ 

	

Functional Junior Adnunistmtiyc 	
/ ftycnrs' regular scrytce in the scale ofZ 

S 	 S. 	 S 	• 	

J2oo' - 	
( 0O 	$ 

Gdc) 

5. In Schedule IV to t 	
I0 Rs 

he said rules, for the entr against si. Nos, 2 3nd 3. and the entries relating thereto,,(hc following si. Nos. and ciitriesshall be subs(iWted. namely:..-.. 	 . 	"• 	.; 	•... 	. 1 

(3) 	 : 	
. 	4) 

..................... I. ChaiJ1ulJ4cjp,rUflj ofl p.ubl. 	S 	

.Not applicable Service Comlnjssjn 	• 	•-'Chainnan 
1 DircdorGraIofWos 	—Member , 	S  

Additional Secretayljojnt Secretary, 	 S 

Ministry of Urban Development atid 
Poverty AJIeyiatio 	 —Member 
DircctorGcraI.Wos 	

—Chajrmm 	Not applicable" Additional Secrc(aiy/Jointsre.y 
S 	

; S  

OP SS  

IF.No. 28l4'200I.S&lw.jg 
S 	 S

HAGa Under Secv.  Nót: 
The principal files were ØUbl ished in the Gazette of IndiadeNumber 

GI SOOE), dated the 28tti tobe,. 1996. 

S 	 24 	2002 	' 	V 

rr.flt, 108( 3)._rf 	
' 	309 rf 	. 	

ffl ( 	f 	f) 	
(f 	 )•v 	

i fSM, 1996 
It, 

1. 

() 	2002 	i 	p 	 5 	
1 

(2) TWMI ¶th 	) 	. 	 •. 
5; 5 

 •..... . 1 	, 

fizR 	(th)- 

'(i) 	• 	
14•):. . 4 	

. 

I'Il, f4 	
ftf• 	- 	r *TT Nf 	

f9 3f 	) * 	n ff 	 rtf ni 

.1 	•.• 	L) 

"2. Superintending Engineer (Civil) 

3. 	 (C)ri  
• (Non Fuitj0ij Junior 

Adnijiij,tjy Grade) 



r-031 - 

-1iu, 

U. 	 "(yr) i4gi 	 fk 	i1i* 	fkfi 
: 	 i 	 fl 1U 	 f*1 -fitc, 	iig 

imn vtw ZA t qj 

aR1< 1 fs3) 

• • 	 ___ -___________ 

	

1. 	 1itifli) 060 	 18400-500-22400/- 

	

2. 	tftPiM 	(iifq) 	36 	 14300-400-18300/- 

• 3.. ; 1T 	(fT llifiIi) 	60' 	 1200037516500/ 

fqi) 	96 10000-325-15200/- 	•• 

S. k1gq mi4qt 	ftfrz (f 	i qif) is 	 8000-275-13500/- 

6. TTI chl0im 	 os 	 8000-275-13500/- 
() 

* * r- jqti'i 	3E1ffiI * '4 'i'1 t 	U 	'4 Tft 	f i 30% M WVM TITh 

4. 	ThRi t 1j-2 '4w. .-2 T 3 a 	 fifI 	f 	fjjfz 	ff'gj 

(1.)(2). 	 (4) 	- 

2. 3fte N 	(f 	 eifr ;iu (*m) 	 'qjf) i0000- 
il) 	• 	 ____  

00 	 fW4 12000- 37S-165O0i.ci-i'mt '4fl9- 

Hh) 

3. *ffi 	(f 	 4i410 ,1i tAfqw Okqffi  tell 4ffim) 
if) 	 llti 	 ' 	1000O-152OQ. 	 1i IIB1 
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W. 28I4/2001- 	4 

ftixvft 	PSM 	1996 k 14T. W. Pt t soi(atrt 'Tru4 	f 

NOflP1C,floN 

NcwDcIlü. the 24th January. 2002 

G S It 108(E) —In exercise of the power conferred by the proviso to article 309 of the Constitution th ?reslden 
hereby makes the following amendment to the Ministry of Urban Allan -s and.Cniploymcnt (Departpiçnt of hi bin Develop 
men() Central Engineering (Electrical and Mechanical) Group A Services Rules, 1996 namel) -

1. 

1. (1) These niJesmay be called the Ministiy of Urban Affairs and Employment (Department of Urban 
Development) Central Engineering (Electrical and Mechanical) Group 'A' Service (Amendment) Rules. 
2002. 

(2) They shall conic into force on the date of their publication in thç Official Gazette. 

2. 	In the  Ministry of Urban Affairs and Employment (Department ofUrbaii Development) CenLral Engineering 
(Electrical and Mechanical) Group 'A' Services Rules, 1996 (hcreinafier referred to as the said rules), in nile 
7, in clause (iii).—. 

(I) 	for sub-clause (a). the following sub-clause shall bà substituted, namely:- 

"(a) The selection of officer for'proniotio,i shall be made by the departmental promotion committee as 
specified in Sliedde-I\ by selection on nierit except in the case of promotion of the Assistant Execuivc 
Engineer to the post of the Executive Engineer and of the Executive Engineer for appointin6t Wthe• 

• 

	

	post of the Executive Engineer (Nonfunctional Junior Administrative Grade) : ... . .. 

(ii) for sub-clause (c), the following sub-clause shall be substituted, namely :- 

"(c) placement of Executive Engineer in the post of Executive Engineer (Non Function Junior Mmiiistitivc 
Grade shall be an the order of seniority based on their suitability taking into account their ove: alJ 
performance, experience and other related matters as per guide lincs issued by dW Gàvthmeni from 

' 	lime to time;", 

i For Schedule Ito the said rules, the following Schedule sha[l be substituted namely 

"Schedule I 

	

(See 	fc.3) 	. 

No. of Posts indicated in column (3) also includes posts sanctioned in some departments such as income tax. etc. 
and arc encadcrcd in the Central Engineering (Electrical and Mechanical) Group A Sen ice 

Si No 	Nirne of ty du Post and Grade 	 No of posts 	Scale of Pay 

I. Chief Engineer (Electrical and Mechanical) 	 05 	 Rs.l84O()-5()-224(Xy- 
2 Superintendang Engineer (Flectrical and Mechanicaj) 	36 	 Rs 14(X)400-18100/ 
IEng i neer M(.chanical) 	60 	 Rs 120(X) 375 16500/ 

(Non Functional Junior Adniiistrate Grade) 	 . 
4. 	

,. %. 	 Ps.l0000-325-l5200/- 



/ 

5. Assistant Executive Engineer (Electrical and MechanJca) 15 	 Rs.&XX)-275-13500 
f 	Assistant Executive Engineer (Electrical and Mechanical) 05 	 R.8(X)O-275-l35() 

(Leave Reserve) 

* Subject to variation dependent on workload, 

* * Number of posts in Non-functinoal Junior Administrative Grade shall be limited to 3O% of the Senior duty post 
intheCadro". 

Note: Three posts of Chief Engineer and Six pos of Superi.ntending Enginecrs.arc common,Cadm posts for the Central 
Engineering (Civil) Group 'A' service and Central Engineering Electrical and Mechnicaf Group 'A' service. 

4. In Schedule II to the said rules, for SI. Nos. 2 and 3, and the entries relating thereto, the following SI. Nos. and 
entries shall be stibstituted. namely 

1. 	Superintending Engineer By promotion (Sclection- 	Executive Engineers .(Elcctrical and 
(Electrjcl and Mechanical) curn-Mei() 	 Mechaiiicaj) with nine years' regular service 

• inthcieofRs. 109(X)-325-15200ixiuding 
service if any rendered in the non-functional 

• (Junior Administrative Grade) in the pay 
scaleofRs. I2000-375-16500aixlpossessing 
educational qualification as prescribed:in 
the existing Service Rules for the Services. 

3. 	9xecutivc Engineer (Electrical 
and MechanicaI).(Non.FunctjoiI 

By promotion 	 Executive Engineers (EktzicaI and Media- 
' 

• 	 Junior Adminjs(,ratjvc Grade) 
nical)with five years' regular service in the 
scale ófRs. 1000011 520." 

• 	 5. In Schedule IV to the said rules, for SI. Nos. 2 and 3. and the entries relting thereto, the following SI. Nos. and, entries shall be substituted, namely 

(1) 	(2) 	-- 
 (4) 

"2. SupèrintendingEngineer 	I, 
(1ectrical and Mechanical) 

ChaflnanJMcmberUnjonpubjjcServjce 	. 	Not 	applicable 
Commission 	 —Chainnan 

 Director General of Works 	—Member 
 Additional Secretary/Joint Secretar 

Ministry of Urban Development 
and Poverty Alleviation 	--Men ibcr 

3. Executive Engineer (Electrical 	I. 
Mechanical) (NOn-Fucljol 

Director General of Works 	—Chairman 	Not applicable. 
2. Additional Secretary/Joint Secretary, 

Junior Administrative Grade) Ministry of Urban Development and 
Poverty Alleviation 	 —Member 

(F. No. 28/412001-S&D/E W-II 

MEHAR SINGH.. Under Secy. 
Nott: The principal rules werc published in the Gazette of India Nride Number GSR 501(E). dated the 28th October. 1996. 

Printed by the Muiagcr. Govt. 01 ndia Press. Ring Road. Mayapuri. New Dcliii-) 10064 
ind Published by 9ie Controilci of Puhhicai,n, Deihi-110034. 

(. 
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IN THE CENTRALDMINISThkTFVE TRIBUNAL -------.  

GUWAHATI BENCH, GUWAHATI 

O\ 

.r 	f\ 

V.\ 9•j 

O.A. No. 276/2003 

- 

	 SHRI JAI PRAKASH GUPTA 	 APPLICANT 

Vs 

UNION OF INDIA & OTHERS 	 RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT No. 3 - UNION PUBLIC SERVICE 

COMMISSON TO THE ORIGINAL APPLICATION OF THE APPLICANT. 

MOST RESPECTFULLY SHOWETH: 

That before submitting reply on merits to the averments made by 

the Applicant in this O.A., a brief background of the case is given hereunder. 

I. BRIEF BACKGROUND 

2. 	 A Departmental Promotion Committee (DPC) meeting was held on 

- 27.06.2003 in the office of the Union Public Service Commission - in short the 

Commission - to consider selection of officers for promotion to the grade of Chief 

Engineer (Civil) in the Central Public Works Department - in short the CPWD - 

against 09 vacancies pertaining to the year 2003-2004. The DPC followed the 

revised guidelines issued by the Department of Personnel & Training vide their 

O.M. No. 35034/7/97-Estt. (0) dated February 8, 2002 regarding assessment of 

officers (Copy of guidelines enclosed as Annexure R-3). In this context, it is. 
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2 	

0~0  (P 
submitted that as per earlier DPC guidelines issued by the Department of 

Personnel & Training which remained in force till 07.02.2002 , the DPCs were 

required to give an overall grading to the officers being_assessed which was to 

be one among (i) Outstanding, (ii) Very Good, (iii) Good, (iv) Average and (v) 

Unfit. As per the said DPC guidelines, the bench mark prescribed for promotion 

to all posts in the pay scale of Rs. 12000-16500 and above was "Very Good" with 

the stipulation that the officers who are graded as "Outstanding" would rank en 

bloc senior to those who are graded as "Very Good" and placed in the select 

panel accordingly up to the number of vacancies, officers with the same grading 

maintaining their inter-se seniority in the feeder grade/ post. However, the above 

DPC guidelines which permitted supersession in 'Selection' promotion were 

revised by the DOP&T vide their G.M. dated 08.02.2002, as referred to above. 

As per the revised DPC guidelines the DPC shall determine the merit of those 

being assessed for promotion with reference to the prescribed bench-mark and 

accordingly grade the officers as 'fit' or 'unfit' only. Only those who are graded 

'fit' (i.e. who meet the prescribed bench-mark) by the DPC shall be inciuded in 

the select panel in order of their inter-se seniority in the feeder grade. Those 

officers who are graded 'unfit' (in terms of the prescribed bench-mark) by the 

DPC shall not be included in the select panel. Thus there shall be no 

supersession in promotion among those who are graded 'fit' (in terms of the 
- 

prescribed bench-mark) by the DPC. The Applicant Shri J. P. Gupta was duly 
r 

considered by the DPC at SI. No. 13 of the eligibility list, as furnished by the 
-- _:-_ 

respondent Ministry of Urban Development & Poverty Alleviation. For promotion 
-- 	 -.- " 	 - 

/ to the grade of Chief Engineer (Civil) in CPWD which is in the pay scale of Rs. 

- / 
/ 	18400-22400, the prescribed bench mark is "Very Good". On the basis of 

	

,-.-----------.-,- 	 - --------- - 

assessment of his ACRs for the relevant years, i.e. from 1997-98 to 2001 -2002, 

as furnished by the respondent Ministry of Urban -Development & Poverty 

- 	 --- 	 ---r- 
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Alleviation, the applicant was assessed by the DPC as "Unfit", as he failed to 	f 
attain the prescribed bench mark, i.e., "Very Good" according to the Department 

of Personnel & Training's revised guidelines dated 08.02.2002. The Applicant 

was accordingly not recommended for promotion by the DPC, though some 

officers junior to him who were assessed by the DPC as "Fit" and were also 

covered under the available vacancies were recommended for promotion. 

That in his present O.A., the Applicant has challenged his non-promotion 

to the grade of Chief Engineer (Civil) on the recommendations of the above DPC 

mainly on the alleged ground that he has rendered an unblemished record of 

service with outstanding performance so far and never reported any shortcoming 

in his performance by the superior officers of the Department and his 

performance has not been inferior to the officers junior to him who have been 

recommended for promotion. The Applicant has also claimed that no adverse 

remark in his ACRs have ever been communicated to him and he should not 

have been declared unfit for promotion in terms of the order passed by the 

Hon'ble Supreme Court of India in the case of U.P. Jal Nigam & others vs. 

Prabhash Chandra Jain & others. 

That the above allegation made by the applicant are not correct. The DPC 

meeting in this case was held by the Commission strictly in accordance with the 

relevant rules/ instructions and on the basis of information/ documents including 

the ACRs of the eligible officers, as furnished by the respondent Ministry of 

/ Urban Development & Poverty Alleviation. It is further submitted that grading an 

officer below the bench mark in an ACR cannot be construed as adverse 

remarks in the ACR. Thus, such ACRs in which the officer has been graded 

below the bench mark are not required to be communicated to the officer, as per 
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k. 

the relevant instructions. The mere fact that the applicant has not been 

communicated any adverse remarks does not ipso facto mean that he is to be 

assessed as "Fit" for promotion by the DPC. The judgements cited by the 

applicant, in this regard, are distinguishable and are not applicable to the facts of 

the present case. In this context, it is also submitted that the performance of 

officers may change from year to year and if the performance of an officer as 

reflected in his ACR for a particular year is lower than that reflected in his ACR 

for an earlier year, this cannot be construed as insertion of adverse remarks in 

the ACR and thus it is not required to be communicated to the officer, as per 

relevant instructions. The law laid down by Hon'ble Supreme Court of India in 

the case of UP Jal Nigam is distinguishable and is not applicable to the facts of 

the present case. The ratio in the case of UP Jal Nigam has been considered in 

Rajinder Kumar vs. Union of India & others, 91(2001) Delhi Law Times 170 

(DB). It has been observed in this case that the Hon'ble Supreme Court in UP 

Jal Nigam case had found a drastic variation from 'excellent' entry in one year to 

'poor next year and held that competent authority ought to have recorded 

reasons for such steep downgradation and communicated it to the concerned 

employee to improve his performance. In the present case, there is no record/ 

evidence to show that there has been any steep downgradation in the ACRs of 

the Applicant. 

That in this context, it is respectfully submitted that as per the instructions 

issued by the Government of India in the Department of Personnel & Training 

vide their O.M. No. 2201115186-Estt. (D) dated 10.04.1989, as amended from 

time to time and as in force at the time of the DPC meeting, the DPCs have full 

discretion to devise their own methods and procedure for objective assessment 

of the suitability of candidates who are to be considered by them subject to the 
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broad guidelines issued by the DOP&T. It is clearly laid down in these 

instructions that the DPC should not be guided merely by the overall grading, if 

any, that may be recorded inthe CRs but should make its own assessment on 

the basis of the entries in the CRs, because it has been noticed that sometimes 

the overall grading in a CR may be inconsistent with the grading under various 

parameters or attributes. There is a catena of judicial decisions including 
-V 

judgements of the Hon'ble Supreme Court of India holding that it is not within 

the province of the Tribunal to sit in judgement over the assessment of the 

DPC/Selection Committee save in the rarest of rare cases where findings of the 

DPC/Selection Committee may be tainted with malice. In the case of Nutan 

Arvind vs. IJOl & Another [(1996)2 SUPREME COURT CASES 488], Hon'ble 

Supreme Court held that - 'When a high level Committee had considered the 

respective merits of the candidates, assessed the grading and considered their 

cases for promotion, this court cannot sit over the assessment made by theDPC 

as an appellate authority. In the case of UPSC vs. H. L. Dev & others (AIR 1988 

SC 1069), the Apex Court held that - "How to categorise in the light of the 

relevant records and what norms to apply in making the assessment are 

exclusively the functions of the Selection Committee. The jurisdiction to make 

the selection is vested in the Selection Committee." In the case of Dalpat 

Abasaheb Solanke vs. B.S. Mahajan (AIR 1990 SC 434), the Hon'ble Supreme 

Court held that - "It is needless to emphasize that it is not the function of the 

court to hear appeals over the decisions of the Selection Committees and to 

, scrutinize the relative merits of the candidates. Whether a candidatJs fit for a 

particular post or not has to be decided by the duly constituted Selection 

Committee which has the expertise on the subject." In the case of Anil Katiyar 

vs. UOI & others [1997 (1) SLR 153], the Hon'ble Supreme Court held that - 

"Having regard to the limited scope of judicial review of the merits of a selection 
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made for appointment to a service or a civil post, the Tribunal has rightly 

proceeded on the basis that it is not expected to play the role of an appellate 

authority or an umpire in the acts and proceedings of the DPC and that it could 

not sit in judgement over the selection made by the DPC unless the selection is 

assailed as being vitiated by malafides or on the ground of its being arbitrary. It 

is not the case of the appellant that the selection by the DPC was vitiated by 

malaf ides." 

In the present case, as mentioned earlier, the DPC meeting was 

held by the tJPSC strictly in accordance with the relevant rules/instructions and 

on the basis of the information/documents furnished by the Department induding 

the ACRs of the eligible officers. The Applicant was duly considered by the DPC 

for promotion to the grade of Chief Engineer (Civil), but as he failed to attain the 

prescribed bench mark, i.e. "Very Good", he was assessed as "Unfit" and not 

recommended for promotion. There is no infirmity in the proceedings of the DPC 

in this matter. 

In view of the submissions made in the preceding paras, it is respectfully 

submitted that in so far as the UPSC are concerned, the submissions and 

allegations made by the Applicant in this O.A. are not legally sustainable and are 

devoid of any merit whatsoever. 

II. REPLY ON MERITS 

fr Paras I to 3 The averments made by the Applicant in paras I to 3 of the O.A. 

need no reply from the answering respondent. It is nevertheless 

reiterated that the DPC meeting for promotion to the grade of 
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Chief Engineer (Civil) in CPWD was held by the UPSC strictly in 

accordance with the relevant rules/instructions and on the basis of 

information/ documents including the ACRs of eligible officers, as 

furnished by the respondent Ministry of Urban Development & 

Poverty Alleviation. 

Paras 4.1 	That the averments made by the Applicant in Paras 4.1 to 4.4 

to 4.4 	of the O.A. need no reply from the answering respondent being a 

matter of record. The correctness of these averments may be 

verified by the respondent Ministry of Urban Development and 

Poverty Alleviation. 

Para 4.5 	That the averments made in paras 4.5 to 4.9 are denied and 

to 4.9 	disputed. The mere fact that the Applicant has never been 

communicated any adverse remarks in his ACRs does not, ipso 

facto, mean that he has been graded above bench mark in all his 

ACRs. As already submitted above in the "Brief Background", 

grading an Officer below bench mark cannot be construed as 

adverse remarks in the ACR. Thus, such ACRs in which the 

officer has been graded below the bench mark are not required to 

be communicated to the officer, as per the relevant instructions. In 

the present case, as mentioned earlier, the DPC meeting was held 

by the UPSC strictly in accordance with the relevant 

rules/instructions and on the basis of the information/documents 

furnished by the Department including the ACR5 of the eligible 

officers. The Applicant was duly considered by the DPC for 

promotion to the grade of Chief Engineer (Civil), but as he failed to 
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attain the prescribed bench mark, i.e. "Very Good", he was 

assessed as "Unfit" and not recommended for promotion. There is 

no infirmity in the proceedings of the DPC in this matter. 

Para 4.10 	The averments made by the applicant in para 4.10 of the O.A. are 

denied and disputed. It is respectfully submitted that the case of 

the applicant is not covered under the instructions cited by him. 

As already submitted above, the DPC in this case assessed the 

eligible officers on the basis of their service record with particular 

reference to the CRs of five preceding years, i.e. from 1997-98 to 

2001-2002. As per applicant's own admission, he has been 

serving at North Eastern Region only since 7.4.2003 and as such 

he was not entitled to any weightage in terms of the instructions 

cited by him. 

Para 4.11 	The averments made by the applicant in para 4.11 of the O.A. 

need no reply from the answering respondent. 

IV. REPLY TO GROUNDS 

That in reply to the legal grounds given by the Applicant in para 5 

of O.A., it is respectfully reiterated that the DPC meeting in this case was held by 

the UPSC strictly in accordance with the relevant rules/ instructions and on the 

basis of the information/ documents furnished by the respondent Ministry of 

Urban Development & Poverty Alleviation. Replies to specific grounds have 

already been furnished in the Brief Background and reply on merits, which may 
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be read in reply to this para as well. The case laws cited by the Applicant are 

distinguishable and are not applicable to the facts of the present case. 

In view of the submissions made above, it is respectfully 

submitted that in so far as the Commission are concerned, the Applicant has not 

been able to make Out any case for grant of any relief and he is not entitled to 

any relief, as claimed or otherwise. It is, therefore, most respectfully prayed that 

this Hon'ble Tribunal may be pleased to dismiss this Application with costs in so 

far as the Commission are concerned. . 

Respondent No.3 

Union Public Service Commission 
q.ff. r,'p Sthrasthva  

WRT rf/Under Secretary 
r ar 

Union PubJc3egvjcn CCflL. 
VERIFICATION 	 Ii 	1 ioög 

I, A. P. Srivastava, Under Secretary, Union Public Service 

Commission, Dholpur House, Shahjahan Road, New Delhi-IIOOII do hereby 

verify that the contents of this affidavit are true and correct to my knowledge as 

derived from the official records of the Union Public Service Commission. No 

part Of the affidavit is false and no material information has been suppressed or 

concealed. 

VERIFIED at New Delhi on this Lay  of 

Respondent No. 3 
qq- 
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FPi'O.1Nu: 
22011/5/85- 
Estt(b) dated 

im 
1 

10.3.1989,., 

(!PoP&T O.M.No. 
2201 1/5/86- 

iESSt((D) dated 
10.4.1989 

221111/5/91. 
Estt(D) dated 
27.3:1997 

1' • 

.1 '  

I' No 15034/1/911 1  f(J)) 
(..overnIneii( of I ndi:i 

linisi ry ol Pei sonnel, rublic ki ieiuiues and Pensions 
j 	 g 

1'lenJ)cllii - I JO (JO) 
-. 	 Fehjiiar 8, 2002 

-. 	 Sub je.cl:-l','occdure to be observed by bepoi'Jineiilul l'rtnnol ion 
I 	 Coivoni I I ees (bPCs) - No supel'session iii 'seleci iou' 

- tevised Guiddiiies reycu'dinj. 

utitici signed is directed to iiii'ite i Jereiice to (lie 1)epaitiiieiit of 
Pet sound and (iaiiiing (lJoP&T) 0111cc fdenioi:mdum (t).1\1.) No.22011/5/86-
EsU (I)) dated 1\ I ui'uli 19, 1989 and O.M. of cv cii tin .n her il a led A piiI 1 0, 1989 
[as ainentleti by 0.M.No,2201 1/5/9I-Elf(l) dated Mouth 27, 19971 ii , hich 
con lain thy insttnc ions on the Deparimeui ml J'iouiulion Cuniinitl ces (I) I'Us) 
and i elated iii:i(ftis. 	In zegaid to the 'scledi(?ii ' iiwde of l)IoIflutioll 

-Met 	1111(1 'selection by iiiciiC), flue afouesakl histruclions 
prescribe (Ii 	guul(leJiIJes (as bilelly diciised iii pariiguiijih 2 Iiclu) Fur 
overall 'gi atliog' to I e given by the J)P(, heuch-inaik' lui wssessuneuut of 
Ilelfoimance and (lie i ki1111u in which the 'SCJL'I1 puuiel' has lo he auuiingetl fur 
pl'oinutiuuis to vat inus lIs of jiost/grade. 

2. 	Ex i_~'Ai ngy  

2.1 	A5 pet: (he existing (aforei4eiI(ioiuetJ) ilustructiolls, in proiuuuliuuis up to 

and excffh(1t1g (he level in the Jiay-scale fj Its.12,(JO0-I6,i)0 (excepting 
[iiuiuiotiuns ( 	;I OLIJ) 'A' puSts/senices Iiotui the lower gruui!), ii the mode 
hnppeus to he 'iie. 	n-cum-scuknit', (lien (he bench-maik hilescuibed is 
'gpd' and otliceus obtaining lie said buch-nuark nie arranged iii (lie select 
panel in I lie otiler of their seniority in the lower (feeder) giade. ihitis, (lucre is 
110 SUJ)eIsesSiLPII tilliolug those who meet the said heuach-iivark. t)fJicems getting 
a gu nil iiig lo ci-  I luau (lie plesuiihe(I hieuuvli-unnik ('good') ale iwl ciii p;iuelled 
liii JO 



) 

4 

2.2 	In the case of prUinolions from lower U mops (0 Umoup 'A', while (he 

mode of piumiodmuvi IIaLPPCIIS to be 'selection lij nit', the hcnch-iirk 

pesciihi'd is 'good' and only those oflicers who ol,tahi (he saki henri-murk 

are prnw(ed iii the uder of merit as per gmniing obtained. Ihmns, ulikem 

getting a supem mum' gunhing supersede those getting lower gmatling. Iii other 

words, :imi oUluer gi ailed as 'on1snndimig' supcI'ce(LeS (hose gi ailed as ' ery 

good' and aim ohlmcer graded as 'very good' snpetsides ohticers giadeil as 

'good'. Otlie:s, obtaining the same grading are arramiged in (he select panel in 

the tinier of their seniority in the lowerratie. Those wiw gel a gru(liIIg iewer 

thami (lie piescilbeti bench-mark ('good') are nut cmnpumndlleti for pioumotiun. 

I:.. 

1, 

2.3 	In pro unit inns In the level in the my -scale of Us. 12,000-16,500/- antI 

above, while (lie iii'mde of jiiouiiutiofl is 'sek ion 	iii, the bencli-mnarit 

pm t scm ilit ii is '  11) good '  uid emil) (h$!ie oil mi ci s w lie uht1imu he said Imuiehi 

mark ame pm omnulcul in (heoi'der of mcmli, as ieI (lie giunlimig iih(iniieih, ollicetS 

• 	getliiig supemiom' giathiug supersede those getting lower giul(lilig as exphuimictl in 

pamuguiph 2.2 umi,ove. Olticem's ohtaimmimig time same gmnthing mime anmoiged iii time 

select paiml in (lie imitiur of their seniority hi the lower giade. 'Ihese who get mm 

gunlimig hi' ii er lhmmimi time prescribed L,emmchi-mmiam'k ('very good') ume not 

ciii a 1 mellt 1 t hir piomiwl ion 

3. 	Re vised Juidulimies 

rli 	alm,menieji(iomied 	guidelines 	which 	jieiiiiit simper SCSSi(JII 	in 

- 	 'selection' pIOUIIII ion ('selectkn by uierit') have been Ievielve(l by - (lie 

U'emnieeii amid utter comi,prehensive/exteiisi me examiiimiuiliOit oh' iekvammt issueS 

it has l,eeii derided that there should he no sui,ersessioml in mnt1er of 

- ' 	- 	 'sehectiumi' ( mmmciii) promnotkimi at any level. Jim keeping wRIt (lie said tlecsion, 

- 	 the hihlowimig revised piomotiomi iiernms/ guidelines, ill pattialikciiU 1 I_t 

time extent. relevalit fur the purpose ut' 

dcii ul to iii 	IgI mph I. aliovi) mm e 

,ta 	esu died iii (liv sueeeuliiig 	agi mphs tom pm em tiling gunlummire to the 
Ub; ..  

1 I.,.- 	
, 	 c oJ)v p mm I mum iii ml Pm omnutiomi Comunuttees (I) P(._s) 

-69 
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3.1 	Mo dy uLl'ruuwtioii 

iii thee case ol seIeutio'i' (merit) pIu;nt11)11, the hitherto existing 

distisiclion in the uh,ISRIiclatuIe ('selection by ineiit' anti 'sdection-cuiil-

SC1d911(y '  ) is dis1wiistd Ilith and [lie isiode of proinulluis in all such cases is 

rechnislened ;is 'se/ecikif, oith. The element of selectivity (higher or lower) 

sli:iIl be (letenhlilitd w ills seleicisce to the relevant l.,ehlch-hiulhi( "Very 

OF "(ioutl ) presciihcd hi r piumutwis. 

3.2 

use L)I'C shall deteiiiiiiie (lie nicilt ul those beitig aSSCSSC(I hit' 

promotion with reles cuce to the piesciilied hictich-inark and nccuidingly 

grade the olhiceis as '(it' ui 'until' uiii_y. (July those who are graded 'lit' (i.e. 

who meet the presciihied hjesicis-mai'k) by the l)PC shall be iucludeti and 

arranged in (lie select panel in oider to their jiiter-se seniority in the feeder 

grade. 	1' hose othicets who are graded 'until' (iii lenus of (ile i,rSIiI)etl 

bench-umailt) by (he i)L'C sluill not be iiicliitled in the select iatmel. 'thus, there 

sinhI lie no supersessiwi in prUnwliun among those who lie graded 'lit' (iii 	- - 

terms of the jnesctibed bei,ch-ui?aik) by the D1't. 

3.2.1 Although miiimoiig those w ho meet the prescribed beimch,-mark, hitter-se 

seniority of use I'vedur grade shall semaili intact, cligiliility br pi'oino[i011 will, 

no doubt be subleci to Rd lilment of all the conditions laid down in the televaiit 

Iieuruitusent/Service Rules, incluthiimg the coinhiduns that one should be (lie 

holder ut the ielevhLiit [ceder pust on regular basis and that lie should hmn'e 

rendered the L)rcsciih)t:tl eligibility service in the keder pust. 

Srh!t'm. 

, 

Ulliol 11 h 	 C. 

-- 	

& 110069 	 * -- 
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3,3 	Pro Iiiu(iu!if 0 the ievsedjaça1erç) 

• 	 of 1ts.ILJUU-I6,5Ut) and above 

i) 	The IIW(lC Iii h)l(PhI(P(itPil, ItS iII(litIule(l in iu agi null 3.1 IuiP4P V, 

shall he 'selectiuii'. 

Ilie Iieiuuii-viinrlt lurpuoiuiutioii, as it is iiuu, shall t'on(iiitie to he 

'very gout!'. 'J his will ensure demunt ul higher selectivity iii 

c(PilthPaiiSuuu to sehectiwi proiiiutioiis to the giI1(ics iti ncr titan (lie 

a lot esniti level where tile heiichi-iuiaik, as itith lea (cii iii (ile 

lollollilig paragraphs, shall he 'gooti' only. 

(iii) 	the i)I'( 	sh:ili For jitoitiutiutis to said I)11Y-Sliie  (grade) and 

ilJ(I VU, giade tilliieis as 'lit' OF '!1_li' ((lily with tCICIt'llUt to the 

betidi-uiu:iik ul ' vety good'. Only those suhitp are graded Its 'lit' 

shall be iiiuhudetl in the select pautel iieiaivd by the P NI' in 

oider of their inter-se seniority in (lie teedet gunde. Thus, Its 

ahiratly CX i)laiiied in j11tuiiqi1uii 12 abu 'e, I hei e shall I PC 110 

SI! pttsessiiiiu iii piouuiu( ion.jI!ilIpli[ I hose w Ito arc louiitl 'RI * by 

the I )I'( ' in kiiuis ut the aloresiuud jIIe5ctih)e(h h,eieh-iiiaik 01 

('IV glP')(l 

'I 

- -'7 

• 2 

¶ 	 - 

J:. 

I ,  

3.4 	 guides below the revijy-scak 

• 	1JI4Y 
Itoiti J 	(JlOtIJ)StO(ruUiJ'JJ)S(S/gIa(Ie5/sCiiceS) 

I lit' llPtJ(Ie (Pt I)L(PlnUti( 1 ll, as iiidiva ted iii 	niingi:iiti 3.1 aliove, 

shall lie 'sekution'. 

The liettuli-inaik hir piuuiolioii, as it is uiu v, shall voiitiiitie to he 

'good'. 

(ii) 	'1 lIe l)1'( •sli.dl For J)to:no(iotl to posts/gi:ides/seiikes iii the 

utoIesni(l eutvgoiies, grade ulliceis as 'ill' or 'utilit' only with 

i ek,eiiue to the I,eiicli-inatk ui 'good'. Only those w ho are 

_grade'd as 'lit' shall he included iii (he select imilel piejniied by 

I he i)1'(. in otder of their inter-se seiiiuiity iii the keder gtade. 

iiitis, as alldn(l.y expliutied in jaragiaplt 3.2 aliuve, I liete smut 

lIe no lIh)elSeSSi1ul1 iii piuiiiulioii aitiotig those who flFC kPtiIl(l 

'lit' by hue i)N' in teiutis oh lift ah,n.sahl p1 esci ihed hetich- 
) 	

iitl 
Unc 	

•i  ç oh ' 	tl , o 

&4T 
 

? . 	Unirn  



3.5 	it_coitidcrulion . 

t. 

r.: 

The guidelines relating to the 'zone of consideration' in its existing 

•fonn (twice the iiuiii er of vacancies plus IIiur) shall coiitiiiue to have general 

8p1)lleutiofl. lIu%vever, in view of the inoiJilicatiuns in pruniotiun iloiluS 

indicated in paragraph 3.3 above, the 1ollow'ing stipulation las is already 

applicable in the case' of I)Eonlotiolls below the ievised L)ay-Stale (gratie) of / 

lts.12,Ot)O-16,SUU/- ride JJoP&T 0.M,no.22011/8/98Es1ll)) duled Noveinl,ei -  6, 

1998] is also iziade in the regard to the zone or consideration fur promotion to 

(he revised pay-scale (gtude) of Rs.12,000-16,500/- and above: 

"While ilie zone of cousiderolioii would remain as already 

prescribed, ihe bPC, in The aforesaid cutcyory of cases, may assess the 

suilobilily of eligible employees in the zone of consideration (in Ihe 

descending oi'der) fot lucius ion in the panel for pronic tic,: up to a iniunber 

which is considered sufficient against the number of vacancies. With 

regard to the uiwnber of employees to be included in Iliepanel, the OPC 

may also be required to keep in view the , instruclicns issued vIde 

bepailinent of Pe,'scnnel and Ira in in9 Office 41 enicranduin No. 

2201111e107-Estl('b) dafd4pj•/f91996 relating to norms for 

preparing extended panel for promotion. 1: respect of the remaining 

employees, the L)PC may put a hole in the minutes that "the assessment 

of the reinaliiing employees in the 20/iC of ccnsidera lion is conside,'ed not 

necesswy as sufficient iiumber of employees with prescribed bench-mark 

lime become 

6.:,. 
'DoP&T O.M.No. 
22011/l/ 90-
EsII(D) dated 
12.10.1990 

II 

I 

4. 	Provisions of the paragraph I (vii) of the i)oJ'&i' 0.M.Nu.AU- 

14017/2/97-Estt(1U1) dated May 25, 1998 stand mo(lilied in accurdance with 

these revised iiisti -uctions. In addition to this, if the guidehiiies contained in 

this 0111cc Meniuranduin coiiie in conflict with the provisiuiis of any other 

execuin e nisti ue(wns (0 I\1) issuul by IJ0I'& I on this suhijed, the s ime Slid11 

be taken to ti hiudilied to the extent 'provided herein. 

S I 	I he uisl i iictiuus cunt1uiied in this 011ice.Mentorandillil shill i_ nine into 

Loire Ii oin the ti fir vi its issue 
• . 	 •..-. : 	 "1- 
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6. 	 ies/l)epattnLentS are requesteti to give side circulatiuii to these 

revised insti nutions for general guidance in the in:ittcr so that iniinedhile steps 

are taken to nuiend the Service Ito les/Reci;iituierit Rn les of va iious 	11 

services/posts/grn(IeS so as to :ipinoptmteiy incoriwiate the nh(J(Ie of 

pLoluolion as 'selection' jin accoidaiice with these insiruchons) in place of 

'selection by mciii' aini 'selection-cuni-scuiorily' (as sins hitherto j)ieScrIbeLt 

by the nlureineiitiuned O.M. dated March 27, 1997)   as the case may be. The 

powers to imeiid Sec vice Rules/Recruituient Rules in this iegaiiI are delegated 

to the f\hiuistiies/UeiiartnieiItS. 1)uP&J need iiot be consulted to carry out the 

requited ann'iid ,neiils. 

) 
(. 

(ALOK SAXENA) 

buly Secreiur'y lo -tile Government of India 

I .0 

L. 	

All Minis I i'ies/1eport tnenl s of 1 i Goveriiineiil of India 

Copy ho:- 

Ilie I'rcsideiit's Secretariat, New l)elhi. 	 - - 
'Ihe Prime i\iinisler's ti lIke, New 1)elhii. 
'the Cah,inet Secretariat, Nv si Dcliii. 
The ltitjya Saliha Se.z.i - etai'iat, New l)eihi. 
'the Lok Sablia Secretarial, New Delhi. 
The Comptroller and Audit General of In(lia, New Dcliii. 
The Unwu Public Service Coin iiiissiuii, New Delhi ssitii 
telereitce to their letter No.10/7/2(0 l-AUC) dated 30. [0.2(101 

The S(all Selection Coin,nissitiii, New 1)vlhi. 
A It :s(tht'ljeil oflices titider the I') hiislry nt l'eisniniei, l'uhhiu' 
(it ies'auces and Pensions 
I'stal,hishinent 011icer & Set'rctni y, /C( (1,0 copies) 
(Sint Chiitra Chopin) 
All U Ulcers and Sections in the Depart mcii( of Persomiel anti 
1 'ia iii i ug. 
Estabhishimneiit tjtR) 3ectioii, l)uP&'i (lOcupiesj. They may also 
issue separate instructions in teriiis oh' I he position indicated im 
paragraph 4 above. 
Facilitation Centre, DoI'&'l' 2() spat e copies 
N IC (I)O1'&i' Bi'anch) hit placitig this UI liuc i\ 1inoi'uiitluiu u 
the website of l)oI'&'F. 
Estat,hishinient (1)) Section, I)uP&'l' t500cpies) 
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ORIGINAL APPLICATION No. 276 of 2003 

Shn Jai Prakash Gupta -- ------ APPLICANT 
	 vJ 

!1 

VERSUS 

UNION OF INDIA & OTHERS ---------RESPONDENTS 

N 

AFFIDAVIT 
/ 

I, Mata Prasad, aged about 64 years, working as Chairman, Union Public 

Service Commission, New Delhi, do hereby solemnly affirm and most humbly 

submit as follows:- 

That this Hon'ble Tribunal by their order dated 13.05.2004 has directed the 

respondents to file clear affidavit indicating the ACRs which were considered by 

DPC which met on 27.06.2003 to consider selection of officers for promotion 

(,v 	he post of Chief Engineer (Civil) in CPWD for filling vacancies for the year 

L- 
f 	-2004. The respondents have also been directed to produce the working 

• 	I 	heet/ tabulation prepared and examined by the DPC. 
I 

That in so far as the first direction is concerned, it is respectfully submitted 

that in para 2 of the reply already filed on behalf of the Union Public Service 

Commission, it has been indicated that the DPC in this case assessed the eligible 



2 

	 Q ). 
/ 	officers on the basis of their ACRs for the relevant period, i.e. from 1997-1998 to 

2001-2002. 

3. 	I, as Chairman of the Union Public Service Commission, am in control of 

and in-charge of its records as well as the Assessment Sheets relating to the DPC 

Meeting held on 27.06.2003. I have carefully read and considered the relevant 

records and have come to the conclusion in respect of them as under:- 

(I) 	I find that the file relevant to the present application is file No. 

F. 1/11 (14)/2003-Ap-2 relating to the meeting of the DPC held on 

selection of officers for promotion to the grade of 

Chief Engineer (Civil) in CPWD for filling the vacancies of the year 2003- 

2004. This file contains the Assessment Sheet of the said DPC meeting in 

a sealed cover. 

The sealed Assessment Sheets of DPCs are unpublished official record 

relating to the affairs of the State and its disclosure will cause injury to the 

public interest and will materially affect the freedom and candour of 

expression of opinion by officials in the determination and execution of 

. 	public policy. 
It r 

(f4 9/ I do not, therefore, accord permission to anyone, under Section 123 of 
CA 

than Evidence Act, 1872, to produce the said document or to give any evidence 

derived therefrom, and, as per established practice of the UPSC, claim privilege 

under the said Act. 

5. 	However, I most respectfully submit that I have no objection whatsoever to 

the documents in regard to which privilege has been claimed, being produced for 
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ter 

perusal by the Hon'ble Central Adminstrative Tribunal only, for their legal scrutiny 

and satisfying themselves about the bona fides and genuineness of the facts and 

the privilege claimed. 

6. 	I realise the solemnity and significance attached to the exercise of power 

under section 123 of the Indian Evidence Act, 1872 and privilege is not being 

claimed on the ground of expediency, or to avoid an embarrassing or inconvenient 

situation or because it is apprehended that the documents, if produced would 

defeat the case of the Union Public Service Commission. 

Solemnly affirmed at New Delhi, on 

(MATA PRASAD) 

CHAIRMAN 

UNION PUBLIC SERVICE COMMISSION 

DEPONENT 

VERIFICATION 

I, Mata Prasad, do hereby solemnly affirm and state that the contents of 

I to 6 are true to my knowledge. 

(MATA PRASAD) 

CHAIRMAN 

UNION PUBLiC SER VICE COMMtSSION 

Place: New Delhi  

D t 	
Io Skrt 

ae. 

Jdtntifled by Shri 
ns Solemnly fdaz;'.~-' e me at Ne 

Ocibi on'- -
that the Co nt1

f the affidavi ts been read oøi 

*nd explaiiied tn him at rue  

hc knowled 

', , 	

JUN 2004 


